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The Lok Sabha et at Eleven of the Clock
[ M=, SPEAKER in the Chair |
ORAL ANSWERS TO QUESTIONS

aurex Al & et & am
¥ fay wenfex fafusr qom

+
*61. st oWy ami
ot qwo o awe :

T AT HAT A AATX FY HA HC
fr o d@rel & dW0 o0 F el
arfeat, srav ot srfamfeat & am &
fore P fafver Sorr v @ 7

TR WATRY (T JmTER) | Twa
Hft (oft fewr wewr yw) : EEvEE
A TT FT AT07 qA A0 F
wrfwel & Aqa st welf ¥ &1 afk Rar
e feafrag & fe amed Jas &
wriawt & fe sz oo = w E fRg
o I |t qfgr ST IFR-d AT
W ey o IwE AT ogy Y ¥ e
arahT & fasroer &

oft gower ot | aeaw wgvew, X
JaE wer ¥ A Ad wEvw ¥
wrer wig fe ow el wdafdl &
W w8 & sy ¥ o farwre fisar ar
o ¢, ¥aw s P gy & oot
g6 Poitd By, o X wE ww W v

0 f5 Jar & T oy & o A §
g% fag ¥a amawr aot fodid agd
ay?

oft farerr weor e : & At e
T O ST eE dvrewr ¥ afgw
yaer oY £ &t oY TR dwaar adi g
fie A= i, fom® ara gaaT awr o
¥, a7 Y FWL AT AT ¥ HAWAA
¥ fav g fgE 2 ¥ g SEr
TAAT qTE FY A & R owad ogd
safrw g & o I8 ¢ T g A
tar Avmy & fF A9 AT W W
famifed @ a8 aga o=kt g O1F AT
et § A7 AX G Ag 9 oAy, g
I 9% Frolg 7 & et R 1 §6
fedit & oF & €ER 1 J=AT T AT
e

o gaw wt : & ol wgew ®
@<t arw ag wAar wgar g i o aft-
aifes §oq 9 oEvAT 1 AW § oER
fark gt AT IO a9 ) mife TgY
& afew w0 arET W aw 9T /IR T
T g B o ¥ ww el @
forg Wt Fum gy garg oy fodr fw
Ak g3 A foa, o e wid age
wanfz ot 97 v arfuy @y g, S0
o g v faer &% 7 w7 FIFIT W
TrA st NwAr T @ ?

sit fverr wow wew ¢ S ol o
aroET & SR W@ Ay o afrem § el
gt 9¢ WY o 3% Aiww qw § I
ey wiw o w1 & awwar § et
¥ A W
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SHRI § C SAMANTA We want to

know about the various welfag ntubliret for H%

these personnel 1 would hike to hnow the
recommendauons of the Third Pay Commis-
sion which were fully accepted, partially
accepted and not  wcepted and the reasons
for non-acceptance of those 1ecommenda-
trons.

SHRI VIDYA C(HARAN SHUKLA -
The report of the Thud Pav Commussion
15 yet to be received. Therefore, the question
of aceepting or non-accepting the recommen-
dations does not arise at this stage That
will anse alter the recommendation of the
Third Pay Commission has been receved
by us

st THTRATT ATEN : AH /I,
& orAAT wgeT § Far 9g AA AW B ¥
fafe Tt ®, "7 F1 A qEdc
FHT & W SEE F A9 qwEe 79
w1 faw & ? afx ag 1w A9 3 v @
M9 T TEA & fFA7 qFAT #1 @0 g7
MR AT FETH fAsTd 7

sft feenerTor s : T8 T BT WrAWA
¢ fo o aargaw Afax zonfy ¢, fma
WEIAAT F7A1 2, IADTTAN & TG THIA
€1 MY | ag TET ALY & 5 oyt dm T
a1 #f6% g0 9Ed @ A F army @
4 AT | 97 W GWT WY qrF g ard &
#iwz gt ¢ f& frd) @ faaa =y
1 & a7f g 1 afs wradm aTey 9 §
Mo BT a1 & QU1 awAr ¢ & aray |

qifeaw gr e gaetear
wt @t wfum gear

-+
*62 wit fora gwre weh :
sl weng T o
FET AT W) TE T8 A AT w1

(%) #n 7vw7 1 59 seg &
gwarT iR go ¥ fE fawd g3 ¥

fe
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mflﬁmai;ﬂ“rm&w&mzfm#ﬁrﬁ
'efrr Far s & srge s 7@
fem ar wgr g AT ofeeme 1 =&
A T SA4F GAH WTdrg  afrer 6y
gmasr af f; &

(@) afz gf, @1 79 9T @I &
sy wfafwar g 7

THT WATWG (WA TATEA) H
st (sit faer oo wm) : (F) e
afaFt ¥ gro nfwwfaa o &7 o
s wAd yagry ¥ Aay ¥ frord
qrRgE e

(@) s sty 577 o T ge-
ag 7Y & fav wrvd Fewer 77 geav-
it afafa & A gy Wy IeTAN
T g

it fora AR wEeN A HERY,
& A% T REA GEY S & Sar
wrgar § afz oy fefu & agea § A
g a1g f& 3% e F @A @\
? 7 gAY a1 § 9§ WAAT g g Am-
ANT TEAYT W AT AW W A
arae st &1 Sfiaq el aF g 7

fadi ard ag & fF vt Q1@ faw
qEd A T AFAET FT IEE-NRE
ZAT & | FUT IAF IAFTY S Y qE §
fr o8 a9 fom aeg = swagr gam
a1 gART AEwia o el anfy
Y sggeqr F4T 6 TE 7

it faer aoor e ;. wgE @6 a-
Fa Igre Y G 7§49 § AR TR
A FTEAE §, ¥ qYIE gAY g
uafad At § @1 g Ty A T guAr
0t ¥ WT g 9N arariAT {x e
& Are 7 T &4
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ot oY g A e w7 arw B drfe
agq T ¥ gy wvaw o fAAE gga
azeft gt B oAk W Amrom S
wrdea & Qe syagrT g &

ot forr o e ¢ & A R
@ g7t am gg oA g E fR gE &
wwg AWeaY 7ot & wfFema 7 4%
T Gfwr &7 aen qart 4 @ ag
yAricdta Tswa w1 91 A+t & wf d
1 guwr Heay yary & fiena fear
T & 1T ¥4 7% Svw & av AgY © gt
% A9 arAw) &, ox arg Afw R
fom oz g £ 7€ f 5 g fawe
frrvar wtar, A%y over A AfeA aw
% AT gAY s g @, wAk swETATH
agr ¢ ar 37 fasy ¥ o) v AT
-4

oft fawr wewr yew : mAdw A
#t ww §fF g7 & Aug afvem &
Heat yorewit & Avg ave w( agA Ay
AT O &) 47 Wifs waqr " E oY
o afy AT waer g Hear s
T aror & Ao ) g w0 A T
w0y g3 OF W19 IARY qAw g1 e
# qadig axer & g fr ¥ arfesa
¥ I awa & A S AT F Fe
¥ AT T K7 | TG N TEW qgafadr
& gor off § ®h o g 9w gEyE
vt o gfeat o, 97 & s AT g
¢ wafon ook A vamy AveRd Y
TErE

' ufy ww fugel wrordaly ¢ W AT
T & Wy & ag gAeT sTead gEv
fe offrere & Moo gl e o
e ot g gEA g A & T+
ftema woi ekt g diw gy 1 g
itk & fir st s s’ st e

PHALGUNA 27, 1893 (S4KA4)

Oral 4Answers 6

T T 9% | gAH TAT AN UE
I 77Ar & fa 13 fpereaw w1 gATY
gafad oY prm azfers owerar
&Y A7 AT ad O AT WE FE 50
A g7 azrfaga & aifwearfeay grer €4
T 7% 7 APRT mfeeara § 97 g9
& 3am g7 grafadt st amwad ¢ a7
faaw vx g3 A7 Sfqam qEAR fog
Z IAFT ATR AT IA /A A ALY qav
AT | #BT A WEWA A gH AT &
ATHIT) CFF F73 7 99 foar & v
FrAZ T AT AT ¥ TFAE fF
TifFeara & o S gATT gEEdr 8, I
& 19 AT AR E FIR 7

it faren weor g ST EWT gEETR
fxar § gedagrT #7 Iwar BT 7T g7 aTA
F rvaTaa & 2 wFan § i gt ggafaay
¥ a7 37 MivEAT 7 ATAIOOA aser
syaerT @1 var # o 7T w% P
g 7Y faefi @\ srrae 3% X gag
foar & ot g fogrra or g @ Sl
faad ar? § g% 3o gomw o £ ot
faar f g% ower #ga faen 81

gt a% gzafent & wmq amagT w1
ArgE &, mAdtT wevw w0 wae § fE
AT 9T &1 qfaat st sravisga e
¥ grer aifeeara ¥ faefl @ st g ap vl
ar wraw § o o gfamt o @ e
a ¥ ot qfant ar qwd @ ol W
afaat arf @, ag wvqer g A & A
& vt GTEA ST ¥ W & INT R FET
qT, JEET T Ag q B adr Aw Ay
uv & gzEfeay # yhwal gri g ol
g qv A qewar St ¥ gt o6
7o w1 w) o gfaat wov B oar
it & | gAY gy e & wpTe 800
F w{m gaad ¥ fomy foarr fread-
fcfl ord, ae¥ wid ot Mo @ @
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i anfrer & SfeT guT & o el g
&, g 500 ¥y arf & S wgt ¥ ok i
39 g § gAY 99 ofr qAGL A g
&, ou¥ arq &y s e B A aw
AN Ay af g, ag % ok &, Ay
o ST ot g JuT § oAy, q@WOEW
TN A et g F E w4

it wzw fagprdt wwddh : sow
TET, AT YW F7T I AL wwAr ) AW
ez i g% daferd azrfaaw w1
#w vy o1 fr sevr g wfwear &
LRl

off fawr wow gw : a7 W
wgw f frw qaiforam o e ¥ fw
fd s o qoft g @\ K g g o A
v W) & wam e ot e
o amé § site fr o ¥ ok

SHRI INDRAJIT GUPTA : May I
know whether any report has been specifi-
cally received from the Fourth Mountain
Division, which was operating in the Farid-
pur-Kushtia sector in Bangla Desh, to the
effect that several of our jawans who were
captured were later on found not only killed
but horribly mutilated; if so, apart from
reporting these facts to the International Red
Cross, whether the Government will take any
steps to  see that the professional military
personnel of the Pakistan Army, who are
responsible for this kipd of crime, will also
be brought to book and tried as war crimi-
nal$ just as is being done in the case of
those who committed atrocitics on the
civitias population in Bangla Desh ?

SHRI VIDYA CHARAN SHUKLA :
One of the instances that have been reported
to the International Red Cross relates to the
Kushtia sector. The idea of reporting this
mafter to the International Red Cross was
only to prove the responsibility apd to verify
according to international standards, We do
intend to take up this matter very seriously
bocause, 1 agree with the hon. Member, this
wab & gruesome fucident that took place,
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Report of Wanchee Commitioy
on Taxation

‘{_
*63. SHRI R. S. PANDEY :
SHRI JYOTIRMOY BOSU :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Wanchoo Committee on
Taxation has submltted its recommendations
to Government;

(b) if so, the major recommendations
thereof; and

(c) whether any steps have been taken
by Government to implement the recom-
mendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) to (c). Yes, Sir. The Direct
Taxes Enquiry Committee has submitted a
report to the Government of India on the
24th December, 1971 and their recommenda-
tions arc under cxamination. Copies of the
report will be made available to the Hon'ble
Members soon.

SHRI ATAL BIHARI VAJPAYEE : Sir,
here a question of propricty arises. The
Finance Minister quoted the Wanchoo Com-
mittee Report in his Budget Speech yester-
day. But the Report has not been made
available to the Members.

wvqw wgew : ag o amw w1 R
A
sft wrre fagrlt woondndy : ww 2 & ?

FT FEZ X AR ¥ ol wr WS
wfrg

s wgvem ;g wedt mit & fe
T gawg w7 § wan fafreec.
THET H1T A F R

ot wew fagrd W ;e T
i Ne e adi § o @ st
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¢, oy, & fr ag e v & e
et T

THR MINISTER OF FINANCE
(8HRI YESHWANTRAO CHAVAN) :
Some of the points to which I made a refer-
ence in my Budget Speech, really speaking,
prove that it was impossible for us to pre-
publish the Report before the Budget pro-
posals were submitted. Really speaking, this
is more important from the point of view of
propriety. In my Budget Speech itself I have
said that this Report will be made available,

oft e fagrd awdd ¢ swT A
T TRT ¥ e & g A Fow
AT e FETAT Argan § ¥ AT 99 9
frsia Hfodr |

SHRI INDRAJIT GUPTA : Will it at
least be made available before we take up
the discussion on the General Budget ?

SHR1 ATAL BIHARI VAIPAYEE : The
Report has been quotad in the Finance
Minister's Budget Speech and we do not have
a copy of the Report.

SHRI YESHWANTRAO CHAVAN :
A reference was made to some of their
suggestions.

MR. SPEAKER : I think, it was quoted.
It should later on be made available to the
Members.

’

SHRI YESHWANTRAQ CHAVAN: |

said in my Badget Spogoh that we will make
the Report available,

AN HON. MEMBER : When ?

o} ww fagrdt ot : wr qTEIC
7y &w aft wc ewely off i oty iy
¥ feaid ol wrde fafres anw #r
Wz Y ARy §L & army aef ?
e st wferk § ¥ ?

Wt g Q% Al AT A
g dg ey qur § @ See
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SHTE AT AT IR ¢ | aw) S AR
®ET & A WK { Aeww oY T o A |

ot v wgw qtd : e Helt wEwa
T au & ¥ faefry wraw § afty wwS
Ft frmrfesii & g v go ¥@
AR A FET AT | AR F Mw W
uq & qaw # o #gv mar @1 S I
frolE & agare 1400 7 ¥ AT 3000
FUAT X 5T FAT T TN AW A ¢ A
forera fir gt ararfore st smfiqw fouflr
# aga srAwgea dar w7 far & il g
fogm & @ & awr @ & A
=g § e w32 & o ot an Y o)
% dfem war w2 Y folE & aA B
1Y 8 aqar and § fr oF fg e
a1 seigfes faa o Ay amgy § s
fr garai & wnsgw & 9T W oA WA
#r wafer 1 Forey Fvar O & 6
#7 JUA F2F F g Fve g7 ATGA A
e & w1 ¥ g I A TR 7

s\ Qo Qo WANT : U%, ATY YA
NI A ag M e ow faegw
AV &Y A |

SHRI K. R. GANESH : As I have men-
tioned in my reply, the Report of the
‘Wanchoo Committee is under consideration.
They have suggested various measures for
tackling the problem of black monecy, the
evasion of taxes and the collection of arrears.
These recommendations relate to administra-
tive measures, legal measures and the tighten-
ing of the tax-collecting machinery, Some of
the recommendations of the Committee have
already been included as part of the Budget
peoposals. After due consideration, these will
be taken up.

1 would like to make one correction. The
bon. Member has referred to the Committee’s
Report about black money. Actually, the
Committee itself has said that it is very
difficult to quamtify black moncy and has
said that the tax that could have boen eveded
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according to their asscssment will be only
about Rs, 470 crores,

ot T sy qi® ;o Fig wweT W
feird # ag ot fre & of & 1400 ¥0%
&K 3000 F7YT %1, 97 FadT eigafey 2
fir sred grar @ o & wmAAT g §
fie fem aare qv & fawr gfng a7
o e gunge & 7 9g 1400 T3
AT 3000 71T & aw & Fay a7 § 7
fow sarT g7 ag &g FAE TE O%
fasgd g7 o<t & f¥ a7 w1y @7 1400
FOT ¥ 3000 7% & ?

SHRI K. R. GANESH : The Wanchoo
Committee itself has said that itis very
difficult to quantify the amount of black
money that is there, and on the basis of
certain studies that they had made they have
given this broad estimate. Jt will not be
possible for me to go into the details of the
basis on which they have worked out this
detailed report.

SHRI 5. R. DAMANI : The Wanchoo
Commitiee has recommended certain con-
cessions for the low income group. May |
know from the hon. Minister what was the
difficulty in implementing those concessions
in the Budget ?

SHRI K. R. GANESH : The Finance
Minister himself has said that some recom-
mendations are included and the others are
under consideration. Whatever is accepted
wil] be brought in the form of a Bill.

Wt ATeww T war fae war
wgen g wremgw fe Aty WX A
fod Wear @ e ST T s=i g f&
fergemr & 75 3§ a@ afrae oo g0
aqt & 20 mﬁﬁaﬂﬁ%ﬁﬁw

wer

RSAW WRAw ;T H ag ¥ 9
oy 7 avg goqw wmi FX W E ?
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Passenger Traffic between Bombay
and Qochin

*64. SHRI C. M. STERHEN : Will the
Minister of TOURISM AND CMVIL
AVIATION be pleased to state :

(a) the daily average number of passen-
gers, who flew between Bombay and Cochin,
when there were direct flights between the
two airports and the average number after
the suspension of the direct flight;

(b) the normal [lying time between
Cochin and Bombay, the actual time' now
taken as per the current schedule and the
reasons for lack of suitablc connections to
enable the passengers to complete the flights
in the normal flying time: and

(c) the number of seats for passengers
from Cochin to Bombay reserved for book-
ing at Cochin and Bangalore ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (¢). T lay a statement on the Table of
the House.

Sratement

(8) The average number of passengers
travelling between Bombay and Cochin when
the direct flights were in operation, was 90
in each direction. Of these, approximate
20 were passengers originating from or
destined to Trivandrum.  These figures
cover the first half of 1970 and' inctude
passengers between Bombay amd Cochin on
stopping flights.

In the current schedule the average num-
ber of passengers travelling bejween Bombay
and Cochin diking J 1972 was 62
per day in e¢ach direction. Trivandrum
passengers now caich the Bpeing service at
Trivandrum itself,

(b) The normal flying tima for an-HS+
748 aircraf( operating a direct flight between
Cochin and Bambay is ;3 theum.t /in the
present schedule travelling
Bombay to Cochin'by the Jet Sight up
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and the copnecting HS-748 dight
to Coéhin, take 3 hours 15 minutes. In the
Cochin-Bombay direction the time taken is
4 hours 40 minutes, as passengers have to
wait at Bapgalore for the Jet flight to return
from Trivandrum to Bangalorc before pro-
ceeding to Bombay.

1t is not possible to operate a Jet service
to Cochin due to airfield limitations.

(¢) Cochin, Bangalore and Trivandrum
hold 65, 13 and 40 seats iespectively to
Bombay. However, the number of passengers
from Trivandrum to Bombay seldom exceeds
25 and the additional seats can be made
available to passengers either from Cochin
or Bangalore on their rclease from
Trivandrum. These allocations are reviewed
periodically.

SHRI C. M. STEPHEN : Cochin has
always been a very important airport station.
Formerly there were threc flights from
Bombay to Cochin in the morning and even-
ing so that passengers travelling either from
Cochin or from Bombay, whether in the
morning or in the ¢vening, could reach their
destination during the -flying ‘time, and so
wag the case from differcnt stations all over
India; Cochin could be rcached within the
minimum time. In that place, the schedule
has been recast,,,

MR. SPEAKER : The hon. Member may
mot make a statement. He may ask his
question.

SHR1 C. M. STEPHEN : 1 am coming
to the question, Sir. In the past nine
months re-schedule has taken place,,,

MR. SPEAKER : No introduction
please. He may please ask the question.

SHRI C. M. STEPHEN : By re-schedul-
ing it has become difficult for the passcngers
from Trivandrum or Cochin to reach any
destination anywhere in India excopt Bombay
they gre spending the whole day either in
the Airport or in the aeroplane. The Mem-
bers of Parliament from Kerala have been
representing vollectively and individually to

PHALGUNA 27, +1893 ($444)
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the Minister about the difficultics mvolved
in the whole matter. May I know from the
hon. Minister whether he is satisfied that
there is a real grievance for Kerala and for
the Members from Kerala, and if he is so0
satisfied, whether he is prepared to rectify
this particular aspect, namely, the difficulty
of passengers from Kerala in reaching any
station anywhere in India; they have to waste
the whole day at the airport,

DR. KARAN SINGH : We are aware
of the fact that Kerala provides a great deal
of air traffic and being a very far area from
Delhi we have got to give il as good a
service as possible. It was for this reason
that we have introduced a Bocing service to
Trivandrum for the first time on the wrging
of the hon. Members; we have given special
connections from Bombay to Goa and
Bombay to Cochin; we have given Bombay-
Bangalore Jet and from there two planes
almost immediately connecting Bangalore to
Cochin; similarly Bombay-Trivandrum; from
there also connections, 1 can assure the hon.
Member that, within the limits of our plane
availability and the compulsions of re-
scheduling, we will constantly keep in mind
whatever wecan do for Kerala, We have
already done, T feel, a good deal. 1 am
sonty if the hon, Member is not satisfied.
There may be genuine difficulty. 1 will keep
the matter under consideration.

SHRI C. M. STEPHEN : In the state-
ment it has been said :

“It is not possible to opcrate a Jet ser-
vice to Cochin due to aicficld limita-
tions.”

Now, Cochun bewng admittedly ap air-statian
from where the Indian Airlines have been
collecting the heaviest revenue and also
a heavily loaded sector of the Indian Airlines,
will the Minister be pleased to go into this
question of constructing an air field near-
about Cochin 7 The place he already ksows.
Meanwhile, is he prepared to sit down with
the Members of Parliament from Kerala to
draw up the fligsht schedule so that the
difficulties may be reduced to the minimum
as also time can be saved for passengers
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travelling between Kerala and  different
stations in India ?

DR. KARAN SINGH : I am always
delighted to sit with Mombers from Kerala
...{Imterruptions) to study the situation.

But, as far as the Jet service is concerncd
with the present airports in Kerala, it is not
possible to extend it. Otherwise, the Indian
Airlines is vary keen to run a Jet service, It
is a very high density service but because
of certain physical limitations like moving
docks and 20 on, it is not possible.

Mow, the question of getting an alterna-
tive site and developing a jet airport there is
a matter which will certainly be considered.
But, in view of the very heavy expenses that
are iftvolved in acquiring land and buildings,
I do mot want to give any assurance that
this can be done in the near future because 1
would not like to mislead hon. Members of
the House. I would certainly keep the
matter in mind. 1 agree that Cochin requires
a new Jet acrodrome. ‘When that aerodrome
will be forthcoming is something on which
I am not in a position to say anything.

SHRI R. BALAKRISHNA PILLAL :
II there 15 a proposal from the State Govern-
ment that it will bear the entire expenditure
on acquiring the land for this new airport
of Kerala, will the Central Government be
prepared to accept that proposal and pro-
ceed with the construction of the airport ?

DR. KARAN SINGH : Asl said, my
funds for the current Plan are  already com-
pletely committed. In Kerala itself we are
putting up a new airport at Calicut which
by the time we finish is going to cosi us 2
¢rore or a crore and a haif of rupees, if not
more, Theiefore, 1 am afraid, it will not be
possible for us now to take up another gair-
port in Kerala. But, of course, if the Statc
Government would like 1o give me land
there, I would then be prepared to keep it
in cold storage until such time [ get money
to bufld the airport,, (Interruptions).
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Report of the Banking Commission

*65. SHRI CHINTAA{MNI
PANIGRAHI ;
SHRI M. M, JOSEPH :

Will the Munister of FINANCE be pleased
to state :

(a) whether the Banking Commission
appointed to go into the structure and
operating methods and procedurcs of
Commercial Banks has submitted its Report
to Government,

(b) if so, its main
and

recommendations;

(c) the decisions taken by Government
thereon ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes,
Sir.

(b) The report is being laid on the
Table of the House today. Chapter 24 of the
Report contains a summary of the major
recommendations of the Commission.

(c) The recommendations are undér
consideration of the Government.

SHRI CHINTAMANI PANIGRAH! :
1 would like to know from the hon. Minister
one thing. Though the report is going to
be laid on the Table of the House, 1 had the
privilege of secing it somewhere-clse.

About 400 major recommendations
have been made by the Commission. One
of the most important recommendations
made by the Commission is that they have
suggested—they are unanimous on this
point—that #n view of the development of
banking in this country for the last so many
years, they have suggested that ali thé besk-
ing insututions including all the fnancial
institutions in the country thould be intégra-
ted in such a manner that there should be
no further ovetlapping of these banking i
financidl institwtions and there will be



1% Oral Amswars

rationalisation of financial assistance to all
sectors of the economy. Will the Goyern-
ment give its serious consideration to these
major recommendations which are unani-
mous by the Banking Commission *?

SHRI YESHWANTRAO CHAVAN.
There are many major recommendations, not
only on this point, but on other aspects as
well.  Naturally, all the recommendations
will be very verv carefully considered.

SHRI CHINTAMANI PANIGRAHI

I would like to know this from the hon.
Minister. The Commission has now said
that in the unbanked arcas in TIndia like
Assam, Bihai, Orissa, Uttar Pradesh and
West Bengal, even after the nationalisation
of the commercial banks, even to-day, during
the last two ycars, the opening of branches
in those areas, has becen neglected. I~ the
Government going to rectify it immediately
instead of waiting for any major considera-
tion of the recommendations ? ___ (/nterrup-
tignv).

My second pomt is - whether the
Commission has also said that they do not
wanl to encourage branch-banking: they
have suggested that only the co-operative
banhks in the villages should be converled
into subsidiarics of the nationalised banks. 1
think if that is taken into consideration 1t
may hamper the banking operations in other
non-bank areas of the State.

SHRI YESHWANTRAO CHAVAN:
tle is inclined to agree to certain other
recommendations but he 1s  not  inclined o
agree to certain other recommendations. 1
would suggest that it only shows how it s
very necessary to go into the recommenda-
tions very carefully. Actually I may say that
we did not wait for thc report of the
Commidsion. In respect of the castern
region for example, we had certainly taken
some steps and during the past 2 years we
have meduced thc unbanked portion of it.
But ] know even then, at the present moment
certain imbalance still exists. I can assure
the honourable House that | am pursuing
this mattor very energetically with the
different banks and particularly with the
Reserve Bank 1o se¢ that this imbalunce is
removed graduoally.
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Hijpeking of West Gezxman Bppinga14y
Jumbe Jet after its take off from
Palam Airport em aovja

_1-.
*67. SHRI AMAR NATH CHAWLA :
SHRI MUHAMMED SHERIFF :

Will the Minister of TOURISM AND
CIVII. AVIATION l\e'pkmsed to state :

(a) whether a West German Boeing-747
Jumbb Jet was hijacked by Arab Commandos
after it took off from Palam Airport on the
22nd February, 1972 and  if so. whether 1t
wits due to the failure of sccurity arrange-
ments at the Airport:; and

(b) whether any ¢nguny has  heen held
mto  the matter and, f so the result
thereof ?

THE MINISTER OF TOURISM AND
CIVIl AVIATION (DR. KARAN SINGILD :
(a) and (b), Yes, Sir, Enguirics made so
far show that there was no lapse on  the
part of the sccurity authorilics Jat Palam
aurport.

MR. SPEAKLR : Theie was the Calling
Attention and this was discussed in detail,

SHRI AMAR NATH CHAWIA - |
want o know if some cxplosives had been
planted in the planc at some place earlicr
than Palam ?

DR. KARAN SINGH . As 1 said 11 iy
stutement on the Calling Attention.  prini
facie, it would appear that the explosives
and weapons were put on board at an eurhier
station. W feel satisfied that our security
chech was adequate; but | cannot make a
completely definitive statement until  there is
some delinite proof.

SHRI AMAR NATH CHAWLA : It
wis stated that the buggages of the passen-
gers were searched. [ want to know whether
the baggages were scarchesd inside the plane
or outside the plane. 1 the buggages had
heen scarched both inside as well as outside,
1t would have been found out.



19 Oral Answers

DR. KARAN SINGH : The procedare
is, when you board, your baggages is not
checked, your handbag is searched. If thesc
people had brought on board earlier, they
could bave Ieft the handbag in the Plane.
We do not search the handbag in the plane
we only search in the case of those who
board. It is only for them.

Iwe wAW W fe@ ™ ww

*69. it g wRx wgwm : ¥ faw
Helt ag ae fF o wOr

(%) #ar ¥dw F@ U I
s2q WY fau 1 o ¥ ¥ feraer e &
YA FAT AT AT E; A

(&) = 9% fam sarer aar & ¢

THE MINISTER OF FINANCL (SHRI
YESHWANTRAQ CHAVAN}) : (a) Central
loans ocutstandipg against Utter Pradesh at
the end of January, 1972 amount to about
Rs. 743°82 crores.

(b) No amount 18 outstanding from the
State Government towards interest on
Central loans as at the end of January,
1972.

St gER W wgNT 98 @t W
IHAT § T AT 7 & AU AT B
Yww I @R ! fawag §ag e
W@ AN B qF @ ) odw R
=l 8 sTEt A s g @ W
R % W ow fro & fs 91 5@
qE W Re ATy FN § WA
<ty e ?

ot awwROw W™ ;T ZE1 W
s I ¥ 1 o AR s greE & ant
¥ yo woz T § radAge fxaT 9T
ooy owr v 39 2w o Az
FOEE BT A A QX HT QU AwRew g
T o ¢ 1 Ed forg gaw geT A A
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w1 A g HY § ITHY et F AR
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IuanT fea-fiea vl & fear AT § 7
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SHRI YESHWANTRAO CHAVAN:
The Joans are taken for somc definite pro-
grammes as a result of which they create
cortain assets also in the States, 1 shall give
certain details so that hon. Members can
understand for what purpose the loans arc
being made use of. The figues arc as
follows :

Loans for development purposes
Rs. 12776 crores

Block loans for State plan »chemes
Rs. 128

Relief towards natural calamitics
Rs.  5°26 crores

Crores

Rehabilitation of displaced persons
Rs. 224 crores

Short-term loans for purchase of

fertilisers |, R.. 5§ crores
Sometimes, money 15 given for certain other
schemes also under this head. For the last
s0 many years, the total under this comes to
about Rs. 52 crores. I am mentioning the
different categories just to show that these
loans are being taken for certain specific
schemes, as a result of which they undertake
certain development programmes and achieve
certain results and at the same time create
certain assets. For example, the irrigation
projects and the electricity projects and
assets of the State Governments.

Wl W Wy weE ¢ dET @ gER
ferar & 3oy ST i qor R ar i ¢
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SHRI YESHWANTRAO CHAVAN : 1
said it in so many words. JuaYT g ¥ |

SHRI SURENDRA MOHANTY : May
I know the total servicing charges for these
accumulated debts and the amount of Cen-
tral grants to the State of UP ?

SHRI YESHWANTRAO CHAVAN : |
can give the details in regard to the servicing
charges, because they differ from State to
State.

MR. SPEAKER : The main question
was about the loans only.

SHRI SURENDRA MOHANTY : That
means servicing conditions also.

SHRI YESHWANTRAQ CHAVAN :
For example, for the block Joans for the
State plans, the period is 15 years. The
interest rate per cent per annum will be 43.
I have got similar details. These are really
the servicing conditions.

SHRI SURENDRA MOHANTY : What
is the difference between the servicing
charges and the actual Central grants to the
Government of UP ?

SHRI YESHWANTRAO CHAVAN :
Up to January, 1971-72, the Central loan
budget was Rs. 102 crores. Payments made
by the State Government were Rs. 45 crores,
and the interest was about Rs. 22 crores.
So, the hon. Member can see the conditions
from this.

ot T Wy o€ : W greE A
gren & wew & fag g dew
drifer wwYE o vy Wl 8

The hon, Minister has said that he is
going to create self-generating resources.
What are those self-generating resources
which he is going to provide to the States by
which they are going to generate their own
resources as a result of which the overdraft
problem could niso be solved ?
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MR. SPEAKER : The main question is
only about overdrafts, This supplementary
question does not arise out of it, and as &
matter of fact, this is not relevant,

SHRI §. M. BANERJEE : May 1 know
whether it is a fact that the UP Government
had to take this loan from the Centre and
had also to have resort to overdrafting be-
cause of the need to develop the under-
developed areas of the eastern UP districts
and also to give some relief to the teachers
and Government employees who were agita-
ting for better service conditions and better
wages and if so, in view of the backwardness
of UP, and the fact that half of UP practi-
cally is backward, not educationally but
actually in the matter of industries and other
things, may I know whether these loans will
be written off or some financial aid will be
given to UP for the betterment of the
people of UP ?

SHRI YESHWANTRAO CHAVYAN:
There is no question of writing off of the
debts,

SHRI S. M. BANERJEE : May T know
whether aid will be given.

MR. SPEAKER : The hon. Minister has
given a categorical answer already.

SHRI S. M. BANERJEE : Let him not
write off the Joans, but at least let him give
aid to the State. Otherwise, all our plans
will not succeed, and none of our plans will
be successful,

Interest of Nationalised Banks in

Agricaltural and Neglected
Sectors

*70. SHRI BIRENDER SINGH RAO :
Will the Minister of FINANCE be pleased
to state :

(a) whether interest of Natienalised
Banks in Agriculture, small-scale industries
and other hitherto neglected secters has
slowed down recently;

(b) if so, the reasons therefor: and
(¢) the reaction of Government thereto 7
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THE MINISTER OF | INANCE (SHRI
YHASHWANTRAO CHAVAN): (a) to (¢).
There has been some slowmg down in the
rate of growth ol advances 10 these sectors
mn the sccond yeawr after  pationalisation.
There has, however, heen no luck of nterest
OF the banks in eatendwg their assistance to
these sectors,  The slow down hus  occurred
mainly because of orgamsational «oustrainls
on the capucity of the banks to undertake
financing of these sectors.  The pusition i
reviewed from time to time and the banks
have been asked to give continual attention
to this tashk.

SHRI1 BIRENDER SINGH RAO : May
I know the extent of slow-down and the
amownt of credit made available in the agn-
cultoral sector during the current vear and
in the previous year ?

SHRI Y FSHWANTRAO CHAVAN : 1
shall try to give as mwch information as
possible, but 1 do not know how much
enlightening that will be for the hon. Mcm-
ber. There are two ways of looking at  this:
one is from the point of view of the oumber
of accounts, and the other 1s from the point
of view of the amounts outstanding. These
arc the two ways in which onecan see
the' position. [ shall first give the position in
regard to the number of accounts. Al the
end of June, 1969, thete were 2,06,777
acgounts, by the end of June, 1970, the
number of uccounts rose to 5,83,738. By
Jooe, 1971, 1t rose to 8,01.035. There was
@ sharp rise in the first two vyears. During
the six months up to December, 1971, the
number rose from 8,001,035 to 9,24,138.
That: neans thut there - was certamly an in-
crease,tbut the rate of brcredse is not as high
as it was in the firse tvar yearn.  Fherc isa
good reason for this, because in the begin-
niag, particakuzly, . iin the: negleoted sectors,

* there were no actounts, und, therefare, there
was immediately a spurt in the number of acc-
ounts and a suddenly nigh rate of increase
but this rate cannot:be maintained at the
same lovel for years together. At the same
time, there were certain organisational diffi-
culties to which 1 made a referance, becausc
it was necessary to open the, branches, and i1
was also necessary to have the necessary
trisimed permonne] to go imo this sort of

MARCH 17, 1972

Oral Answers 24

thing. So. there was that constraint on the
rate of growth. We arc pursuing this matter
further, und I hope that we shall be able to
improve the conditions,

SHR1 BIRLNDLER SINGH RAO: 1
would hke (0 hnow whether there has been
A similar  reduetion in bank credit to other
sectors such as the heavy industries or
medium ndustries. May I also know whether
in view of the organisational difficulties,
Government did tahe adeguate steps 10 sec
that the hopes raised amongst the farmers
duiing the first year or the second year were
properly met and pieparations were made in
that regard °

SHRI YESHWANTRAO CHAVAN : |
do not think that there was any reduction in
the other sectors. Naturally, when a certain
amount is available as credit for all the
“ectors, put together, there will have to be
little more emphasis on proper distribution,
because now we are trying to emphasise the
neglected sectors to a greater extent.  Possi-
bly, the rate of growth in the other sectors
may not be the same. Really speaking . that
wis expected.

SHRI BIRENDER SINGH RAO : May
1 know whether there were definite direotions
wsucd only about the agricultural sector to
certain banks ? 1s 1t a fact that credits only
1o the agricultural sector were to be reduced
or curtayled or stopped ?

SHRI YESHWANTRAO CHAVAN :
No, not at all.

it fagfa foow : femiz avest & fag
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77w Avfe &y gawr fw o ?
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SHRI YESHWANTRAQ CHAVAN:
This is the policy of the Government, and
we are trying to go n  this direction, |, of
course, appreciate that it is not fast cnough
to meet the expectations of the hon. Mem-
bers. Hec knows that we have discussed
these matters alvo many umes O effmts
arc definitely 1n this direction.

/
SHRI1 DINESH CHANDRA GOSWA-
Ml ; May I know tiom the hon. Finance
Minister whether the Government is contem-
plating a revicwing of the procedures for
granting loans and making 1t less rigorous
so far asthe neglected «ectors are con-
cerned ?7

SHRI YESHWANTRAO CHAVAN : |
think it is a very legitimate question, becausc
I have also found that some of the pro-
cedures werc lengths, and thercfore therc
were certain difficultics in the casc of grant-
ing loans. Certain steps have been taken
in this matter. The most important thing
was that certain State laws stood as obstacles
in the way of granting loans. So, a Com-
miltee was appointed to make suggesuons
for those laws and some of the States have
sturted taking action on that. That will
possibly solve the question,

As far as the procedures in the banks
themselves arc concerned, there are some
bottlenecks which are also being gradually
removed.

SHRI SAMAR GUHA : May 1 know
whether the Government has taken a firal
decision in regard to the introduction of
differential rates of interest for the neglected
sectors of our country and whether itis not
a fact that some directors of nationalised
banks have opposed it and, if so, the
reaction of the Government thereto ?

SHRI YESHWANTRAO CHAVAN :
Shall T answer this question, Sir 7

MR, SPEAKER : He has gone a little
off the track, but you may answer as vou
like.

' SHRT YESHWANTRAO CHAVAN:
Sir, I did make a mention in my budget

PHALGUNA 27, 1893 (SAKA)

Oral Answers 26

speech yesterday, about the differcntial 1ates
ot interest, on the details of which T proposc
to make a statement in the course of the
next week o1 so.

SHRI INDRAJIT GUPTA : The Minis-
ter said a little while ago that the rate of
growth in the volume of advances to the
hitherte neglected sector was increasing but
that the rate of growth had slowed down
somewhat. Il I may, with you1 permission,
refer 10 a statement which has been laid to-
day in connection with another question,
Question No, 73, the figures show that
whereas for the vear cnding December, 1970,
the advance made (v agriculture, small scale
industry, road trapsport operators, retail
trade and small business, professional and
sclf-employed persons, and eéducation, all
taken together, was 2384 per cent of the
total advances, in the next year, that is
December, 1971, it has gone down to 23
per cent. So it is not as though the growth
is therc but that the rate of growth is
slowing down. There has been an  actual
fall according to these figures in the percent-
age of advances to the neglected scclors as
a percentage of the total advances.

1 would, therefore, like to know from
him whether this is not a disquieting trend,
because it shows that about 77 per cent of
the advances are still apparently going to
the big busincss. wholesale trade and to such
other interests. What will he do to sec that
this trend is reversed as a matter of policy ?

SHRT YFSHWANTRAO CHAVAN : 1
would like to say that if you look at it only
in terms of mere percentages, 1 thipk that
will give youa rather misleading picture,
because in the last two years, the deposit
mobilisation also was substantial. Therefore,
is you just take the percentages of the total
availability, possibly you will not be able to
understand the rcal position. Bul if you see
it in terms of actual number of etcounts and
the amounts outstanding¥it would beo
different picture altogether. 1 would like to
give you information about those things, 1
give information about the accounts, Now,
in terms of the amounts outstanding, for
example, at the end of June, 1969 it was
Rs. 235'58 crores. Forend of December?
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1971, the figure is Rs. 596'46 crores. So,
there is a substantial increase. Sometimes,
it is also vety difficult for those sectors to
absorb credit. As I told you, there are
certain organisational constraints standing in
the way. 1 quite agree that onc will have to
be watchful of this trend.

ot ety areraw 9iE ¢ TH AT W
g g fr =a-de Seedl AT o
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SHRI YESHWANTRAO CHAVAN :
Certainly I am prepared to look into this
matter, The hon. Member has written to
me and 1 myself chose to go to the hand-
loom and ;powerloom industry centres in the
Eastern U. P, for example. We are taking
core to see that branches are opened there
and certain responsibilities are fixed (o sec
that they go down and keep contact with
those people in Gorakhpur, Banaras, Mhow,
Faizabed,, (Jnterruptions). Shoulapur, I know
much better.

Deployment of IRBMs by China

%71, SHRI NAWAL KISHORE
SHARMA : Will the Minister of DEFENCE
be pieased to state :

{(a) whether attention of Government has
been drawn to the news item which appeared
in the “Indian Express’ dated the 2nd
February, 1972 about deployment of TRBMs
by China;

(b} if so, the steps  Government propose
@ to take 1o meet the danger;
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(¢) whether China is also conlemplating
a test firing of the IRBM into the Indian
Ocean; and

(d) if s, the reaction of Government
thereto ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THL
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (d). Yes, Sir.
No authentic information on the reported
deployment of IRBMs or on their test firing
is available. The Implications of available
information on the subject, in terms of
national security, are periodically assessed and
taken into account in planning our defence
measures.

SHRI NAWAL KISHORE SHARMA :
Though the Minister has stated in his reply
that no authentic information is available,
his information looks to anthentic and there-
fore I would like to ask the Minister what
specific steps he has taken or proposes to
take to counteract this danger ?

SHRI VIDYA CHARAN SHUKLA : It
is & straight question, If there is threat to
our national security we do take certain
measures to counteract and we need not state
publicly all those secrets.

SHR1 NAWAL KISHORE SHARMA : 1
know the reply of the Minister. May I know
whether he could give a specific assurance to
this House that the danger would be effec-
tively met whenever it comes ?

SHR! VIDYA CHARAN SHUKLA :
That is our effort.

SHRI G. VISWANATHAN : In view of
the fact that China is equipping itself with
ICBM and IRBM and in view of the fact
that there had been a demand in this House
for the last so many years, that we should
go in for nuclear arms, has the Government
changed its policy or is it going to review its
policy on atomic weapons ?

SHR1
No, Sir.

VIDYA CHARAN SMUKLA :
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Decline in Bank Credit

*73. SHRI S. R. DAMANL: Wil the
Minister of FINANCE be pleased to state :

(a) the sectors in which Bank credit has
shown a spurt or decline during the current
year a8 compared to last year and the
reasons therefor;

(b) the adversc cffect on the cconomy
noticed as & result thereof and whether it has
any relation to the slow growth of industrial
production and if so, 1n what manaer; and

(¢) the mcasures taken 1o improve the
performance 1 the sectors whose economy
has been affected ?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Detailed information regarding sector-
wise distribution of bank credit is available
only with a time-lag. However a statement
showing the advances from the public sector
banks to the hitherto neglested sectors as at
the end of years 1969, 1970 and 1971 is
lard on the table of the House.

(b} and (¢). There is nv ecvidence to
suggest that the slow growth of industrial
production can be attributed to the insde-
quacy of bank credit. The Reserve Bank of
India keeps 1tself in closc touch with develop=
ments 1n the industrial sector and wherevet
necessary, appropriate measures to stimulate
the flow of credit to industry are initiated.

Statement

ADVANCES TO AGRICULTURE AND OTHER HITHERTO NEGLECTED
SECTORS BY PUBLIC SECTOR BANKS (Amount outstanding at the end of)

(Amount m Rs. Ctnfgjn

December 1969 December 1970 December 1971*
Total Public Total Publc Total Publhc
Sector Banhs Sector Banks Sector Banks
1. Agricultue
(a) Direct Finance
(excl. plantations) 9093 201 83 21817
(3'03) (542) (5:23)
(b) Indirect Finance 124-98 142:22 11923
(4:16) (3°82) (286)
2. Small Scale Lndustry 310033 42004 482'05
(10°34) (11 2%) (11-55)
3. Road Transport 1467 3709 45:29
Operators (0°49) (1-00) (109)
4. Retail Trade and 3950 74°45 80°37
Small Business (1:32) (2'00) (1°92)
5. Professional and 269 857 10°40
sell-employed persons (0 09 23 (0-25)
6. Education 1'34 347 415
(0-04) (0'09) (0r10)
Total (1 to 6) T 58445 T TRRTET 95966
_ (19:47) _ _ _(}3'84) (23-00)
Total Advances by these
Banks 3002'38 3723-08 — 417214
* Provisional.

Note : 1. Figures within brackets indicate the percentage to aggregate advances.
2. Figures may not add to totals due to rounding.
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SHRI S. R. DAMANI : It is evident
that in the course of the year industrial
growth has not been according to the Plan,
that it is much less than expected. 1t is also a
fagt that the advances to industry have been
reduced from 40 per cent to only 46 per
cent. May I know from the hon. Minister
whether he has examined whether such a big
reduction in the advances to industry has
affected their growth ?

SHRI YESHWANTRAO CHAVAN .
No, Sir, because we have taken carc to see
that therc should be some sorl of credit con-
trol in the cuse of wholesale wrude and
speculative activities. They might have been
affected, but as far as the production effort
is copeerned. there is no lack of credit to
industrics.

SHRI 8. R. DAMANI : 1 wunt o draw
the attention of the Finance Minister to a
lacuna in credit policy. All applications lor
credit of over Rs, 1 crore are scrutinised by
the Reserve Banh, whether the output of a
unit is Rs. 2 cipres or Rs. 10 crores. May L
know from the hon. Finance Mumuster
whether this policy hus come in the way of
higher production, and if so, whether he is
looking into the matter to link advance with
production ?

SHRI YESHWANTRAU CHAVAN

It 18 as & result of looking into the matter
that we have put this control on credit over
Rs. 1 crore to see that the applications are
properly scrutinised. That was onc of the
major loopholes in the credit structure. Theie
arc some other factors which have to be
looked into, but not credit availability.

SHR! P. VENKATASUBBAIAH : Grant
of financlal  assistance to the educated
unemployed, especially technicians, has not
been as cnoowraging as it should be, Many
technicians who want 10 start scil~employing
industries age not getting proper encourage-
ment fromy the nationalised banks. What
steps do Government propose to take to see
that they are encouraged ?

SHRI YESHWANTRAQ CHAVAN ; If
he sees Serial No. § in the statement, he will
find that the amount outstanding at the end
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of Dec., 1969 was Rs. 2,69, 00,000 and
by December 1971 it has gone up to
Rs, 10,40,00,000. So one cannot say that
there is no progress. I certainly agree with
him that this is not enough. We have appoin-
ted a committee and it has made very useful
recommendations. If he goes through the
report of the committee, he will find that we
have prepared many schemes. Unfortunately,
the tendency is to ask for jobs and not to
show an enterprising spirit and go into pro-
duction activities. For that matter guidance
is being given and schemes arc being
prepared.

SHRI C. T. DHANDAPAN] : Is 1t a
fuct that the Members of the Consultative
Committee had made some suggestions
regarding advance to the agricultural sector,
uand if so, what arc the steps taken by the
Government m that connection ? Some
of the nationalised banks have stopped
advances to the agricultural sector. 1 can
give instances, but I have no time. May |
know whether Government would look into
matter ? The minister has mentioned the
increased number of accounts. But 235
per cent of it are bogus. S0 muny persons
who are not engaged in agriculture arc also
getting advances. In Delhi itself, one of the
ielatives of the Custodian of the Syndicate
Bank, who is not engaged in agriculture, has
got an advance of Rs. 6 lakhs from that
bank. Will Government look into the matter
and conduct an enquiry ?

SHRI YESHWANTRAO CHAVAN :
The hon. member 15 giving very vague instan-
ces. If he gives any  speciffc instance, 1 wall
enquire into it. About the suggestions made
in the Consultative Committee, 1 do not
know to which particular suggestion he m
referring.

MR. SPEAKER : Please do not refer to
the proccedings of the Consultative Com-
mittee 1n the House. That is the convention
here. You can otherwise put that qucstion
without any reference.

st wer feww @ sow WERY,
7 ¥ oz & ow Farigw wo g §,
fagvor 7wy TzA 97 T AW AMH TE
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WU ¥ 0 qrAAIG q45G1 §1 ¥ foArE
gAY &

& s wigar § fR qm A famrn
&1 o1 A fgar Srar g, 39 9 A7 A
FIZT AT AVAT A A7 qAT ¥ gaTaA
afar 21 Far aAdw waEr S Wow 97
9 ¥\ F1Z7T 7 IAR FH A F A1
7 fagar gr 7 3

SHRI YESHWANIRAO  (HAVAN
That 15 one of the quustions under considera
tion
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QULS FIONS

Scheme to Establish Motels and Camping
Sates for Tourists

60 SHRIM K KRISHNAN Wall
the Muouster of TOURISM  AND CIVIL
AVIATION b pleased to st

(d4) whether  Government hdawe  amy
scheme to cstablish motls and ¢ imping sites
throughout the countiv to meet the immediale
needs of home and forugn tourists

(b) whether Governmunt have 1eeeived
dany communikation from heiala Gowvern
meal regarding the Tournsts Conlies 1n the
State where motels camping sites may be
established, and

fe) 1l su, the eaction of Govarnment
thereto !

THE MINISTER OF 10URISM AND
CQIVIL AVIATION (DR KARAN SINGH)
() it s proposed to put up motels and
campng sites on road routes wher. the
density of tounist trafhic is high Detaily ol
the swheme are beng worked out in  consul-
tation with the State Governments
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(b)and (¢} The Government of Keiala
has suggested the construction of motels at
Tellicherry, Badagara, Thiruvangoo, Kottakal
and Kondotty and camping sites  at
Malappuram Shoranur/Guruvayoor, Chenga-
nnut  Atingal and Noyyalunkara  Final
sclection of locations will be made on an
All-lndin  basis  taking nto consideration
flow of tounsts traffic and avalabibity of
funds

Steps to bring down Prices of Drugs
n the Country

*06 SHRI HARI KISHORL SINGH
SHRI h MALLANNA

Will the Minister of PLTROLLUM
AND CHEMICALS b pleased 10 state

(1) whcther diugs manufacturing comn-
paines - Indie have buen charging ligh
prices wd getting huge mohts mspite of
Govuanment s eftorts to contiol thar  prices
undu Drugs (Puce Contiol) Order, 1970
ind

(b) +f so the action  aken aganst the
defauiters and the steps taken 1o bring down
the prices of diugs in the country ’

THE MINSTLR OF LAW AND
ILSTICE AND PITROLEUM AND
CHEMICALS (SHRI 11 R GOKHALL)
(a4) and (b) The scling prices ol all bulk
drugs and formulations aic  contiolled undet
the Drugs (Puces Control) Order 1970
The contiolled pries were estimatud L0
benchit the community to the extent of about
Rs 20 crores in an anpual turn over of
diugs of about Rs 220 crores

Fow casts of  owichdrging by  drug
manudactuning companies have buen brought
to the notice of the Government  Sinte the
wontrolled prices came nto force from the
15th Tanuary, 1971, the actual profitabihity
position of the diug manulactuning firm, 48
aresult of the cootrolled prices, will be
known only after the balance sheets baconi
amatlable after one yow of opuradion of the
controlled prices
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Manufacture of Submarines in India

#72. SHRI BHOLA MANJHI : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether there 15 4 proposal to
manufacture submarines in India; and

(b) if so, the main features thereof and
by what time its manufacture 1 expected o

begin ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a). The feasibibty ot
indigenous construction of Submanme s
under examination.

(b) It will not be in public interest to
dwclose details 1n this regard.

Allocation of Foreign Exchange to
Muslims for ‘Zirarat’

*74. SHRI D. P. JADLJA - Wil
the Minister of FINANCE be pleascd to
state the pnnciples generally adopted by
Government 1n the matter of allocation of
foreign exchange to the Muslims who desire
to have ‘Ziarat' (Pilgrimage) of rehgious
shrines situated in lran-Irag, Saudi Arabia
and other countries ?

THE MINISTER OF FINANCL (SHRI
YESHWANTRAO CHAVAN) : The mten-
tion of the Hon’ble Member appears to be to
elicit information regarding the arrangements
for release of foreign cxchange for the per-
formance of Ziarat. The position is that an
annual quota of 1,500 pilgnms has been
fixed ip this behalf. Foreign exchange is
released to the extent of Rs. 1,575 per head
for performing Ziarat. Children between the
ages of 3 and 16 arc granted foreign ea-
change to the extent of Rs, 790 each and
for the purpose of counting, against the
quota of 1500, 2 children are counted as
being cqual to ohe adull. The actual
sclection bf pilgrims is made by the Central
Haj Committee.
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Villages captured by Indian and
Pakistani Armies in Indo-
Pak War

*75. SHRI RANABAHADUR SINGH :
Will the Minster of DEFENCE  be pleased
1o state :

(a) the number of Indian willages cap-
tured by the Pakistami Army during the
recent Indo-Pak conflict; and

(b) the number of Pakistani villages cap-
tured by Indian Forces 7

THE MINISTLR OF DEFENCE (SHRI
JAGJIVAN RAM): (a) The Pakistani Army
have captured 55 Indian villages during the
Indo-Pak conflict.

{b) Indian forces have captuied 1201

Pakistani villages.

State-wise allocations of Paraffin
and other Waxes

*76. SHRI ISHAQ SAMBHALI : Wil
the Ministet of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether State.wisc allocations have
been hixed each year by Government for the
supply of Parafhn Wax and other Waxes
since 1967;

(b) if so. the piesent State-wise alloca-
tions and the basis on which these have been
fixed; and

(c) whether Government have taken into
consideration the commissioning of some
very important Wax consuming Industries
which have come into existance within the
last three to four years while fixing thesc
allocations ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE)
(a) and (b). State-wise annual allocations
of Paraffin Wax have been fixed with effect
from 1-12.1971 on an ad hoc basis keeping
in view the past consumption and indigencus
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availability. A statement showing the State-
wise allocation is laid on the Table of the
House,

(¢) Distribution of Parafliin Wax to In-
dividual industries is arranged by the State
Governments,

Statement
Allocation effective from 1-12-1971

(Figures in tonnes)

States Enisting quota
Delhi 2,558
Uttar Pradesh 2,832
West Bengal 7.620
Bihar 1,484
Maharashtra 6,500
Gujamt 704
Haryana 500
Andhra Pradesh 500
Madhya Pradesh 500
Rajasthan 400
Orissa 460
Punjab 450
Mysore 400
Tamil Nadu 5,000
Kerala 974
Goa, Daman & Dw, and Dadar &
Nagar Havel 156
Chandigarh 50
Pondicherry 6
Himachal Pradesh 50
Assam 2.000
Arunachal 150
Nagaland 600
Manipur 100
Tripura 175
Meghalaya 500
J. &K, 100
Andaman & Nicobar Islands 20
Mizoram -
Laccadive B4
TOTAL 34,7944

s s
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Joint venture with Bangla Desh for
0il Exploration

¥77. SHRT S.A. MURUGANANTHAM:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to State :

(a) whether there is any proposal before
Government to eaplore the possibilities of
a jownt venture with Bangla Desh for oil
exploration and its processing; and

(b) if so, main features thereof ?

THE MINISTEIR OF LAW AND
JUSTICF AND PETROLEUM AND
CHEMICALS (SHRI H.R. GOKHALE)
() No, Sir.

{b) Does not arise.
Shortage of Kerosene Oil

*78. SHRI N. E. HORO : Will the
Minister of PFTROLEUM AND CHEMI-
CALS be pleased to state *

(a) whether therc 15 a shortage of
herosepe oil supply in Orissa, Northern
Bengal, Assam, Bihar and parts of Eastern
U P.: and

(b) if so, the reasons therefore and the
«leps taken by Government in this regard ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R, GOKHALE)
(a). No, Sir.

{b) Docs not anse,

Supply of Residual Fuel Oil to
Dbuvaran Power House
in Gujarat

*79, SHRI PRABHUDAS PATEL :
Will the Minister of PETROLFUM AND
CHEMICALS be pleased to state &

(a) whether the Governor of Gujarat
sought Primec Minister's intervention for
getting additional quantity of Residual Fuel
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Oil for the Dhovarun Power Housc in the
State;

(b) whether s Ministty  still holds the
view that Gujarat Electricity Board should
pay the same price as is being paid by other
States for the additional supply of Resdual
Fuel Oil; and

(c) the steps being taken to  settled the
issue ?

THL MINISTETR OF LAW AND
JUSTICE AND PETROIFUM AND
CHEMICALS (SHRI H.R. GOKHALE)
(a). The Governor of Gujarat had taken
up matter both vath the Prime Minister and
the Minister for Petroleum & Chemicals.

(b) and (c). The Gujarat  Electricaty
Roard and the Indian Q11 Corporation have
agreed that their disagreement on the price
of LSHS/RFO will be referred to arbitration.

Rehabilitation of Women whose
Hushands were killed in War

*80. SHRI H. M. PATEL : Will the
Minister of DFFFNCF be pleased to state :

(a2) the number of women whose hus-
bands have been killed in the recent wan
with Pakistan:

(b) steps taken to cosure that the wau
widows are properly rehahilitated; and

(¢} whether reliel measures for the wan
widows such as ex-gratia payments decided
upon by Government have alieady been
taken and if not, the rensons for the delay ?

THE MINISTER OF DYrENCE
(SHRI JAGJIVAN RAM): () 2151
officers and men of the Armed Forces killed
in the recent war with Pakistan are survived
by widows.

(b) and (c). As an interim meusure,
Goverpment sanctioped payment of full pay
and allowances for the montbs of December,
1971, and January, 1972, to tbe families of
servicemen hilled in action. A Scheme has
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meanwhile been evolved for the rehabilita-
tiom of war widows and war disabled service-
men,  The Scheme provides for liberal
pensionuy awards and visualises grant of
benefits in certain other spheres, such as
accommodation, tirining, employment assis-
tanee, medieal facihlies and cducation of
children. Covernment orders  sanctioning
the liberalised pensionary awards were issued
on 24.2.1972. A special Organisation is
being set up to formulate. coordinate and
watch the implementaton of the arious
measures needed to ichabilitate the familicy
of the servicemen killed and those who have
been disabled n the recent conflict with
Pakistan. A copy of Government order in
this regard 15 laid on the Table of the House.
[Placed in Library., See No, LT—1451/72].

Financial Ansistance to States for
Schemes to Help War Widows

450, SHRI RISHWANATH JHUNJHUN-
WALA : Will the Minister of TINANCF be
pleased to state

(a4) whether Government have received
1equests from the State Governments 1o give
financial assistance for the schemes initiated
bv them to help the war widows: and

{b) if so, the decision taken in this
1egard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI) : (a) No, Sir.

(b) Does not arise,

Production of Slack Wax at Barauni
Refinery

451, SHRI ISHAQ SAMBHALI : Will
the Minister of PETROLEUM AND
CHFMICALS be pleased to state :

(a) the production of Slack Wax at
Barauni Refinery duting the years 1969.70
and 1970-71;

(b) the manucr in which this production
has been utilised year to year;
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(c) since when have the stocks at Barau-
ni Refinery been lying at the factory sitg;
and

(d) the reasons for not disposing of these
stocks so far and the action Government
propose to take in this behalf ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHFMI-
CALS (SHRI H. R. GOKHALE): (a) to
{d). There was no production of Slack Wax
at Barauni Refinery during the years 1969.
70 and 1970-71. In view of this, the
question of any accumulation of stocks, ete
during these two years does not arise. The
production of Slach Wax started at this
Refinery only in October 1971, Between
October 1971 to February 1972 a total of
2,509 tonnes Slack Wax has been produced
ut this refinery. There is no accumulation
of stocks and whatever is produced is being
moved out,

Experiments conducted by Indian
Oil Company for the use of
Barauni Slack Wax

452. SHRI ISHAQ SAMBHALI : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Indian Oil Company have
conducted experiments for the use of Barauni
Slack Wax in the manufacture of ordinary
candles;

(b) if so, the outcome thereof; and

(c) whether Indian Oil Company have
made adequate distribution arrangements for
the sale of Barauni Slack Wax to Candle
manufacturers at least at big consumption
centres like Delhi, Kanpur, Calcutta, Bombay
and Madras ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : () Yes,
Sir.

(b) Barauni Slack Wax can be used for
candle manufacture in suitable admixture
with Digboi Wax,
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(¢) Supplics of Sluck Wiy are being
made to all the bonmafide customers ut
Barauni Refinery.

Steps to bridge the gap between
Demand and Production of
Various Types of Wax

453, SHRI ISHAQ SAMBHALI : Will
the Minister of PETROLEUM AND
CHEMICALS he pleased to state :

(a) the level of current annual produc-
tion, Refinery-wise, both in the private and
public sectors of :

(1) Parnffin Wax,
(i) Match Wax,
(iit) Slack Wax, and
(iv) Any other Wax:

(b) the level of current annual demand
of the industry for each type of Wax refericd
to above;

(c) how long the gap between the demand
and production has been in cxistence:;

4
(d) whether this lap has been increasing
cvery vear over the ast two to threc years:
and

(e) 1if so, the steps Government propose
to take to bridge the gap between demand
and production ?

THE MINISTER QF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) to
(e). Until 1970 the production and demand
of Paraffin Wax including Match Wax,
broadly matched. Whenever sporadic com-
plaints were received the same were jooked
into and if necessary the availability for sales
within the country was improved by reducing
the quantum of exports. During 1971,
however, reports of shortages started being
received almost from all over the country,
principally due to an increase in demand
for making tarpaulins for {he refugces. The
following measures were taken to fill the gap
between the availability and requirer ents :
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(a) Steps were takenm to maximise the
production of Paraffin Wax including
Match Wax at Digboi Refinery, the
only Refinery producing these two
grades of wax, Simultancously, ex-
ports were discontinued.

(b) Arrangements were madc for the
production of Slack Wax at Madras
and Barauni Refineries. No other
type of wax is produced at the Refi-
neries other than Digbou.

(c) Towards the end of 1971, based on
actual consumption in the various
parts of the country, Statewise allo-
cations were fixed for Paraffin Wax
including Match Wax, and the res-
ponsibility for the distribution of
these allocations and belween the
various consumers was entirely en-
trusted (o the Statc Governments,
An Order under the Essential Com-
modities Act which gives powers to
the State Government to regulate the
price, distribution and sales of
paraffin wax, including match wax.
has also since been promulgated.
There are no controls on the distri-
bution and sale of Slack Wax.

The Indian Institutc of Petroleum has
estimated a demand during 1972 of 44,656
tonnes of wax of all types. The actual pro-
duction during the current ycar is ecapected
to be as under :

(a) Paraffin Wax in-
cluding Match
Wax from
Digboi Refinery .. 43,000 tonnes

(b) Slack Wax from
Barauni Refinery ... 15,000 tonnes

(c) Slack Wax from

Madras Refinery 3,000 tonnes

T —

TOTAL 61,000 tonnes

e
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Impert of Nylon Filters for increasing
production of Paraffin Wax

455. SHRI K. SURYANARAYANA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have received
any applications for the import of Nylon
Filters for increasing production of parefin
wax;
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(b) if so, the number of filters applied
for by the various parties with dates and the
value thereof, and

(¢) the stage at which the matier stands
now !

IHL MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHR1 H R GOKHALL)
(a) to (¢). M/s Assam Oil Company,
Digbor are the only pioducers of paraffin
wax In the country. A liceme for the
import of 700 nylon filter blankets has been
wsued to them n January 1972 agamst
their  application of 18-11-1971 for
Rs 2,54,520
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Royalty to Gujsrat State on Oil
and Natural Gas

457, SHRI SOMCHAND SOLANKI .
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(2) the amount of money given to
Gujarat State as rovalty on oil apd Natural
Gas during the Iast three yean; and

(b) the shate of the Central Governnient
in royalty fiom o1l and natural gas and
other natural resources avarlable in Gujarat
State ?

THE MINISTLR OF LAW AND
JUSTICL AND PETROLEUM AND
CHEMICALS (SHRIH.R GOKHALE) :

(a) 1968-69,, Rs. 342°57 lakhs,
1969-70,, Rs. 36002 lakhs.

1970-71,, Rs. 386°09 lakhs,

(b) Central Gavernment has no shate
m Rovalty, .
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Expors of Alcobol from U. P,

458, SHR1I NIHAR LASKAR : Wil
the Mumister of PETROLEUM AND
CHEMICALS be picased to state :

(a) whether Government have pressed
the U.P. Government to export more
alcohol to foreign countries;

(b} the yuantity and valuc of alcohol
exported to other countries during the Jast
three years and their names, and
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(c) whether the alcohol was exported
direct by the U. P, Government or by the
Centre or through some agency

THE DEPUTY MINIS1IER IN THE
MINISTRY OF PETROLLUM AND
CHEMICALS (SHR] DALBIR SINGH) (a).
No, Sir, Howevet, some quantity of alcohol
was relcased for export in the alcohol yeur
1970-71 as the supply position was com-
fortable

(h) The intormation 15 s under .

Quantity in M. 1onnes

Year
196Y
1970 5,219 Metric tonnes
1971 2,034 Metric tonnes

7,198 Metnc tonnes

(v) Through the State Trading Corpora-
tion of India Ltd.

Smuggling of articles from Bangla
Desh into Indla

469 DR. RANEN SEN : Will the
Mumster of FINANCE be pleased to state :

(a) whether a large quanuty of jutc
betelnuts and other commodities has found
i1ts way into India from Bangla Desh atter
Laberation; and

(b) d so, the persons 1esponsible for
the smuggling and the steps ldhen (o
check 1t ?

THE MINISTER OF S1ATE IN THE
MINISTRY OF TFINANCE (SHRI K. R.
GANESH) (a). No, Su.

(b)y Does not wwse 1w view of (a)
above.

Production of atomic weapons by
India

460, SHRI MUKHTIAR SINGH
MALIK :
SHRI HARI KISHORE SINGH :

Will the Minister of DEFENCE be
pleased to state :

R, Name af the Country
Nl

Rs 33 11 lakhs Switzetland
Rs 12°36 lakhs u. K

Rs. 45-07 lakhs Japan

(a) whether Government have seen the
Book **Military Balance 1971-72" (published
by the Institute of International Social
Studics, London), whercin India has been
cnumerated amongst the six countries in the
world, which are capable of produung
dtomic wedpons and has been placed at
number four from the viewpoint of mibtary
strength; and

(b) whether Goveinment have  again
examined the question of producing atomic
weapons and, if so, with what results ?

THE MINISTER OF DEFLNCL
(SHR1 JAGJIWAN RAM) (a). The Govern-
ment have scen the publication “*The
Military Balance 1971-72" published by the
International Institute for Stragetic Studies,
London and not the Institute of International
Social Studics, London. There is, however,
no mention in this pubhcaljon to India being
“among the six countries in the world which
ire capable of producing atomic weapons™
or being “placed at number four from the
view point of military strength.”

(b) The Government's policy on the
manufacture of nuclear weapons has been
explained in Parliament on several occasions.
It is to use nuclear energy for peaceful
purposes only. Goveinment’s policy 1n this
regard remains unchanged.
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Prices of essentinl commodities

461 SHRI NIHAR LASKAR Wil
the Mimster of FINANCE be pleased to
state

(a) whether Government have  recently
adopted ¢ new approach to chuk the prices
ol cssential commodities

(b) whether the Commitice constituted
for the purposc has sinee  subnutted 1ty
wepoit and

(OJif o the main  recommendations

thereol !

THE MINISTIR Ol FINANCL
(SHR1'Y B (HAVAN) (a) to(w) The
Government mahkes use of  fiscal  monctary

and admumistrative mesures 1n order o pic
vent any undue rise m the prices ol ssentiil
commodities These medsuics are constantly
kept under teview and changes are mtro-
duced as and when nuessaty  no suepdraie
Commuttec has  buun comtiuted for the
purpost

Suspension of American Aid to
India

462 SHRI N K SANGHI Wul
the Minister of FINANCL be pluased to
state

(@) whether suspension of American aid
to India will cieate 4 gap of 150 c¢rores of

rupees,

(b) whethur this gap v sought to be
fitled up with increastd  assntance  from
other countries

(c) whether the Planming Commuission
has made any study of the likely consequen-
wes on the Fourth Plan as a  result of the
squeeze, and

(d) whether the Planmng Commision
has drawn up the List of the progects that
will have to be reoriented and fresh priontics
fixed ?
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THE MINISTER OF FINANCE (SHRI
Y B CHAVAN) (a)and (b) The suspen-
ston ol aid by the U S Government related
to an amount of about 87 5 million This
amount would have been utilised for the
import ol items hke fertihzers, industrial
taw  matenals spares and components,
(%1%

FfTorts are being made to inurease sclf-
ichanwe  augmenting indigenous production
and by promotion of exports To the exient
that imports arc inescapable  alternative
sources of supplv under other credits and
from rupec payment arcas are being located
and where this 1s not possible  allocation of
tree foreign uachange 18 being made to the
extent possible

(¢)and (d) The Planming Commpsion
1y at present ongaged in conducting  certain
studics  aimed  at increased  self reliance
Whcther 1 1evision of  priorities  in respect
of projects on hand will be necessary or not
tan be determined only after these studies
daie vomplete

Lous of Foreign Exchange due to
Illegal Export of Hindi Films

461 SHRIP Kk DEO Wil the Minis-
ter of FINANCL bt pleased to state

(4) whether thue s dllegal export of
Hmndi hlms

(b} whether the country has been losing
precious foreign exchange duc to ilicgal ex-
port ot Hindi hlms

(t) 1f s0, the estimated loss ol foreign
wathange on thiy account and

(d) the action tahen in this regard ?

Ik MINISTER Of STA1E (N THE
MINISTRY OF FINANCE (SHRI K R
GANESH) () and (b)  In view of ssizures
made by Customs authorities of Indian films,
attempted to be smuggled out of the country,
it can be saud that there 15 1llegal evport of
Hindi hims fiom india to other countrics
tesulting m loss of forcign exchange
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(c) There are no reliable means for
estimating the loss of foreign exchange on
this account.

(d) The following measures have been
taken to prevent the smugghng of goods
including illega] export of Indian films—
Systematic collection and follow-up of
information, keeping a watchful eye on the
suspected smugglers, and on ulnerable
sectors along the coast. Some senivr officers
of the rank of Collectors of Customs,
Additional Collectors of Customs and
Assistant Collectors of Customs have becn
posted in vulnerable arcas to look after anti-
smuggling work exclusively, Extra vigilance
is exercised in examination of suspected
baggage and parccls sent out of the country.

Expansion in the Activities of
UNMOGIP

464. SHRI NAWAL KISHORL
SHARMA : Will the Minister of DEFENCE
be pleassd 1o state :

(a) whether the UN Mulitary Observer
Group in India und Pakistan has been
allowed to cxpand its *work in Jammu and
Kashmir;

(b) if so, the reasons therefor; and

(c) whether the UNMOGIP, us directed
by the U. N. O., has rcquested for the help
of third party in its work and whether
Government of India ate thinking of acced-
ing to the request and if so the reasons
therefor ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) (a) and (b). Under the
Karachi agreement, UNMOGIP had been
entrusted with the woik of supervision of
the 1949 cease-fire line in Jammu and
Kashmir. The UNMOGIP has not been
entrusted with any responsibility in regard
to the present line of control, Therefore, the
question of expending its work in Jammu and
Kashmir does not aries.

(cy The Government of India are not
aware whether UNMOGIP has asked any
third party to help in its work.
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Option from Deputationist for Absorp-
tion in Public Undertakings

465. SHRI SHASHI BHUSHAN : Will
the Minister of FINANCE be pleased to
stiate

{a) whether all the Government officials
on deputation to Public Undertakings have
since given their option as to whether they
want to remain and be absorbed in Public
Undertakings or want to go back to their
parent offices;

(b) if so, the position as it stands at
piesent; and

(¢) whether the persons who have opted
to go back have since been sent back to their
parent offices and if not, when they are
likely to be sent back ?

THL MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). According to the
Government orders, deputationists from the
permanent  civil services (other than those
from Industrial Management Pool) and from
the Defence Services (except those employed
in the Defence Production Undertakings),
have 10 exercise an option either to be per-
manently absorbed in the enterprises where
they are employed or 1eveit to their parent
cadres within stipulated periods varying from
two to three years from their date of deputa-
tion. According to the further orders of
Government, certain  categories of such
deputationists who were already in the
public enterprises at the time of the issue o
these orders were given time to exercise thef
uption till August 31, 1971; others tir
exercise their option within the prescribeo
time-limits, As such, the time-limit for exerd
cise of option would vary in individual cases-
and therc is no one date for the exercise of
option by deputationists. According to infor-
mation available, the majority of those who
had to exercise their option so far have
decided (o permanently serve the public
enterprises.

(¢) Government's orders require that the
persons who have opted to go back will, on
reaching the prescribed timelimit for the
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exercise of option, be reverted to their parent
offices. This is being followed.

Setting up of a Commission for Review-
ing the Working of the Public
Sector Undertakings

466. SHRI BIRENDER SINGH RAO :
Will the Minister of FINANCE be pleased to
state :

(a) whether there 1s any proposal under
consideration of Government to set up a
high-powered Commission to review the
functioning of the Public Sector with par-
ticular reference to the criterra adopted in
choosing locations for new units and inter-
relationship between the Public and Private
Sectors;

(b} if s0, an outline thereof, and

(c) the time by which the Comnussion
is likely to be set up and what will be its
terms of reference ?

THE MINISTER OF STATF IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (c). Presumably, the
hon. Member is referring to the High-level
Action committee recently set up under the
Chairmanship of Shri M. S. Pathak, Member,
Planning Commission to review the working
of existing public sector undertakings with a
view to making recommendations for im-
proving the operations of these underta-
kings. The Action Committee will devise ways
and means of improving the performance of
these undertakings nnd more particularly will
concentrate on the following aspects :

(1) Maximisation of production;

(2) Minimisation of operating costs:
(3) Good preventive maintenance;

(4) Good tmployee/labour relations; and
(5) Adequate R&D activities;

The Committee is likely to complete the
examination of most of the public sector
undertakings by June, 1973. The Bureau of
Public Enterprites will function as Secre-
tariat of the Action Committee.
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There is no proposal under consideration
of Government to set up any other Commis-
ston to study particularly the criteria adopted
in choosing location of new units and the
inter-relationship  between the public and
private sector cnterprises, With regard to
choice of location, Government have
emphasized the importance of careful scrutiny
of the techno-ceonomic considerations weigh-
ing with the location of industrial units at
the feasibility report and the detailed project
report stages

Enquiry into Debt Burden of Sates

468, SHRT KRISHNA CHANDRA
HALDER : Wil the Minister of FINANCE
be pleased to state :

(a) whether attention of Government has
been drawn to the demand made by the
Tamil Nadu Government for an independent
inquiry into the problems of debt burden of
States;

(b) 1f so, the main features thereof: and
(c the reaction of Government thereto ?

THLC MINISTFR OF FINANCE
(SHRI Y. B. CHAVAN) : (a) to (c). The
Government of Tamil Nadu have been referr-
ing from time to time to the need for setting
up a debt Commission for going into the
problem of debt burden of the States. The
Central Government have, however, been of
the view that the appointment of a Commis-
sion would not really ferve any useful purpose.

Soap Factories in India

469, SHR1 JAGANNATH MISHRA :
Will the Minister of PTEROLFUM AND
CHEMICALS he pleased to state :

(a) the total number of soap factories
registered so far in India, under the Factories
Act, 1948, during the last three years, year-
wise;

(b) the quantity and value of tollet and
washing soap manufactured during the last
threee years, year-wise,
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(¢) the number ol workers employed,
cach year for the above period, and

(d) the States where the wdustry
centrally located

THE DIPUIY MINISTER IN THL
MINISTRY OF PETROIFUM AND
CHEMICALS (SHR1 DALBIR SINGH)
(a) and (c) Information 1s not readily avail-

Year No of working soap facronies
1967 94
1968 vs
1969 107

(b) Information n respect of 44 <oap
units in the organised sector registercd with

S No  Item 1969
Quantin Value
1 Laundry Seap 192957 6753
2 Toilet Soap 42043 1892

(d) Distribution of the 44 units registered
withthe D G T D s as follows

S No Name of the State No, of soup units

1 West Bengal 1
2 Maharashtra 10
3 Tamil Nadu 3
4 Uttar Pradesh 4
5 Madhya Pradesh 1
6 Andhra Pradesh 2
7 Bihar 1
8 Keiala 1
9 Mysore 4
10 Deihi 2
11 Guparat 4
44
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dble  However, estimates of average daily
cmployment in working factories classiied i
dusty wise are regularly publisned in * Indian
1 abour Statistics,*  brought out annually by
the Labour Bureau, Department of Labour
and Employment, Simla According to the
1971 msue of this publication the number
ol svap working [factoncs and average
daily employment in such factor ies aie as
Lollows

dve age datly employment

$,000
8,000
8,000

the Directorate General ol Techmical Develop-
ment 15 ginen helow

Quantity n tonnes
Value in Rs lakhs

Prodinc tion and production alue

1970 1971
Quantinn ~ Value  Quanuy  Valne
188114 6584 220000 7700

2pprox
41286 1991 50000 2250
approx

Linking of Wages of Government
Employees with Productivity

470, SHRI JAGANNATH MISHRA :
Will the Mimister of FINANCE be pleased
to state

(8) whether Government are considering
any proposal to link the wages of various
categories of Government employees with
productivity,

(b) if so, hy what time the decinon 1s
likely to be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY O FINANCE (SHRI K. R.
GANESH) (a)dnd (b). No, Sir. There is
no such proposal under consideration of
Guovernment at presant.
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Dearness Allowance to Central
Government Employees

471. SIIRI JAGANNATH MISHRA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to
increase the Dearness Allowance of Central
Government cmployees with the increase of
Index number automatically; and

(b) if so, by what time the final decision
will be taken in the matter ?

THE MINISTER OF STATF IN THF
MINISTRY OF FINANCE (SHRI K.R.
GANESH) - (a) and (b). The Third Pay
Commission, which has been sct up to
examine the structure of emoluments and
conditions of service of different classes of
Central Government employees, is likely to
consider the guestion of grant of Deainess
Allowance also. Therr recommendations are
awaited.

Adoption of Performance Badget
by Public Undertakings

472, SHRI RAJDEO SINGH : Will the
Minister of FINANCE be pleased to state -

(a) whether Government are considering
a proposal to advise the public sector under-
takings to adopt the svstem of *‘perfor-
mance budget™; and

(b) if so, the merits of the proposal ?

THE MINISTER OF STATE IN TIHF
MINISTRY OF FINANCE (SHRT K. R.
GANESH) : (a) Guidelines have alreadv
been issued by the Bureau of Public
Enterprises to enable the public enterprises
to build up a budgetary system which would
serve as a basis for performance planning
and appraisal of the working of each enter-
prise and its various departments,

{h) Performance budget is an overall
concept of planning, implementation and
appraisal. In this system, the actual perfor-
maace is ¢losely agalysed against the targets
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envisaged in the budget and variances are
detcamined; thercafier causes for such vatia-
tions are found and steps taken to avoid
then tccurrcnee. The management's attention
is pointed to the vanations and exceptions
S0 ds to nitiate necessary remedial measures.
It also helps to cstablish the lines of res-
ponstbility and vuthtority and evaluate the
performance of individuals, or a group of
individuals or depariments or units.

Delay by U. . Authorities in
Transmitting Surrender
Message of Pak Army
to India

473, SHRI C. JANARDHANAN :
Will the Minister of DEFENCE be pleased
to state -

(a) whether Government of U, 5. A, had
delayed the transmission of the “surrender
message* of Pak Command in Dacca to the
Government of India by about twenty
hours;

(h) if <o, whether the matter has been
investigated: and

(c) the findings of Government in this
regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Government
have seen Press reports to this effect but
have no information in this regard.

(b and (c). Do not arise.

Raids by Income Tax sutherities

474, SHRI HARI KISHORF SINGH :
SHRI K. MALLANNA :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Income-tax officials
raided some business premises and residences
in various parts of tha country during the
year 1971,
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(b) if so, the number of raids conducted
in Bombay, Dclhi, Calcutta, Madras and in
various parts of Andhra Pradesh;

(c) the amount of mony and documents
unearthed as a result of these raids and the
names of the persons involved; and

(d) the action taken or proposed to be
taken in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) and (b). During the year
1971 the number of searches undertaken
by the Incom-tax Department is 352. Out
of these the number of searches at Bombay,

Delhi, Calcutta, Madras and in Andhra
Pradesh is as under :

Bombay 113

Delhi 69

Calcutta 2

Madras 100

Andhra Pradesh 68

(c) and (d). Having regard to the num-
ber of searches mentioned in reply to parts
{a) and (b) of the question, it is not possible
to furnish the details of ;-

(i) money;

(ii) documents;

(iii) names of persons involved; and

(iv) the action taken or proposed to
be taken;

in each of these cases, However, if informa-
tion is required in respect of any specific
case the same can be furnished, The total
vatue of the assets seized in the year 1971
is Rs. 246°69 lakhs all over the country.

Scheme framed for assisting the
Families of the Soldiers killed,
disabled or injuied during
the Inde-Pak War

475. SHRI SHIV KUMAR SHASTRI :
SHRI R. R.SHARMA :

Will the Minister of DEFENCE be
pleased to state :

(@) whether Government have framed
any scheme for assisting the families of the
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soldiers killed, disabled or injured during
the ladt Indo-Pak War: and

(b) if so, the salient features thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). A copy of
the Government orders dated 24-2.72,
sanctioning the liberalised pensionary awards
under the Scheme, is laid on the Table of
the House. [Placed in Libhrary. See No. LT-
1952/72]. A central Organisation is being
set up in the Ministry of Defence to arrange
for the other befefits proposed to be given
under the Scheme from various benevolent
funds not falling within the Consolidated
Fund of India.

qy W wrofa wrew go &fef & oo
& Jov & gew qaf a¢ frgfer
¥ fag wrafrwm @

476. wit fere gwre wredt < o T
wAT T FAR FT FAT FOA F

(%) 721 wreA-a® g ® Arofa
qTeq g, A AT & dfawi & gei w0
Torem AT} & 999 w2} 9T WIAT w9
& WrAT # F¥igar & sy, A6

(w) afx gf, &t = "a9 & qard
¥ gYorAT ) wT-@T T 7

ot Wit (st wnoitam Tw) : (%)
o 7Y, =

() sowr /i w&AT |
wreehva fgerea  afeserelt
g

477. wit firw gwre avedt
oft gew W wuem
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fir:

(%) frad arfirendt dfret St g3
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& T a@r g A7 IR afard &
feaR aeen gardt afwen & & o =
IRk IR F st qrfecT w2 far
T ;

(&) s7ay w4 F AL IA®
TEH quT WA 1 @ gy e A
g qur o e gl g
#

() 99 9T 4 aw feaT sqg fear
Tt & qur wiaer & fear sgo feg @i
1 AW § WY W7 4g AT AGT FA
¥ fau arfeears &1 #gr war & 7

wn WA (s woiew ow) : (F)
¥ gg afear 't v@r 74,615 g fow
Fh of@rdT & 671 wgew ot wfe
g @ agar ¥ faawwr iwwe A @w-
vy wfafa & ameaw & 39 koAU §
1T arfFat & faaror Aq A g
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3 @17 gaar FAT & AFETL 398 fao
avft STawH sqFedr wY TE |

(T) % &%a 9g q@AT HWF A &
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farey simrera & T woft (& &0 arree
qUw) : 31 A, 19726 wArey g A
faclro ad & @ aveft Imifgat & arc &
1 T G R W gafoa
fawmit anfe & oo & st | g
e A AW F g, oF faacoaw
AEH-qT« 9T @ faar svaww

Indian Prisoners of War in Pakistan

479. SHRI R. 5. PANDEY :
SHRI M. M. JOSEPH :

Will the Minister of DEFENCE be
pleased to stalc :

(a) the totdl number of Indian civil and
military personnel. who are prisoners of war
with Pakistan, and whether their names and
particulars have been released by the Govern-
ment of Pakistan;

(b) the efforts made by the Government
of India for then early ielease and the time

by which they arc expected to be released:;
and

(¢) the lacilities provided to them by
Pakistan Government under Geneva Conven-
tion and by the Red Cross agencies ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) Accordng to
information received from International
Committee of Red Cross, there arc 620
Indian Pusoners of War held n Pakistan;
their names and particulars have been
received from the Red Cross, Complete
information is not so far available about
civilians who might have been taken
prisoner.

(b) According to International Commi-
ttee of Red Cross, the lotal number of
seriously sick and wounoded Indian POWs
fit to travel was 17;all of them were repa-
wiated to India on 25th February 1972.
General epatriation of POWs from both
sides is dependent upon Pakistan's response
to suggestions for bilateral talks.
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{c) Red Cross have reported that the
Indian POW», who are in Camps, are being
treated according to Geneva Convention.

Violation of Cease fire by
Pak Forces

480. SHRI R. 5. PANDEY :
SHRI P, M. MEHTA :

Will the Mimsier
pleased to state :

of DLIENCE be

{(a) the number of violations of the cease-
fire by Pakistani forces since the last Indo-
Pakistan War ind the scctors wheite  they
took place;

(b) the damdge caused to lde und
property as a result thetcol, sectot-wisc;
and

(¢} the steps tuken 0 meet such viola-
tions effectively ?

THE MINISTER OI DEFENCE (SHRI
JAGHYAN RAM) : (a) and (b). The ccase
fire was cffective from 2000 hours on 1 7th
December, 1971. On the days immediately
fullowing the ceasc fire, there were quite
a number of wiolations but gradually the
position stablized iselfl. However, sporadic
breaches, particularly hring from across the
line of actual control, still occur. These are
attempted to be resolved locally

There have been light casualties 1n these
mncidents; no artillery or awcraft was, how-
ever, destroyed as u result,

(¢) Our security forces have instructions
to take appropriate counter measuics (o
meet such violations,

Peasibility of 0il being found
between Kerala Coast and
Laccadive Islands

441, SHRI C. M. STEPHEN :
SHRI A. K. GOPALAN :

Will the Munister of PETROLEUM
AND CHEMICALS be pleased to state ;

(@) whether Government iv aware of
reports that there 1 & promising sedimentary
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basin of oil between Kerala Coast and
Laccadive 1slands;

(b) whether Government of Kerala have
approached the Central Government with a
reguest for a systematic  cxploration in this
arca; and

() if so, the action proposed to be
taken thercon ?

THE MINISTER OF LAW AND
JUSTICE AND PLTROLEUM AND
CHEMICALS (SHR] H. R. GOKHALE) :
(a) The reconnaissance secismic prohling
conducted in the past by ONGC in the
Arabian Sea off Kerala coast has not indi-
cated thick sedimentation in the Shelf arca
adjorning Kerala.

(b) On 4th May. 1971, the Muimster
for Industries, Government of Kerala had
writien to the then Minister of Petroleum
& Chemicals, suggesting further  seismic
investigation for purposes of oil exploration
off the sea coast of Kerala.

(v) In view of the discouraging results
ol the seismic survey carred out so far,
ONGC has no present plans to conduct fui-
ther exploration in this area.

Import of ‘Rectifier’ by Kerala
Government for Caustic.
Chlorine Plani

482, SHRI (. M. STEPHEN : Will
the Minister of PETROLEUM AND CHMI-
CALS be pleased to state :

(a) whether Government of Kerala has
sought sanctien for the import of “Rectifier™
in connection with the seven-crore expension
project of the Caustic-Chlorine plant in the
public sector unit of Travancore Cochin
Chemicals: and

(b) if so, the reaction of Government of
India thercto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CNEMICALS (SHRT DALBIR SINGH) (a).
Yes, Sir.

’
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(b) Government of India haw not
agreed to the import of the Rectifier as it
could be obtained from indigenous manu-
facturers
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(w) afx gt, & #ar ATwIT 7 frare
FrETeer & guanr & fag vw dv-afaw
gar{ gz fanto scA wr ¢ 7

qizn st #wre fawern wf (wt0
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Stoppage of Lconomuc Asd from
Abroad

485 SHRI C HINTAMANI
PANIGRAHI
SHRI P VENKATASUBBAIAH
Wil the Minister of FINANCE bo
ple ed to stute

(a) the names ol the countnies whith
stopped cconomic 4id to India durning the
recent Pk 1ggression and

(b the iewtion of Government thercto ?

THI MINISTLR OF FINANCL (SHRI
Y R CHAVAN) (4) Only the Umited
States suspended a part o cconomic aid to
India  tollowing the ruwent Indo-Pak
vonflict

(b) Govirnment consider the unidateral
suspension of ad as unjustified and un-
warranted

Construction of Buildings for Difence
blish ts in Mad

486 SHRI K GOPAL Will the
Minister of DE1 LNCF be pleased to state

{a) whether thuic 15 a proposal to cons-
truct buildings to house Defence establish-
ments 1in Inland Grounds in Madras City
and
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(b) if so, the broad outlines thereof ?

THE MINISTER OF DEFENCE (SHRI1
JAGJIVAN RAM): (2) and (b). Three
projects intended to provide offic= and living
accommodation fer the Army Units station-
ed 1n Madras are proposed to be put up on
a portion of 55 acres out of the area of 105
acres comprising Island Grounds in Madras
City,

Financial Assistance from Foreign
Countries

487. SHRI CHINTAMANI PANI-
GRAHI ; Will the Minister of FINANCE
be pleased to state :

(a) the amount of assistance received
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from foreign countries, couniry-wise, from
April to December, 1971;

(b) how does it compare with the assis-
tance received from these countries during
the corresponding period of 1970, and

{c) the amount of assistance likely to be
recened in the year 1972 7

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN (a): and (b). A statement
15 laid on the Table of the House.

{c) It1s not possible to estimate, at
present, the assistance likely to be received
n the year 1972.

Statement

Country-wise details of agreements for assistance signed with foreign countries from April,
1971 to December, 1971 and from April, 1970 to December, 1970.

Rs. Crores

Project & non-Project
Assistance from

Project & Non-
Project Assistance

S, No. Country;Somce April, 1971 to from April 1970
December, to December,
1971, 1970.
1. Austria 066 1'50
2. Belgium 300 263
i, Canada 39°15 26'97
4, France 2400 2063
5. West Germany 5513 5533
[ Japan 4548 2430
7 Netherlunds 1088 881
8. Sweeden 375 —
9, U. K. 7650 52'38
10. U. s A. 4855 163'65
11, 1.LB.R. D 4500 4]1-25
12, I. D. A 20775 103-13
! Total : 56005 50058
FOOD ASSISTANCE

1 Australia 283 2:84
2 Canada 28:00 3120
3 U. K. 1'44 090

4 U.8 A 11870 —
Total 15097 3494
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Performance of Indigenous War

egquipment in the Indo-
Pak War

488. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government have evaluated
the performance of the indigenous war
equipment in the recent Indo-Pak conflict;
and

(b) if so. the result thereof ?

THE MINISTER OF DEFENCH (SHRI
JAGIIVAN RAM) : (a) Yes, Sir.

(b) The performance of the equipment
has, by and large, been satisfactory. Further
improvements are however proposed where
feasible and necessary.

Youth Hostel at Calicut

489. SHRI M. K. KRISHNAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government propose to
establish an additional youth hostel at Calicut
besides the one sanctioned for Veli in Tri-
vandrum District; and

(b) if so, when a decision is likely to be
taken in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir.

(b) Does not arise.

Introduction of Night Boeing 737 Jet
Flights on Trunk Routes
by Judipn Airlines

490, SHRI MUHAMMED SHERIFF :
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state :

(a) whetber the Indian Airlines have
decided to introduce night Boeing 737 jet
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flights on thejr trunk route connecting Delhi,
Calcutta, Bombay and Madras on cheaper
fures; and

(b) if so, the broad outlines of the
decision ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The Corporation are considering
the feasibility of introducing such operations.

Demand for Higher Prices of
Imperted Cinde

491, SHRI MUHAMMED SHERIFF :
Will the Minister of PETROLEUM AND
CHFMICALS be pleased to state :

(a) whether the question about the in-
crease in the price of imported Crude Oil by
the three foreign Oil Companies has been
settled:

(b) if so, the decisions arrived at;

(c) the likcly cflect of the increased
price on petroleum and oil products; and

(d) whether any programme has been
drawn up towards self-sufficiency in Crude
0il ?

THE MINISTER OF [ AW AND JUS-
TICE AND PETROLFUM AND CHEMI-
CALS (SHRT H. R, GOKHALE): (a) to
(c). Soon after the devaluation of the dollar,
the Organisation of Petroleum Exporting
Countries asked the oil companies to in-
crease the *‘posted™ pricés of crude oil to the
extent of the devaluation. After protracted
negotiations, an Agreement was reached
between O. P.E. C. and the oll companies
whereunder the “posted” prices of crude oil
have been increased by 8'499;,. The oil
companies have intimated that effective from
26th January, 1972, their crude oif suppliers
have consequently increased the price of
crude oils by 116 to 117 cents per barrel,
as these amounts represent the actual increases
in the tax realisations of the oil producing
countries. The Government have not accept-
ed thiy increase, The incressed price of
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crude oil claimed by the 3 oil companies
will, therefore, not affect product prices.

(d) The highest importance is  being
attached to the intensification of cxploration
and other activities with a view to loeating
new sources of ciude and to optinuse the
production fiom the oil fields already dis-
covered. The exploration activity 15 alo
being cxtended towards more promising even
though difficult or relatively inaccessible
structure such as Bombay High and Tripura

Tax on Agriculturalfincome

492, SHR1 MUHAMMFD SHERIFT :
SHRI S8, A. MURUGANAN-
THAM :

Will the Minister of FINANCE be pleas-
ed to sfate :

(a) whether Government have taken any
decision regarding the levy of agnicultural
Income-tax in the country; and

(b) if so, the main featurcs thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCL (SHRI K. R.
GANESH) : (a) and (b). The Government
of India have constituted a Committes
headed by Dr. K. N. Raj, to study and give
1t recommendations on rarious issues rela-
ting to the taxation of agncultural wealth
and income.

Scheme to Replace old Aircrafts
of Indian Airlines

491, SHRI MUHAMMFD SHFRIFF :
SHRI MOHAN SWARUP :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stute :

{a) whether the Indian Airlines have
chalked out any programme to replace their
old aircrafts;

(b} 1 so, the main featyres thereof; and
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(c) the estimated carunditwe invebed
and when the scheme will be implemented *

THL MINISIIR O TOURISM AND
CIVIL AVIATION (DR KARAN SINGII):
(a) to (c). Indian Airhines are making a
detarled study of i(s future aircraft rcquire-
ments, heeping in view the necessity to phase
out older aircraft and the giowth of domestic
requirements.

Applications for Industrial Licences
Referred to Monopolies
Commission

494. SHRI HARI KISHORF SINGH :
SHRI K. MAI LANNA :

Will the Minnter of
ATFAIRS be pleased to state :

COMPANY

(a) the number of applications for
Industrial licences received by his Mimstry
during the year 1971;

(b) the number of applications which
have been cleared; and

(c) the number of applications which
have been referred to the Monopolies and
Restrictive Trade Practices Commission and
the action taken by Government thereon in
the light of the Commission’s okservations ?

THF MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY) : (a) The Department of Company
Afairs jeceived 3157 industrial licensing
applications for comments during 1971.

(b) The Department’s comments have
been sent to the concerned Ministries in all
the cases,

(c) Statutory applications under Section
21 and 22 of the M.R.T.P., Act for subs-
tanfial expension or setting up new under-
takings 10 which the provisions of these
sections apply are different from licensing
applications. The Central Government has
received 129 such statutory applications du-
ring 1971 excluding applications which were
withdrawn and 13 of these were referved to the
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M.R.T.P. Commission for further enyuiry.
Reports of the M.R.T.P. Commission have
been received so far with respect to five
applications and final orders have been made
in respect of onc report received from
M.R.T.P. Commission, The remaining 4
reports arc under’ comsideration of the
Governmoent.

Indian POWs held in Pak Custody

495 SHRI NAGESHWARA RAO:
Will the Minister of DEFENCE be pleased
to state the number of Indian POWs who
dhes while in Pakistan's custody ?

THL MINISTER OF  DEFENCE
(SHRI JAGJIVAN RAM)  According to
information made available by International
Red Cross, one Indian POW has dics while
in custody.

Setting up of a Panel Regarding
Reorientation of Economic
and Industrial Policy

496. SHRI HARI KISHORE SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether there is any proposal under
consideration of Government to set up a
high-powered panel to give re-orientation to
the economic and industrial policy; and

(b) if so, the salient features thereof ?

THE MINISTER OF FINANCE (SHR1
Y. B. CHAVAN) (2) No, Sir.

(b) Does not arise.

Reconstitution of Board of Directors
of Nationalised Banks.

497, SHRI NAGESHWARA RAO:
Will the Minister of FINANCE be pleased
to State :

(8) whether the Government have decided
to re-constitute the Board of Directors of
Natiooalised Banks; and
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(b) if so, when the new board is likely
to be vonstituted ?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : (a) and (b). The first
boards of Directors of the Nationalised Banks
constituted on 18th of July 1970 under
Section 7 of the Banking Companies (Acqui-
sition and Transfer of Undertakings) Act.
1970 have been functioning. The Board of
Directors in accordance with Clause 3 of the
Nationalised Banks (Management and Misce-
llaneous Provisions) Scheme, 1970 are expec-
ted to be constituted shortly,

Directors of Industrial Credit and
Investment Corporation of India

498. SHRI NIMBALKAR : Will the
Minister of FINANCE be pleased to state :

(a) the Directors of the Industrial Credit
and Investment Corporation of Indin and
how long they have becn on the Board of
the Corporation;

(b) whether Companies associated with
any of these Directors have taken rupee or
foreign exchange loans from the Corporation
during the last three vears: and

(c) whether there is any representative of
the small scale industry on the Board of the
Corporation and; if so, his name ?

THE MINISTER OF FINANCE (SHRI1
Y. B. CHAVAN) : (a) The Industrial Credit
and Tnvestment Corporation of India Ltd. is
a private sector long-term financial institution
incorporated as & public limited company
under the Companies Act, 1956. All its
directors except one nominee of Government
and a debenture director are elected by its
general body acting by a system of rotation,
The required information is given in the
attached statement.

(h) Yes, Sir. Of the total rupees and
foreign currency loans of Rs. 2568 and
Rs. 0138 lakhs respectively sanctioned during
the last three years, rupecs and foreign
currency loans of Rs. 145 and Rs. 696 lakhl
respectively were sanctioned to ipdustrias
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copeerns, one or other of whose directors
was abo a director of the Industrial Credit &
Imvestiment Corporation of India Ltd.

(c) There is no representative of the small
scale industry as such, on the Board of the
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Corporation, but all the directors of the Cor-
poration take an active interest in financing
projects of the small entrepreneurs for whom
a simplified scheme has been framed by the
Corporation.

Board of Directors of Industrial Credit & Investment Corporation of India Ltd.

Name of Directors

. Shri H. T. Parekh, Chairman and
Managing Director :
2. Shri Kasturbhai Lalbhai :

1. Shri K. K. Birla :
4, Shri D. P. Goenka :
5. Shri N. A. Palkhivala :
6. Mr. L. J. Mulkern :

7. Shri N. M. Wagle :

8. Shri Bhaskar Mitter :
9

. Shri M. V. Sohonie, Managing
Director, LIC :
10 Mr. A. W, B. Hayward :
11 Shri K.P. J. Prabhu, Custodian,

Cunara Bank :

12. Shri B, B. Lal, Secretary, Ministry

of Industrial Development :

13. Mr.] Russell :

14 Shri V. M. Bhide,
Director :

15. Mr. M. L. Greenberg, Altenate
Director for Mr. L. J. Mulkern :

16. Mr. G. W, Will. Alternate Director
for Mr. J. Russell :

Government
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Date of their first appointment

January 1.1968 (Appointed Chairman
on January 1,1972)

January 5.1955 (Named as a Director
in Articles of Associa-
tion)

February 25,1959

June 25,1959

Qctober 28,1959

January 14,1963

September 22,1966

July 24,1968

December 26,1969
December 26,1969

June 21,1971

September 8,1971
December 10,1971

December  7,1970
January  14.1971

December 10,1971
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Opeping of New Oil Refineries

501. SHRI BIRENDER SINGH RAO :
SHRI MUKHTIAR SINGH
MALIK :

Will the Minister of PLTROLEUM AND
CHEMICALS be pleased 1o state :

(a) the number ol 01l Rehneies Govein-
ment propose to set up during the next threc
years;

(b) theu location and capacity; and

(c) whether Government will give pre-
ference to the backward arcas lor locating
such refineries 7

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a)and
(b). (i) A refinery with & capacity of 2-5
million tonnes per annum is under constsuc-
tion at' Haldia in West Bengal. 1t 15 expected
to go on stieam by the middle of 1973.

(ii) Government have approved the pro-
posal for the setting up of an oil refinery at
Bongaigaon in Assam with a capacity of
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| million tonnes per annum. It is expected
to be commissioned by carly 1976.

(in) Government also propose to set up
un oil refinery in the North-West region of
the country with a capacity of about 6 million
tonnes per annum. No decision in regard to
1ts location has yet been taken, This project
15 expected to be commissioned in the fifth
Plan period.

(c) Location for new refineries have to
be governed lurgely by techno-econonue
considerations,

Setting up of Sixth Finance
Commission

502. SHRI BIRENDER SINGH RAO .
SHRI M. M. 10SEPH ;

Will the Mimster of FINANCE  be plea-
sed to state @

(a) whether there 1s any propusal under
consideration of Government to set up the
sixth Finance Commission;

(b) if so, its commisston and terms ot
1eference; and

(c) the tme by which the Commission
will be required to submit its report to
Government 7

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : (1) Yes, Sir,

(b) and (c). The composiuon and terms
of rcterence of the Sixth Finance Commission
dre under consideration <nd an announce-
ment will be made as soon as a decision 18
taken on these matters.

Rise in Prices

503. SHRI BIRENDER SINGH RAO :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government of India have
noticed the steep price-rise during the year
1971-72,
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(b) the percentage of rise 1n whole-sale
and retail prices during 1971-72; and

(c) the steps taken by Governwent to
stabilise the prices ?

THE MINISTER OF FINANCE
(SHR1 Y. B. CHAVAN) : (a) and (b). The
Wholesale Price Index (1961-62 - 100) for
the period April 1971 —February 1972 has
risen by an average of 38 per cent over the
corresponding period of the previous year.
No index of retail prices 15 constructed, but
the All-India Industrial Workers' Consumer
Price Index (1960=100) shows an average
increase of 3:2 per cent for the period April
1971 —January 1972 as comparcd to the
same period last year.

(¢) Government's fiscal, monetary and
administrative policies are anmed at heeping
inflationary pressures under check. A fairly
restrictive credit policy is being pursued, and
speculative activiies have also becn curbed
through banning/suspension of forward trad-
ing in & number of commodities.

#

Price and distribution controls are being
continued in respect of a number of com-
modities such as iron and stecl and vanas-
pati; the teatile industry’s demand for higher
prices for controlled cloth has been turned
down. Shortages of essential 1aw materials
such as cotton, oils and oilseeds, and certain
categories of steel are being met through

imports.

A net-work of ration/fair price shops 15
in existence; dutribution of foodgrains has
been liberalised and State Governments
instructed to open such shops even in 1cmote
areas. In rccent months, the Food Corpora
tion has commenced releases of foodgraine
in the open market. In addition, with effect
from January 1972, 60 per cent of the sugar
output is being distiibuted through ration
and fair price shops. The question of Turther
cnlarging the public distnbution system n
order to caver commodities other than food-
grains and sugar is under examination.
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Survey for oil in Arabian Sea and
Gulf of Cambay

504, SHRI NAWAL  KISHORE

SHARMA :

SHRI S. R, DAMANI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state @

(1) whether the Oil and Natural Gas
Comnussion has started a seismic suivey for
dulhng in the Arabian Sea and Guil of
Cambay;

(b) whether the drilling 15 being donc
with some foreign collaboration; and

(¢) if so. the progress made so far and
the expected results of the survey ?

THE. MINISTLR Ol LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALI) :;
() to (c). Detailed scismic surveys of the
Arabian Sca adjoiming the Gulf of Cambay
were recently completed by using a selsmic
ship and the services of the French Com-
pany, CGG on contract, under French
Governments ciedit assstance. The data
collected by the most up-to-date seismic
digital cquipment on board, the Fiench ship
are now being processed in the CGG's com-
puter centre m France. The processed data
are expected to ard ONGC i pin-pointing
locations for exploatany drlling on the
Bombay High and adjoining structures. Drill-
ing iv eapecied to commence towards the
end of thn yeur using the sclf-propelied
Jack=up platlorm which is under constiuction
in Japan and 1 expected to be delivered to
ONGC by the end of September. 72. ‘The
drilling operations will e done initially using
the <ervices on contract basis of offshore
drilhing cxperts of the American firm Offshore
International SA, who aie also the designers
of the Jack-up platform,

Agrecement for Supply of Aircrafts
to Bangla Desh by India

505. SHRI NAWAL KISHORE
SHARMA : Will the Minister of TOURISM
AND CIVII AVIATION be pleased to
stote :

(@) whether an agreement between the
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Governments of India and Bangla Desh has
becn reached for the supply of aircrafts to
Bangla Desh;

(b) if so, the main features thercof;

(c) whether the training facilities have
also been offered to Bangla Desh Govern-
ment; and

(d) if so, an outhine thercof ?

THE MINISTLR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(2) Two Fokker Friendship aircraft of the
200 series were handed over to the Ban-
gladesh Biman in the first weck of March at
the request of the Bangladesh Goveinment.
The necessary spare parts and materials
required for the mauntenance of these aircrafts
arc also being provided.

(b) and (d). The terms of the 1elease of
the aircraft and the provision of traning
facilities are under consideration,

(€) Yes, dir,
Agrecments for Credit from Japan

506. SHRI NAWAL KISHORL
SHARMA :
SHRI C. JANARDHANAN :
L

Will the Minister of FINANCE be
pleased to state :

(a8) whether three credit agrecments have
been reached between India and Japan
recently;

(b) if so, the amount of credit expected
to be received thereunder by India and how
these credits are proposed to be utilised; and

(¢) whether these agreements have been
reached after the recent Indo-Pak war ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) and (b). A
loan Agreement was signed with the Export-

Import Bank of Japan recently for Rs, 73-26-

crores (Yen 31 billion) comprised of
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Rs. 3781 crores (Yen 16 billion) for pro-
jects and Rs. 35°45 crores (Yen 15 billion)
for commodity imports. The project portion
of the credit will be used for the (i) Cochin
Shipyard Project, (i1) Tuticorin Fertilizer
Pioject, (iii) Kota Fertilizer (Expansion) Pro-
ject, other projects to be agreed upon and
for import of capital goods. The commodity
portion will be used for the import of steel,
raw materials, component and spare purts
for industry; and machinery for the National
Small Industries Corporation.

(¢) Yes, Sir. The Credit Agieement was
signed on the 1st February, 1972,

Financial Aid from Britain

507. S1IRlI BHOLA MANIJIHI : Wil
the Muinister of FINANCE be pleased to
state

(4) the total md received from Britain
in the current ycai,

(b) whether a part of this aid is reserved
for the needs of British-owned firms in India;
and

(¢) if so, the total amount reserved for
the purpose ?

THE MINISTER * OF FINANCE
(SHRL Y. B. CHAVAN) : (a) Against the
British aid pledge of £ 545 million
(Rs. 981 crores) to India for 1971-72, the
total amount of loan agreements signed so
far is £ 42'S million (Rs. 765 crores):

(b) and (). No part of the British ad
is reserved for British-owned firms. However,
asum of £ 3 million (Rs. 5'4 crores) had
been set aside for meeting the requirements
of British-onented firms, w=. firms which
have been financially or technologically con-
nected with U, K. firms or have been tradi-
tional buyers from them,

Setting up of Import-Export Bank

508. SHR1 D. P. JADEJA : Will the
Minister of FINANCE to pleased to state :

(n) whether the Banking Commission
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has proposed establishment of an Import
and Export Bank in the country; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) No, Sir. The
finding of the Commission is that at prescnt
there is no justification for the creation of
an Export-lmport Bank.

(b) The Comnussion’s recommendations
will be considered by Government as soon
as possible.

Foreign Tourists Visiting Gujarat

509. SHRI D. P. JADEJA :
SHRI VEKARIA :

Will the Mumister of TOURISM AND
CIVIL AVIATION be pleased to state :

(&) The number of forcign tourists who
visited Gujarat during the last three years,
year-wise;

(b) the names of countries from which
they came; and

(c) whether Government propose to
develop more Tourist Centres in Gujarat
during the current year ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Tourist arrival figures are com-
piled on an all-India basis, not State-wise.

(¢) The Central Goverament 1S mounting
a son-et-lumiere show at Sabarmati Ashram
and constructing a rest house in the Gir Wild
Life & Sanctuary.

Proposal to liok Bhopal with
Raipur by Alr

510. SHRI RANA BAHADUR
SINGH : Will the Minister of TOURISM

AND CIVIL AVIATION be pieased to
state :

(a) whether there 18 no air link between
Bhopal and other important cities of Madhya
Pradesh; and
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(b) whether Government propose to link
Bhopal with Raipur by air in the curreat
year and if so, when ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The following two air services
operate through Bhopal :

1. Delhi-Gwalhor-Bhopal-Indore-Bombay.

2, Calcutta-Jamshedpui-Ranchi-Rourkela-
Raipur-Bhopal

Recovery of Wealth-Tax from
M/s Volga Restaurant, Delhi

511. SHRI R. P, DAS : Will the Minss-
ter of FINANCE be pleased to state the
smount of Wealth-tax realised from the
partners of M/s. Volga Restaurant and the
Group, Delht upto 3 1st December, 1971 ?

THE MINISTER OF STATE IN THE
MINISTRY OF I'INANCE (SHRIK. R.
GANESH) : The amount of wealth-tax
1calised was Rs. 10,968/-

Foreign Investment in India

512. SHRI N.E.HORO: Wil the
Minister of FINANCE be pleased to state ;

(a) the amount of foreign nvestment so
lar industry-wise and country-wise in India
and

(b) the names of the industries which
are dominated by foreign interest through
investment ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) . (a) A statement
giving information as at the end of March
1968 is attached. More recent information
is not yet available.

(b) From the particulars of registration
of foreign majority companies as dominant
undertakings under the Monopolies and
Restrictive Trade Practices Act, and other
available information, it would appear that
foreign capital is particularly entrenched in
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plantations, petroleum, cigarettes, matches,
drugs and pharmaceuticals, automobile tyres
and tubes and in the following products

Aluminium Foils & Container Sheets

Industrial V. Belts & Fan Belts

Gramophone Records & Record Playing
Equipment

Dry Cells and Batterie

Malted Milk

Crown Corks

Fuel Injection Equipment
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Spark Plugs
Lifts
Typewriters

The hist 1s not exhaustive. In the majonty of
these cases foreign capital had already esta-
blished itself before India attained indepen-
dence. While it has grown over the years
largely through retained earnings, there has
been progressive increase in  the [Indian
capital associated with it, though stll ona
minority basis,

Statement

Corporate Industrial and Commercial Fnterprises Outstanding Long: Term Foreign
Private Investments by Country and Industry

(Rs. in Crores)
Az al the end of March, 1968

Country Plantations Mining Petroleum  Manufac-  Services  Total
turing
Canada —_— —_ — 135 —_ 138
France - 12 1'5 14'6 291 464
Germany {West) —_ - - 324 388 71:2
Ttaly - - 150 249 02 401
Japan — —_ 21 45'3 34-4 818
Switzerland 1'1 - —_ 255 20 286
Sweden — — - 16'0 2°4 184
U. K. 121°0 63 106-0 2785 1137 6255
U.S. A, 01 — 70:0 871 404 1976
Other Countrics 03 08 1-8 434 131 59-4
TOTAL : 122'5 83 196-4 5812 1182:%

2741

— ST [ it

SOURCE : Article on “India’s International ‘Investment Position in 1967-68" published in
the Reserve Bank of India Bulletin, March 1971.

Banking Facilities in Eastern Region

513, SHRI N. E. HORO : Will the
Minister of FINANCE be pleased to state :

(a) whether the Eastern region of the
country is heavily underbanked as compared
to other region; and

(b) if s0, the steps Government have
taken or proposed to take to remove the
imbalance ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) ! (a) Yes, Sir. The
eastern region of the country (comprising
the States of Assam, Arunachal, Bihar,
Mizoram, Manipur, Nagaland, Orissa, Tri-
pura and West Bengal) is relatively under-
banked.

(b) Banks have been asked both by
Reserve Bank as well as by Government to
take special steps to speed up the banking
development of this region,
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Ol Port in Gujarat

514, SHRI PRABHUDAS PATEL :
Will the Minista of PLTROLLUM AND
CHEMICALS be pleased to state :

(a) whether Government propuse to set
up an Oil Port in Gujarat near the mouth
of the Narmada close to Dahej in Broach
District:

(b) whether Government have dropped
the carlier proposal of having the Port at
Salaya near Okha and Jamnagar in Sau-
rashtra;

(c) if so. when the final decision for
location is likeiy to be taken: and

(d) the total expenditure thereon ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) to
{d). To determine a suitable location for
developing port facilities for the import of
crude oll to meet the 1equitements of Koyal
Refinery and of the proposed oil refinery in
the North West Region of the country, a
Working Group was constituted in  Septem-
ber 1970. The Group iecommended the
location of a terimnal in the Guif of Kuich.
The actual site will be chosen on the basis
of detalled hydrogrphic survey and explo-
ration of the sea bed conditions. It did not
find Dahe) suitable because of pvor drafl
available off Dahej and in the approaches
such that larger size tankers cannot sail up
to Duhej. Decision on location would be
taken and the preparation of estimate of
total expenditure involved on this project
taken up only when the results of detailed
hydrographic survey and exploration of sea-
bed conditions are known.

Care of dependents of personnel
killed in War

515. SHRI PRABHUDAS PATEL :
SHRI P. GANGADEB :

Will the Minister of DEFENCE be
pleased to state :

(b) whether Government have decided
to take full care of the dependents of the
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Indian personnel killed in the recent Indo-
Pak War;

(b) 1f so, the steps taken so far in this
regard; and

(¢) the number of dependents and the
financial implications of the decision ?

THL MINISTER ©OF DEFENCE
{SHR1 JAGIJIVAN RAM): (a) and (b).
Government have evolved a Scheme for
rehabilitation of the families of the Armed
Forces personnel killed and those disabled
due to injury sustained in the recent Indo-
Pak War. Under the Scheme, the rates of
pensionary awards have been cnhanced and
the conditions fo1 their grant hiberalised. A
copy of the Government orders sanctioning
the liberalised pensionary awards 18 laid on
the Table of the House. [Placed in Librar.
See No. .T—1453;72] The Scheme also
visualises grant of benefits in other spheres
such as accommeodation, training, employ-
ment assistance, medical facilities and edu-
cation of children. A Central Organisation
15 being set up 1n the Minstry of Defence to
arrange for the other benefits proposed to be
given under the Scheme from various bene-
volent fund not included m the Consolidated
Fund of India,

(¢) Information regarding the number of
dependents 1s not available. The expenditure
consequent on the liberalisation of the
pensionary awards is estimated to be of the
order of Rs. 1°5 crores non-recurring and
Rs. 1'5 crores recurring per year.

Strike in Avadi Factory in Madras

516. SHRI H. M. PATEL : Will the
Minister of DEFENCE be pleased to state :

(a) whether there were demonstrations
and lathi charge within and outside the
precincts of the Avadi Factory in  Madras
recently: and

(b) if so, whether Government have
received any report from the Madras Govern-
ment and from the management of the
Avadi Factory regarding the strike and if
s0, an outline thereof ?
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THE MINISTER OF STATE IN THL
MINISTRY OF DEFENCE (DEFENCL
PRODUCTION; (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). During tte period
of the strike of the employees of the Heavy
Vehicles Factory, Avadi belween 24.1.72
and 7-2-72, there were some demonstrations
and lathi charge outside the piecincts of the
Factory. The farii charge was resorted to
by the Stute Government due to development
of a law and order situation.

The reports received from the Manage-
ment during the strike period have indicated
that the strike was illegal as there was no
advance motice therefor, nor was there any
pending issue requiring settlement. How-
ever. a list of demands that was submitted
on behalf of the employees after the com-
mencement of the strikc was~ discussed with
the emuloyees' representatives and the strike
was called off on 7.2.72. There has been
no report on the matter from the State
Government.

Condition of War Widows

517. SHRI H. M. PATEL:
SHRI BISWANATH
JHUNJHUNWALA:

Will the Minister of DEFENCE be
pleased to state :

(a) whether attention of the Govern-
ment of India has been invited to a report
in the “Times of India" dated the 20th
December, 1971 under the caption “War
widows feel neglected and forgotton™; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) Yes, Sir.

(b) While it is impossible to fill the
void created in the life of the widows of
officers and jawans killed in the war,
Government has taken adequate steps to
relieve them of financial worries.  Full sala-
ries were paid to them for December, 1971
and January 1972, orders have been issued
on 24-2-1972 providing for substantially
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ehbanced rates of Special Family Pension

The rates of Dependent’s Pension and {amily
giatuily, etc,, have also been liberalised. In
addition, the children of the deceased ane
now entitled to free education upto ths first_
degree course. A copy of the order is placed
on the Table of the Sabha [Placed in Library
See No. 1.T-1454/72]. A new scheme for
providing other forms of assistance has been

prepared and it has been decided to create a
special organisation to attend to all schemes
and all problems relating to widows of
Service officers and Servicemen killed in
action,

Assessment of Losses in Men and
Material during War FAEN

518. SHRT NEFGESHWARA RAO:
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have made an
assessment of our losses in men and matenal
during last Indo-Pakistan war; and

(b) if so, an account thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (2) and (b).

LOSSES IN MEN

(i) Army - 3238
Navy - 200
Air Force —_ KK
(i) T.0SSES IN MATERIAL
Tanks — 73
Warships  — 1 (Frigate)
Aircrafts - 45

Indo-Irag Technical Talks for Colla-
boration in an Ofl Refinery

519. SHR1 ROBIN SEN :
SHRI ARJUN SETHI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the outcome of the !ndo-lrl
technical talks held in Baghdad;
(b) whether the Iraq Government have

agreed to finance one o0il Refinery in India;
and
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(c) 1f so, the main features of the agree-
ment ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
(HEMICALS (SHR1 H. R. GOKHALE) :
(a) to {c). No Agreement was finalised in
the Indo-Iraq techmical talks held n
Baghdad, Negotations are still continuing.
The Iraqui offer to finance an o1l refinery
based on Iragi crude featured in the talks.
However, this subject can be further pursued

ply when an agreement 18 reached regard-
\g the terms and conditions of supply of
rude oil,

M/s. Gelcha Properties (Private) Ltd.

520. SHRI T.S. LATCHUMANAN
ill the Minister of COMPANY AFFATRS
pleased to state :

Al

{a) the tolal amount of money so far
/ollectod by the Official Ligquidator of M/s
Golcha Properties (P) Ltd. now under
liquidation;

(b) whether the claims of all the credi-
‘g3 holding *hundis’ have since been vernfied
¢ ¥ the Liquidator; and

(c) if so, when the distribution of the
Ezmstahmnt against the verified claims of
itors will commence

THE MINISTER OF COMPANY
| AIRS (SHRI RAGHUNATHA REDDY)
{B) As on 7th March, 1972 the Official
Liquidator had collected a sum of
Rs. 57,85,909.73 by running two cinemas
of the compapy in liquidation one at Dellu
and the other at Bombay including other
muscellaneous proceeds and interests on
ixed deposits,

{b) The claims filed by the creditors of
the company are being veriied by the
Micial Liquidator. So far, 2242 claims
“or Rs. 92,79,123:05 have been admitted
wholly or in part and 41 claims rejected.
Verification of some claims is however pend-
ing for want of information/documents to
be furnished by the creditors.
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(<) On a report of the Official Liquidator
the Hon'ble Court has been pleased to
declare dividend of 10 paise in the rupee
to the preferential ereditors and 20 paise in
the rupee to the ordinary creditors, fixing
1st June, 1972 to 30th November, 1972 as
the dates of payments.

Recovery in Incomestax from Golcha
Propexties (P) Ltd,

521, SHRI T. S. LATCHUMANAN :
Will the Minister of FINANCE be pleased
to state -

(a) the total Income-tax habilities out-
standing against M/s Golcha Properties
(Private) Ltd., now under liquidation;

(b) how much of this lhability pertains
to the period prior to the hquidation of
this Company and how much to the past
liquidation period,

(c) why the arrears of Income-tax were
not recovered from the Company prior to
1its iqusdation; and

(d) whether the post-ligmdation arrears
of Income-tax will be recovered from the
sale proceeds of the properties standing m
the name of the Company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) (a) The total Income-tax liabili-
ties outstanding against M/s Golcha Proper-
ties (P) Ltd now under liquidation as on
1-3-1972 are as under :

Avsessment year Amount (Rs )

1960-61 1,12,583

1965-66 4,80,660

196566 (Interest ufs 220(2) 50,353

1966-67 3,65,430
Total :

10,09,026

(b) The demand of Rs, 1,12,583 was
raised prior to the liquidation of the
Company. The balance demand of
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Rs. 8,96,443 was created after the date of
the order of the liquidation of the Company.

(c) The arrears were not collected prior
to liquidation as the demands were
disputed.

(d) Since the Company 1 under liquida-
tion as per ordeis of the Rajasthan High
Court, recovery of these arrears will be
governed by such orders us the Hon'ble
Company Judge of the Rajusthan lHigh
Court may be pleased to pass.

Amount Advanced by M/s. Golcha
Properties (Pvt.) Ltd.

522, SHRI T.S. LATCHUMANAN :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the total amount of moncy advanced
by M/s. Golcha Properties (P) Limited to
their subsidiary companies prior to ther
liquidation;

(b) whether the money thus advanced
be taken into account while making disbursc-
ment to the creditors;

(c) what steps Governnient have so fur
taken to recover the advances from the sub-
sidiary companies; and

(d) whether Government proposc (o
recover the amounts so advanced from the
assets of the subsidiary comparies o1 the
Directors thereof ?

THE MINISTER OF COMPANY
AFFAIRS (SHRIRAGHUNATHA REDDY):
(a) to (d). M/s. Golcha Properties (Private)
Limited (in liguidation) have no subsidiary
company within the meaning of provisions
of section 4 of the Companies Act, 1956.
There are, however, some companies under
the same mapagement or having common
or closely related directors or shareholders
to which M/s. Golcha Propertics (Private)
Limited (in liquidation) advanced money.
Appropriate action has already been initiated
by the Official Liquidator [lor recoveries
from all such companies. Misfeasance pro-
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ceedings against delinquent directors arc
also pending in the Court. The debts, what-
ever realised, would be available for distri-
bution to the creditors.

Visit by Chief of Army Staff Abroad

523. SHRI K. MALLANNA :
SHRI N. SHIVAPPA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Chief of the Army Staff
visited USSR and certain other countries
during the month of February, 1972;

(b) if so, the names of countries visiled
by him; and

(¢) the nature of discussions held thete
and the results achieved ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Yes, Sir.

(b) The USSR and Britain.

(¢) The Chiefl of the Army Stalf vmited
Moscow at the invitation of the Chief of
the General Staff of the USSR to attend
theis Armed Forces Day Celebrations on the
23rd February, 1972. His visit to London
was largely connected with matien relating
to the Military Adviser’s establishment in
Britain, During these visits, views were
exchanged on matters of mutual interest.

Smuggling of Gold aad Silver from
Dubai and Kuwalt

524. SHRI K. MALLANNA :
SHRI N. SHIVAPPA :

Will the Minster of FINANCE be
pleased to state :

(8) whether Governiment are aware  that
a huge quantity of gold, silver and other
luxury items is smuggled into India from
Dubai and Kuwait; and '
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(b) if so, the estimated value of goods
smuggled in 1971 and the preventive
measures taken by Government in this

regard ?

THE MINISTER C.lF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) The Government is aware
that gold and other luxury goods are being
smuggled into the country from Dubai on a
Jarge scale; and silver is being smuggled out
of the country to Dubai. There 15, however,
no such information regarding Kuwait.

(b) Itis not practicable to make an
estimate of the value of goods smuggled in-
to or out of India during 1971. However,
goods valued Rs. 2083 lakhs were seized by
the Customs authorities during the year
1971, most of which aie likely to have
emanated from Dubai.

The measures being adopted by the
Government to check smuggling are as
tollows :

Systematic collection and follow-up of
mformation, keeping a watchful eye on
the suspected smugglers, rummaging of sus-
pected vessels or aircraft, and checking of
vulnerable sectors along the coast and the
land frontiers, Additional launches and
vehicles are being provided from time to
time for effective interception, prevention
etc. Some senior officers of the i1ank of
Collectors of Customs, Additional Collectors
of Customs and Assistant Collectors of
Customs have been posted in vulnerable
areas to look after anti-smuggling woik
exclusively. Customs Act, 1962 has been
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amended making additional provisions to
take special measures for the purpose of
checking illegal import and export of certain
commoditics and facilitating their deten-
tion, The position is kept under constant
review.

Money Invested as Shares by Credit
Institutions and L. 1. C. in Tata
Iron and Steel Industries ETC.

525. SHR1 N. SHIVAPPA : Will the
Minister of FINANCE be pleased to state :

(a) the amount of money invested at
present in shares by Government of India
Credit Institutions and the Life Insurance
Corporation in the Tata Iron and Steel Indus-
tries, TELCO and Indian Iron Industries;
and

(b) whether Government have any con-
trol over the management of these Companies
and if so, the nature thereof ?

THE MINISTER OF FINANCL (SHRI
Y. B. CHAVAN) : (a) A statement showing
the holdings of the public sector financial
institutions (including L. I. C., U. T. |. and
General Insurance Companies) in the ordinary
shares of Tata lron and Steel Co. Ltd, Tata
Engineering and Locomotive Co. Ltd, and
Indian Iron and Steel Co. Ltd. is attached.

(b) Government have onc nominee each
on the Board of Directors ol the three Com-
panies. In addition, there are 3 Duirectors
representing the public sector, elected on the
Boaid of Indian Iron and Steel Co. Ltd.

Statement

Holdings of the public sector financial institutions (including LIC, UTI and General
Insurance (;umpanlca) in Ordinary Shares of Tata Iron and Steel Co, Ltd., Tata
Enginecring and Locomotive Co. Ltd. and Indian Iron and Steel Cu. 1.4d

————— s = e e s

(Rs. in lakhs)

_T.15.Co TE L Co.”  |"  L1L'S o~
Name of the financial T - e e
Institusion Ordinay Sharcs | Ordinary Shares Ordipary Shares
(Face Value) (Face Valuc) (Face Value)
U. T 1. ) 147 09 218 11420
(90) (3:0) (4-6)
L.1.C. 68571 10804 77930
, (17°8) (75) (31°3)
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1 2 3 4
1.D. B, 1. -— — _
LERC I —_— —_— —
I.LC LC L — 760
(05)
Nationalised Banks 2:83 2:25 -
(0°1) 02)
General Insurance 194-62 7939 4552
Companies (5'0) (5'5) (1-8)
State Bank of India —_ — -_—
Tt;li capital subscribed 123025 24006 _93 962
by financal institutions 31'9) (16'7) Aarn
Total subscribed capital 3858-02 143493 248818
(100 0) (100°0) (1000)
Note : Figures in brackets indicate percentages.
Proposal to Resume Direct Flight Overdrafts by States

between Cochin and Bombay

526, SHRI A. K. GOPALAN : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government are aware that
there is very heavy Air traffic between Cochin
and Bombay;

(b) whether Government have made any
study of the mumber of people left on the
waiting list both at Bombay and Cochin and
if 5o, the outcome thereof; and

(c) whether Government propose to
resume the direct flight from Cochin to
Bombay ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN SINGH)
(s) any (b). Yes, Sir. The scat availability
position has coasiderably impraved.

(c) Indian Alrdines do not propole to
sesume the Glrect flight in the near future.

527. SHR1 K, SURYANARAYANA :
SHRI HURAM CHAND
KACHWAL :

Will the Minister of FINANCE be plea-
sed to state ;

(a) the amounts of overdrafts drawn by
the various Stetes from the Reserve Bank
of India as on the 29th February, 1972;

(b) the action taken by the Reserve Bank
to recover the overdrafts; and

(c) the guide-lines laid down by Governs
ment for further overdrafts by the States from
thzlagk and the likely impact thereof on
States

THE MINISTER OF STATE IN Tﬂﬁ
MINISTRY OF FINANCE (SHRI
GANESH) : (a) A statement is laid
Table of the House.

Ez-
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measures to reducc the overdrafts, including
econbmies in non-Plan expenditure and mob-
hisation of additional resources, Details
regarding the follow-up-action that would
need to be taken to prevent any further
increase in the overdrafts have not yet been
finalised.

Statement

Overdrafts of States as on 23-2-1972
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. (Rs. Crores)

t. Andhia Pradesh 34-15
2. Assam 9:26
3. Bihar 3321
4. Haryana 7-52
5. Kerala 49°76
6. Maharashtra 1807
7. Mysore 7355
8. Rajasthan 72 18
9. Tamil Nadu 73:69
10, West Bengal 7'53

Total : 428'92

Complaints Against Air India,

New Delhi

528. SHRI K. SURYANARAYANA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state whether his
attention has been drawn to the news item
appearing at page 1 of the “Times of India”,
New Delhi dated the 20th February, 1972
captioned *Maharaja is rude to his flock® and
ff so, his reaction thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Yes, Sir. Some passengers holding tickets
issued in Londan with reservations from
Iklhi to Landon on the flight of the 19th
February, 1972, operated by AirIndia
Charters Limited, could not be accommpda-
ted since the flight was already fully booked,
These passengers had not checked their reser-
vations or maintained &ny contact with Air-
India’s Deltii office, but had reported at the
airport At ‘the time of the departure of the
flight when no seats were avaitable for them,
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To avoid the recurrence of such incidents,
Air-India's stations have been instructed to
brief all passangers travelling by Air-India’s
charter flights to confirm their reservations
with the concerned Air-India stations suffi-
ciently in advance of the flight,

Excursion Fares Introduced
by Air India

529. SHRT K. SURYANARAYANA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Air-India has introduced
recently some excursion fares for various
places m Europe, U. K. and U.S. A.;

(b) if so, on what routes;

(c) whether these farcs do not permit
even a single stop-over enroute in either direc-
tion;

(d) whether the reduced fares introduced
by foreign Airlines permit some such stop-
over either way; and

(¢) if so, the reasons for Air-India not
doing so ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(2) and (b). Air-India has established cheap
excursion fares for round trips between India
and U, 8. A. and vice-versa. While no excur-
sion fare has been established for places in
Europe, Air-India has introduced a cheap
Youth Fare for round trips betweea India
and France and vice-versa,

(c) The excursion fares between India
and U. S. A. and vice versa and the France-
India Youth Fare do not allow for any stop-
overs. On the India-France round trip Youth
Fare, howover, onc stap-over is permitted in
each direction, but journeys must be perfor-
med on the same carrier,

(d) Forelgn airlines operating on these
routes may maich these fares subject to com-
plianee with the prescribed conditions.

() Docs net arise,
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Advances given by 5. B. I, Tadepalli-
gudem for Agricultural Purposes

530. SHRI K. SURYANARAYANA :
Will the Minister of FINANCE be pleased
to state the total advances given by the State
Bank of India, Tadepalligudem Branch in
Andhra Pradesh for the agricultural purposes
during the last three years and the collections
made upto December, 1971 ?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : The information is being
collected and will be laid on the Table of
the House on receipt.
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Supply of Alcohol to varions States
by Uttar Pradesh Government

532. SHRI MOHAN SWARUP: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Central Government
have asked the Government of Uttar
Pradesh to supply more quantity of Alcohol
to other States;

(b) if so, the estimated production of
alcohol in U, P, this year and the quantity
supplied to other States; and

(c) the total quantity produced in the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH): (a)
and (b). The Uttar Pradesh Government
has reported an estimated production of
962 million litres of alcohol during the
current alcohol year. Taking into account
the carry over stocks from the previous year,
the total availability of alcohol within Uttar
Pradesh State is estimated to be 1030
million litres. Taking the estimated demand
for alcohol within U. P, State as 890, the
surplus of 14 million litres has been alloca-
ted to deficit States like West Bengal, Delhi,
Punjab, and Jammu & Kashmir.

(c) The reported production of alcohol
in the alcohol year 197071 is 240 million
litges,
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Additional Fare for Conch service
charged by Indian Airlines

533. DR. SANAKTA PRASAD :
SHRI PAMPAN GOWDA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Indian Airlines has decided
to charge additional fare for coach service
from City Air Booking agency to Airport;
and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Indian Airlines have decided to impose
an appropriate charge on passengers making
use of their coaches between city terminals
and airports and vice versa. The date of
Implementation of the scheme has not yet
been decided.

(b) The cost of providing free surface
transport has becn steadily increasing and
is placing a heavy burden on Indian Airlines.
Indian Airlines has, therefore, decided to
follow the general worldwide practice of
making a small charge.
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“Hot-line” Telephone connections
between Military Commanders
of Indin and Pakistan

536. SHRI C. T. DHANDAPANI :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Indian and Pakistani armies
have established ‘Hot-line’ telephone connec~
tions between their Commanders in
Rawalpindi and New Delhi; and

(b) if so, the purpose served thereby ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) and (b). No “HOT
LINE" telephone connection has been
ostablished for direct telephone conversation
between the commanders in  New Delhi and

Rawalpindi, An exchange tesminated Jine
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circuit to Rawalpindi however exists. Calls
can be booked on this circuit as necessary.

Violation of Cease-fire by Pak Troops
in Jalalabad Sector

537, SHRI C. T. DHANDAPANI :
SHRI P. GANGADEB :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Pakistani troops violated
the cease-fire on the 4th January, 1972 by
attacking the Kilasahu post in the Jalalabad
Sector; and

(b) if so, an account of the cease-fire
violation and the casualties suffered ?

THE MINISTER OF DEFENCE (SHR1
JAGJIVAN RAM) : (a) and (b). Yes, Sir. On
the night of 3/4 January, our post in this
areas was attacked by the Pakistani forces.
The attack was repulsed. 12 Pakistani
Other Ranks were taken prisoners and 24
Pakistanis were killed. On our side, one
Officer and two Other Ranks lost their lives
and 3 Other Ranks were wounded. We
captured a jeep, medium machine guns, rifles
and a large quantity of ammunition.

Exchange of wounded POWs between
India and Pakistan

538. SHRI C. T. DHANDAPANI :
SHRI P. GANGADEB :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the International Red Cross
offered to fly one aircraft between India
and Pakistan to cxchaoge the wounded
POWSs;

(b) if se, the reaction of Government
thereto; and
\

(¢) the number of Indian POWs flown
to India by the Red Cross 7

THE MINISTER OF DEFENCE (SHRI
JAGIUVAN RAM) (2). Yes, Sir,
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(b) The Government accepted the offer.
© 17.

Violation of Ceasc fire Line by Pak
Forces in Uri Sector

§39. SHRI C. T. DHANDAPANI :
SHRI P. GANGADEB :

Will the Minister of DEFENCE be
pleased to state ;

(a) whether Pakistani Forces violated
the cease-fire line in  Uri Sector on the 29th
December, 1971;

(b) the casualties suffered by our Forces;
and

(c) whether Pakistan succeeded in
taking back some territory in the Sector ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) Yes, Sir.

(b) There were no casualties on our
side.

(c) No, Sir.
Stoppage of U. 8. Aid to India

540. SHRIC. T. DHANDAPANI :
SHRI P. K. DEO :

Will the Minister of FINANCE be
pleased to state :

(a) whether no provision for aid to India
has been made in the U. 8. Aid Programme
for the coming fiscal year;

(b) if so, how the stoppage of aid is
likely to affect our development projects;

(c) whether India has also decided not
to take any aid from U. S; and

(d) if so, the measures Covernment pro-
pose to take to fill the gap to be caused as &
resplt of stoppage of U. S, aid ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The United
States Foreign Aid Appropriation Act, 1972
does not indicate country-wise details of the
aid appropriations for the U. 8. fiscal year
July 1971-June 1972, It is not possible to
say, at this stage, whether or not provision
has been made for aid to India,

(b) Every effort would be made to ensure
that development projects are not affected
by any reduction/stoppage of U. S. aid.

(c) and (4). Government of India’s policy
in regard to foreign aid form the United
States, or from any other country is that only
such aid will be acccptable which has no
political strings, attached to it. Also, it is our
policy to reduce vur dependence on foreign
aid, by pursuing increasingly a policy of self-
reliance, augmenting indigenous production,
intengifying import substitution and by
increasing exports. Further, to the extent
that imports are inescapable alternative
sources of supply under other credits and
from rupce payment areas arc being located.

Pending Pension and other Cases
with A, G. C. R.

541, SHRI M. D. JAMILURRAHA-
MAN : Will the Minister of FINANCE be
pleased to state ;

(a) whether Government are aware that
a large number of pension cases of the retir-
ing officials are pending with the office of the
A.G.C.R;

{b) whether there has been delay of
many months in the issue of Pay Slips in
certain cases resulting in  hardship to officers
and staff; and

(c) if so, the steps Government propose
to take to tone up the working of the office ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (8) 1746 pension cases were
received by the A. G. C. R. from 1.4.71 to-
date, out of which only 71 cases are pending
and thess 71 include 28 cases where the
es datof retirement have not been reached,
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(b) Generally, there are no delays in the
issue of pay slips in cases where the relevant
documents, are received in time in the office
of the A. G. C. R. for issuc of pay slips.
Even in cases where delays are anticipated,
provisional pay slips are issued to avoid
hardships to the Government servants con-
cerned. Pay slips are not issued to none
gazetted staff, as their pay and allowances
are drawn by the concerned departmental
authorities,

(¢) In view of (a) and (b) above, this
does not arise,
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Theft of Army Maps from Halwara ‘

543, SHRI AMAR NATH CHAWLA :
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarted Ques-
tion No. 1870 on the 26th November, 1971
regarding theft of Army Maps from Halwara
and atate ; '
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(a) whether the investigation of the case
has since been completed;

(b) if s0, the outcome thereof and the
action taken against the persons responsible
therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) and (b). The
ivestigation has since been completed. The
case is now under trial.

World Bank President’s Visit
te India

544, SHRI BIREN DUTTA :
SHRI PILOO MODY :

Will the Minister of FINANCE ‘be
pleased to state :

(8) whether the Prime Minister and other
representatives of Government held tabks
with the World Bank President Mr. Robert
McNamara, during the latter’s recent visit to
Delhi;

(b) if so, the gist of the discussions; and
(c) the outcome thereof 7

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) to (c). Dis-
cussions with the President of the World
Bank related to the general econmic situation
in the country, the progress of the Fourth
Plan and the role ¢f the World Bank and its
affiliate, the Intersational Deveclofment As-
sociation (JDA) in assisting India's economic
development. Since no specific proposals were
discussed, there is no question of any out-
come,

Viclation of Indian Air Space by
Pak Air Force

545. SHRI G. Y. KRISHNAN : Wil
the Minister of DEFENCE be pleased to
state ;

(a) whether Pakistani Air Force planes
intiuded into the Indian air space after the
¢hd of the revent Indo-Pak war; and
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(b) if so, the action takem by Govern-
ment in this regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Yes, Sir.

(b) Our security forces are vigilant and
all precautions and measures are taken to
meet the air space violations.

Shortage of Small Coins

546. SHRI G. Y. KRISBHNAN : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government have asked the
Central Bureau of Investigation to inquire
ioto the current shortage of small coins in
the country; and

(b) if so, the findings in this regard and
the steps Government have taken to ease
the shortage of small coins ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir,

(b) The steps taken by Govemment to
ease the shortage of small coins have been
indicated in the statement laid on the Table
of the House,

Statement

The shortage of small coins, which was
acutely felt in the year 1970-71, has con-
siderably eased during 1971-72. The steady
improvement has been possible due to
Government Mints having increased the pro-
duction of small coins sizably and the
Reserve Bank of India rushing additional
supplies to scarcity areas at quick notice.
The Alipore and Hyderabad Mints have been
working 60 hours a week since October/
November, 1970. The Bombay Mint, was
put on two shift working of 9 hours each
per day from July, 1970 and is continuing
to operate on this basis with additional man-
power inducted in the coinage sections from
Jaumary, 1971. As a result of these mear
sures, ihe aversge daily output of coios jn
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the Mints which was about 12 lakh pieces a
day in August, 1970 had risen to about 65
lakh pleces per day by December, 1971. The
tempo of production is being comsistently
maintaioed. Steps have also been taken to
reform the coinage alloys in order to
eliminate the risk of the coins being diverted
for melting. These include minting of 10p.
coins in Aluminium-Magnesium instead of in
Aluminium-Bronze from October, 1971;
resumption of minting of 25p. coins from
December, 1971 but in cupro-nickel instead
of pure nickel; discontinuance of minting of
20p. coins in Aluminium-Bronze which were
prone to diversion for melting and minting
of 50p. coins in cupro-nickel instead of
in pure nickel from January, 1972. The
Small Coins (Offences) Act, 1971 was
brought on the statute book on 11th Decem-
ber, 1971 providing for deterrant penal
action against those who meit small coins or
board them with the intention of melting.

Propaosal to take over Foreign
Drug Firms

547, SHRI G. Y. KRISHNAN : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have issued
directions to the foreign drug firms to reduce
their investments;

(b) whether there is any proposal under
Government's consideration to take over the
foreign firms under their control; and

(c) if so, the salient features thereof ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(8) No specific directions have been issued to
foreign drug firms as such to reduce their
investments, but certain guid-lines have been
evolved by Government for reduction of
non-residential share holding in foreign firms
(including drug firms) in cases where induc-
tion of further equity capital by outside
borrowing is involved,

(® o, Sir.
() Does not arise.
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Control on Bank Advances sgainst
Suger, Gur and Khandeari

548. SHRIMATI BIBHA GHOSH
GOSWAMI :
SHRI SOMNATH CHATTER-
JEE :

Will the Minister of FINANCE be
pleased to siate :

(a) whether the Reserve Bank has failed
to tighten control on Bank advances against
sugar, gur and khandsari;

(b) whether sugar prices have gone up
due to lach of timely action on the part of
Reserve Bank; and

(c) the action taken by Government to
reduce the sugar price ?

THE MINISTER OF FINANCE (SHRI
YESHWAN 1RAO CHAVAN) : (a) and (b).
No, Sir. Reserve Bank of India takes sustable
steps from time to time to so regulalate the
credit control to ensure that bank finance is
utilised for genwine productive and distribu-
tion purposes and that hoarding and specula-
tive practices arc kept in check.

The increase in prices in sugar is not due
to restriction of credit, but can be attributed
to many other factors like higher cost of
production, higher price to cane, shortfall in
the production of sugarcane etc.

As to the control by Reserve Bank of
India, minimum margin in respect of sugar
dealers has been raised by the Reserve Bark
of India on December 27, 1971 to 65Y,. A
minimum rate of intrerest of 129 also has
been specified. Banks have also been advised
not to extend- credit facilities for long
periods to sugar dealers so as to ensure that
the stocks move at a reasonable pace.

As regards sugar mills, banks have been
asked by the Reserve Bank of India to maintain
the usual margins on stocks. In addition
banks are also required to charge a minimum
Toargin of 409, on advances usgainst lapsed
Guotss of sugar with a permissible shaortfall
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upto 10%, of the quantity of sugar notified
to be released. A minimum margin of 652,
is required to be maintained on advances
against sugar stocks which have left the
factory or mill premises and on which excise
duty has been paid; these advances will also
attract minimum rate of interest at 129/,
Reserve Bank has also advised the banks to
raise the minimum margin by 5 to 10 per
cent in the case of advances to sugar mills
where there is evidence of the lapse of re-
leased quola by the sugar mills.

(c) Government has taken a number of
steps to ensure equitable distribution of sugar
throughout the year. To ensure regular
supply in the market, 3-25 lakh tonnes of
sugar is released every month, The period
for which the sugar relcased could be sold
has been reduced from 45 days to 30 days.
Certain restrictions have also been put on
dealers and they are required to sell at least
209, of the quota released within each
weeh, Quantitalive restrictions have been
imposed on the holding of stocks by sugar
dealers to check the rise in price. The manu-
facturers have agreed to release 60%; of
the monthly sugar quota for sale at a rate of
Rs, 150 per quintal, exclusive of excise duty
for distribution through fair-price shops.
Movement of sugar by licensed sugar dealers
form onc State to the other has also been
banned. Restrictions have also been imposed
on inter-State movement of khundsari,
bura etc,

Decision to cperate Air-Buses/Air
Taxis from Safdarjang Airport

549, SHRI VCKARIA : Will the Minis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state :

{a) whether any decision has been taken
to operate air-buses or air taxis from Safdar-
jung Airport, New Delhi; and

(b) if so, the time when it is likely to
be implemented ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION {DR. KARAN SINGH) :
(a) No, Sir.

(b) Dots not arise,
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Leakage of Foreign Exchange through
Inveice Manipulation

550. SHRI SHASHI BHUSHAN :
SHRI NIHAR LASKAR :

Will the Minister of FINANCE be
pleased to state :

() the decisions taken by Government
on the various recommendations made by
the Study Team on the leakage of foreign
exchange through invoice manipulation; and

{b) the progress made so farin imple-
menting the recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) and (b). Of the 220 recom-
mendations made by the Study Team on
Leakage of TForeign Exchange through
Invoice Mamipulation, decisions have been
taken on 168 recommendations, of these 3
have not been accepted, others have been
accepted either wholly or in principle or
with some modification,

The recommeéndations relate to  different
matters, legislative, procedural, administra-
tive and organisational, and therefore, call
for different types of implemental action.
Appropriate action is being taken by the
concerned Ministries/Departments on the
accepted recommendations according to their
nature and content,

Memorandum from Petrol Dealers
Association

551. SHRI SHASHI BHUSHAN : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have recently
received a Memorandum from the Petrol
Dealers Association;

(b) if so, the gist thereof; and

(c) the reaction of Government thereto 7

THE MINISTER OF 1AW AND JUS-
TICE AND PETROLEUM AND CHEMI-
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CALS (SHRI H. R. GOKHALE): (a) Yes,
Sir.

(b) They have represented against the
increases effected by Burmah-Shell in the
throughput licence fee of their dealers on
the sale of petrol and high speed diesel oil,

(¢) The question of the licence fees
charged by companies from their dealers, is
a matter to be settled between the two
parties.

Nationalisation of Foreign
0Oil Refineries

552. SHRI BJOY MODAK :
SHRI SAMAR MUKHERJEE :

Will the Minmister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Government have any pro-
posal to nationalise the foreign owned Oil
Companies and Refineries m the near future;
and

(b) if so, the main fcatares thereof ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). While there are no immediate proposals
for nationalising the refineries and other
operations of the foreign oil compames, a
detailed study has been undertaken of the
varies alternatives open to’ the Govern-
ment to deal with the question of refinery
agreements and other connected matters in
their entirely. When this study is completed
a final view will be taken in this matter.

Time Schedale of Indian Airlines
Flights from Kerula

553. SHRI C. JANARDHANAN : Will
the Minister of TOURISM AND CiVIL
AVIATION be pleased to state :

(a) whether Government have reccived
any complaints recently regarding the time
schedule of the Indian Airlines fights
connecting Kerala cities with outside; and
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(b) if so, the reaction of Government
thereto ?

-

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes Sir.

(b) The present time schedules have
been fixed after taking into account all rele-
vant factors including availabllity of aircraft
and optimum utilsation. They are kept
under careful review, but it is not desirable
to change schedules too often as that causes
considerable dislocation, specially to tourists.

Indo-Nepal Air Transport Agreement

554. SHRT M. M. JOSEPH : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether any fresh talks between
India and Nepal were held recently to review
the air transport agreement between the two
countries; and

(b) if so, the outcome thereof ?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGH) :
(a) No, Sir.

(b) Does not arise.

Financial Assistance to West Bengal

555. SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether West Bengal is now facing a
serious economic crisis and that it hasa
running deficit of Rs. S0 crores for the
current year;

(b) whether the State Government has
dpproached the Central Government for
assistance; and

(c) if so, the decision taken in this
regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (¢). Government are fully
awaie of the economic situation in West
Bengal.  As rcgards the defioit in the State
budgetary resources in 1971-72, the actuals
would be known only after the close of the
financial year,

The State Government have from time
to time been requesting for assistance for
covering their budgetary deficits. However,
a deficit does not by tsell qualify for any
special assistance. During the Fourth Plan
period, Government of India are providing
special accommodation  (by way of loans)
to those States, including West Bengal,
which may be assessed by the Planning
Commission to have incscapable gaps in
resources, The quantum of accommodation
to be given to the State Government cach
year is lised after taking into account the
1ecommendations of the Fifth Finance Com-
mussion and the assessment of the Planning
Commission in regard to unavoidable non«
plan commitments, the scope of economies
in non-plan expenditure, the efforts to
improve the revenues and tax collections armd
mobilisation of other normal budgetary
resources by the State Government.

Promotion of Non Commissioned
Officers

556. SHRI MANORANJAN HAZRA :
Will the Minister of DELFENCE be pleased
to state the number of Non-Commissioned
personnel in the Army who have been pro-
moted as Commissioned Officers in the years
1969-70 and 1970-71 7

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) :
1969-70 308

1970-71  ,,, 283
Devaluation of Indian Rupee

557, SHRI D. K. PANDA : Will the
Minister of FINANCE be pleased to state :

(a) whether Government’s attention has
becn drawn to the report ‘Economist se¢s
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another devaluation coming' appearing in
the “Hindustan Times” dated the 21Ist
January 1972; and

(b) if so, the reaction of Goveroment
thereto ?

1HE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
and (b). Government arc aware of the news
report. Whatever may be the views or judge-
ment of a particular economist, Government
has no intention whatsoever of resorting to
devaluation.

Proposal for Naval Training Centre
Near Chilks Lake

558. SHRI D. K. PANDA : Will the
Minister of DEFENCE be pleased to state
whether Chilka Lake has been sclected as a
new site for naval taimng school ?

THE MINISTER Ok DEFENCE (SHRI
JAGJIVAN RAM) : Yes, Sir.

Setting up of Corporation to Stabilise
Prices

559. SHRI D. K. PANDA :
SHRI V. MAYAVAN :

Will the Minister of FINANCE be plea-
sed to state ;

(a) whether thcre is a proposal before
Government to set up an autonomous Cor~
poration to stabilise the price line;

(b) if so, the main features thereof: and

(c) when the Corporation is expected to
be set up ?

THE MINISTER OF FINANCE (SHRI
YBSHWANTRAOQO CHAVAN) : (a)to (c).
It is the constant endeavour of the Govern-
ment to prevent any undue rise in prices.
There is already inexistence a net-work of
fair price/ration shopsfor distributing major
foodgreins and sugar.The question of extend-
ing the scope of the public distribution
system, and of devising suitable operationa)
armngements in this regard, is wunder
consjderation.
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Offer by Nigeria for Supply of Crude
Oil to India

560. SHRI D. K. PANDA :
SHRI BANAMALI PATNAIK :

Will the Minister af PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Nigeria has offered to sell
crude oil to India and whether a Nigerian
Delegation visited India recently in this
regard; and

(b) if so, the terms offercd ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). A four-member Nigerian Delegation
visited India 1n February, 1972 and had
wide ranging discussions on subjects of
mutual interest, including the possibility of
import of crude oil from Nigeria. However,
no concrete proposal for import of crude oil
from Nigeria was made by the Delegation.

Submission of report by Third Pay
Commission

561. DR. RANEN SEN :
SHRI1 D. P. JADEJA :

Will the Minister of FINANCE be pleas-
ed to state :

(a) how far the work of the Third Cen-
tral Pay Commission has progressed; and

(b) when the Commission is expected to
submit its final report ? )

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). A number of memo-
randa were received by the Pay Commission
for consideration, including about 2500
received from Federations/Unions of Govt,
employees alone. Replies have also been
received in response to the questionnaire
issued by the Commission from the Unions|
Associations of Govt. employess and others,
including Government Departments, The
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Commission have also held discussions with
representatives of well over 400 Unions/
Associations/Federations of Government em-
ployees by the end of December, 1971. They
are now engaged in having discussions with
official witnesses, including Sccretaries to
Govt. of India, Heads of Departments, etc.
Thereafter the Commission intend having
discussions with representatives of the State
Governments also. The Commission will
require some time to finalisc their study of
all this voluminous material before drawing
up their recommendations.

The Commission are making every effort
to complete their work as early as possible.

Concentration of Aundit Work in the
Hands of a Few Big Firms

562. DR. RANEN SEN: Will the Minis-
ter of COMPANY AFFAIRS be pleased lo
state :

(a) whether the audit work of both
public and private sectors is concentrated in
the hands of a few big firms;

(b) whether Government propose to take
measures to break the concentration in audit;
and

(c) if so, what are the measures Govern-
ment propose to take in this regard ?

THE MINISTER OF COMPANY

AFFAIRS (SHRI RAGHUNATHA REDDY:

(a) Tt has been brought to the notice of
Government that a small number of firms
of Chartered Aacountants have secured the
major portion of the audit work in the cor-
porate sector.

() and (c). The matter is under consi-
deration,

Reduction in Imports of Crade Ofl
by Forelgn Oil Companics -

363. DR. RANEN SEN : Will the Mini-
ster of PETROLEUM AND CHEMICALS
be pleased to state :

{a) whether foreign 0il Companies have
decided to rednce import of crude il from
theiy sourees;
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(b) the reasons given by them therefor;
and

(c) its effect on production of Petroleum
in India ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). The price of crude oil is posted in terms
of Dollars. Soon after the devaluation of the
dollar, the Organisation of Petroleum Export-
ing Countries asked the oil companies to
increase the “posted” prices of crude oil to
the extent of the devaluation. After protracted
negotiations an agreement was reached bet-
ween OPEC and the oil companies where-
under the “posted” prices of crude oil have
been increased by 8-49%,. The Oil Companies
bave intimated that their crude oil suppliers
have consequently increased crude prices by
11°6 to 11'7 cents per barrel effective from
26th January, 1972 as these amounts repre-
sent the actual increases in the tax realisa-
tions of the oil producing countries. The
Government have not accepted this increase,
and are releasing foreign exchange to the
three foreign oil compames on the basis of
the earlier price. However, the oil companies
are importing lesser quantity of crude by
charging the higher price.

(¢) This will result in the reduction of
production of petroleum products which is
being made good by imports.

Faulty Design of Baraeni Oil Refinery

565, SHRI R. P. YADAV: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state ;

(a) whether the base or plinth of Barauni
Oil Refinery is so low thut flood waters
entered the Refinery last year causing stoppage
of production;

(b) whether it was due to any defect in
the design of the Factory; and

(c) if so, whether remedial measures have
been tdketi in the matter 7
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THE MINISTER OF LAW AND JUS.
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) No,
Sir.

(b) and (c). Do not arise,

Numbe¢r of Pakistani Planes Shot
Down in Indo-Pak War (1g71)

566. SHRI R. P. YADAV : Will the
Minister of DEFENCE be pleased to state :

(a) the number of Pakistani planes shot
down during the last war; typewise; and

(b) the number of pilots of those planes
taken into custody as P, 0. Ws, ?

THE MINISTER OF DEFENCE (SHRI1
JAGIIVAN RAM): (2) 49 Pakistani Air
Force aircraft were shot down during the
last war. In addition, 45 Pakistani aircraft
were destroyed on the ground. As most of
thes¢ aircraft were destroyed within the
Pakistani territory, it is not possible to give
full type-wise details,

(b) Four.

Unearthing of Unaccounted Money

567. SHRI R.P. YADAV: Will the
Minister of FINANCE be pleased to state :

(a) whether Qovernment have chalked
out any fresh programme to bring out black
money from film stars; industrialists and
businessmen; and

(b) if so, the steps contemplated in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The problem of
black money has been constantly engaging
the attention of the Government. The
Direct Taxes Enquiry Committee was appoin-
ted to go into this question. Its report was
received in December. 1971 and is being
examined by the Government. Till such
time as the cxamipation is completed, it
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is not possible to state the action which ie
contemplated.

Proposal to set up Tourists Centres
at Patna, Nalanda; Vaishali
and Rajgir

568. SHRI R P. YADAV : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleascd to state :

{a) whether there is a proposal to set up
new Tourists Centres at Patna, Nalanda,
Vaishali and Rajgir;

(b) if so, the main features thereof;
and

(c) when it is likely to materialise ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{a) to (c), It is proposed to constructa
Tourist Reception Centre at Patna and
cafeterias at Rajgir and Nalanda. The
work will start as soon as the State Govern-
ment transfers the sites selected for them.

Proposal to start Helicopter Service
from Madras to Mshabalipuram

569, SHRI C. CHITTIBABU : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

)

(a) whether there is any proposal to
start a Heliccopter service from Madras to
Mahabalipuram vig Thirukkalugukunram
for the benefit of foreign tourists; and

(b) if so, when it will come into opera-
tion ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH):
(a) No, Sir.

(b) Does not arise.
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Pliferage of Petroleum Preducts on
Haldia-Barauni-Kanpar Pipeline

570. SIRI C. CHITTIBABU ;:
SHRI AMAR NATH CHAWLA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the number of cases of pilferage of
petroleum products in the Haldia-Barauni-
Kanpur pipeline and on the 40 KM stretch
between Jhajha and Madhupur in Bihar
during the last three years;

(b) the estimated loss in terms of rupees
and the amount spent on repair of the
pipeline tampered with by cuiprts:

(c) the total number of days when entire
pipeline remained shut down for repairs; and

(d) the steps taken to protect the pipe-
line and to apprehend the culprits ?

THE MINISTER OF LAW AND
IUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(2) In all 10 cases were reported, out of
which 8 cases pertained to the Jhajha
Madhupur section.

(b) Estimated loss duc to  Rs. 37,080
loss of products
Cost of repairs Rs. 30,000
(approx)

(c) Haldia-Barauni section of the pipe-
line was shut down for a total number of
about 13 days for necessary repairs.

(d) The matter has been reported to the
local Police as well as to the State Govern-
ment. The patrolling in the area has been
intensified.

Committee on Overdrafts by
States

571. SHRI BANAMALI PATNAIK :
SHRI RANA BAHADUR SINGH:

Will the Minister of FINANCE be
pleased to state :

(a) whether n Committee has been

PHALGUNA 27, 1893 (S4KA)

Writien Answers 126

appointed to go into the question of over-

drafts by the States;

(b) if so,the constitution and terms of
reference; and

(c) the time by which itis likely to
submit its report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT K. R.
GANESH) : (a) and (b). The reference pre-
sumably 15 to the constitution recemly of a
study group of officers of the Planning
Commission, the Reserve Bank of India and
the Ministry of Finance, This study group,
which has been set up on an informal basis
is intended to keep in regular contact with
the State Governments rcgarding their ways
and means situation and suggest, as and
when necessary, appropriate measures for
helping them to avoid runming into over-
drafts,

(c) Does not arise.

United Nations Development

Programme Report on
Tourism ia India

572. SHRI BANAMALI PATNAIK :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the United Nations Develop-
ment Programme Mission on Tourism in
India has suggested the establishment of an
Indian Tourism Commission absorbing the

present Depariment of Tourism and the
India Tourism Development Corporation;

(b) the salient features of the report
made by the said Mission; and

(c) the recommendation accepted by
Government and the steps taken or proposed
to be taken to implement them 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{8) Yes, Sir.

(b) The other salient recommendations
daa] with nwatters conneoted with the formu-
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lation of a national tourism plan, attitudes
towards tourism, organitational arrangernents
investment polices, transport, facilitation,
accommodation, tour operations, entertain-
ment, leakage of foreingn exchange from Tou-
rism marketing, research and statistics, train-
ing, special projects, regional coopeération,
restaurants and food, wild life tourism etc.

(c) The report of the UNDP Team are
being given due consideration while formula-
ting and implementing tourism schemes.

Enquiry against Deputy Marketing
Manager of Fertilizer Corporation
of India, Trombay for
accepting Bribe

573. SHRI B, K. DASCHOWDHURY:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No. 1827
on the 23rd November, 1970 regarding
Enquiry against Deputy Marketing Manager
of Fertilizer Corporation of India, Trombay
for accepting bribe and state :

(a) whether CBI has submitted any
report in the matter; and

(b) if so, the main features thercof and
the action taken in the matter ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEM AND
CHEMICALS (SHRI H.R. GOKHALE)
(@) Yea

(b) The CBI has informed the Ministry
that on completion of the investigation Shri
P. V. Mane, former Deputy Marketing
Manager, F. C. 1., Trombay has been charge
sheeted on 3-6-1971 in the Court of the
Specis] Judgs, Bombay, The charges are
under Section 161 IPC and Section 5(2)
r/w 5(1)(d) of the Prevention of Corryption
Act. The case is pending trial,

Complaint sgainst I. O, C,, Caloutta
574, SHRI B. K. DASCHOWDHURY :
Wil the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whother Government received any
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complaint hgainst the Indian Oil Corporation
at Cabeutta on the 3rd October; 1970;

(b) if so, the nature of the complaint;
and

(¢) the action taken by Government
thereon ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) Yes,

(b) and (c). The complaint related to cer«
tain alleged irregularities in the Indian Oil
Corporation’s activibes Government have
examined this matter in consultation with the
Chairman, Indian Oil Corporation and bave
suitably eaplained the position to the
complainant,

Opening of Branches of Nationalised
Banks at Dewanhat and
Pandibarl, Gooch

Bebar

575. SHRI B, K. DASCHOWDHURY :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 4427 on the 9th July, 1971,
and state :

(a) whether Government have since
taken any decision to open branches of
nationalised banks at Dewanhat and Pandi-
bari in the District of Cooch Behar (West
Bengal); and

(b) if s0, the name of the bank and how
soon the Branches wiil actually be opened ?

¥

THE MINISTER OF FINANCE (S:ﬂ;l
YESHWANTRAO CHAVAN,) : (8) and (b).
The survey of the district 2{ Cooch-Behar to
identify growth centres for opening new
bank offices bas not yet been completed.
However, survey has now been taken Rp o
examine the question of openipg offices at
the centres mentioned by the Hon, Member,
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Appointment of Educational Advisers
in Ministry of Education

576. SHRI B. K, DASCHOWDHURY :
Will the Minister of FINANCE be pleased
to state :

(a) Whether the Ministry of Education
has sent a proposal to his Ministry for
appointment of some Educational Advisers;

(b) if so, what will be the approximate
expenditure involved in the form of salary
and other sllowances on these posts: and

(c) the reasons for incurring the expendi-
tore in view of the present need for
economy ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
Yes, Sir.

(b) Rs. 1'80 lakhs per annum approxi-
mately.

(c) No expenditure has been incurred so
far as the proposal of the Education Mimistry
is still under consideration.

Werk by Border Roads Organisation
on Cooch Behar-Fulbari-
Rangpur Road

577. SHRI B. K. DASCHOWDHURY :
Will the Minister of DEFENCE be pleased
to state :

(a) whether attention of Government
has been invited to the extremely bad condi-
tion of the Cooch Behar-Fulbari-Rangpur
Road vig Dinhata in the District of Cooch
Behar, West Bengal;

(b) if so, the reaction of Government
thereto; and

(©) whather the said road will be taken
up by Boarder Roads Organisation for
metalling and other improvements ?

THE MINISTER OF DEPENCE
SHRI JAGJIVAN RAM) : (8) to (). The
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attention of the Honourable Member s
invited to the answer given to Unstarred
Question No. 5903 on 26th July, 1971.

Proposal for strengthening Indian
Navy

578, SHRI MUKHTIAR SINGH
MALIK :

SHRI RAJDEO SINGH :

Will the Mmister of DEFENCE be
pleased to state :

(a) whether there is any proposal under
consideration of Government to strengthen
and modernise the Indian Navy; and

(b) if s0, the main features thereof ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Yes,Sir.

(b) It will not be in public interest to
disclose the information.

Proposal to Manufacture Nuclear
Bembs

579, SHRI FATESINGHRAO GAEK-
WAD : Will the Minister of DEFENCE be
pleased to state :

{a) whether the recent war with Pakistan
has brought out the necessity for India to
have more modern weapons;

(b) if so, whether Government propose
to embark upon the manufacture of nuclear
bombs; and

(c) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGIJIVAN RAM) : (2) Equipping
the Army with modern weapons is a conti-
nuous process. The experience gained in the
recent operations would be taken into consi-
deration in modernising the army’s weapons
and equipment.

(b) and (c). Governments policy with
regard to production of nyciear weapons has
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been explained to the House on many occa-
sions. It is to use nuclear energy for peace-
ful purposes only. Government believe that
the defence of our borders can be best
ensured by adequate military preparedness
based oA conventional weapons. In their
view the possession of nuclear weapons is no
substitute for such military preparedness.

Settlement of Claims of War Widows

580. SHRI FATESINGHRAO
GAEKWAD :
DR. KARNI SINGH :

Will the Minister of DEFENCE be
pleased to state ;

(a) the total number of claims preferred
by the war widows;

(by how many of them have since been
seitled; and

(c) the steps being taken for the expedi-
tious settlement of the pending claims ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (c). As an
interim measure, Government have sanctioned
payment of full pay and allowances for the
months of Dccember, 1971 and January,
1972, to the families of servicemen killed
in action. Government orders sanctioning
liberalised pensionary awards under the
Scheme for the rehabilitation of war widows
and war disabled servicemen were issued on
24.2.72. The authorities concerned are
taking action to arrange for disbursement in
accordance with the orders. The need for
sanctioning sions urgently has been
imptessed upoh them. Information regard-
ing the total number of claims preferred by
the war widows and the number settled so
far is not available.

Agreements with Foreign
Oil Companies

581. SHRI N. K. SANGHI :
SHRI VARKEY GEORGE :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

[}

(a) whether Government propose to
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revise the existing agreements, with foreign
Oil Companies, particularly the provision
which give them the right to import Crude
for their own Refineries, in view of the
continuous rise in the price of Crude from
the Persian Gulf area; and

(b) if so, an outline of the proposal ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALF) : (a) and
(b). A detailed study has been undertaken
of the various alternatives open to the
Government to deal with the question of
refinery agreements and other connected
matters in their entirety. This examination
is being made after taking into account all
possible considerations, When this study 1s
completed in consuliation with the concerned
ministries a final view will be taken. 1t
would not be in the public interest to dis-
close any details at this stage.

Bank Loans to Farmers

582. SHRI N. K. SANGHI : Will the
Minister of FINANCE be plcased to state :

(a) whether the bank loans to farmer
and professionals have failed to grow at ' the
desired pace during the last three years;

(b) whether recently an enquiry into the
matter was held to find out the causes there-
for: and

(c) it so, the findings of the enquiry and
the action taken to improve the situation ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : () No, Sir.
From the following table it will be observed
that amount of outstandings of direct adven-
ces to farmers and of professionals and self
employed persons from commercial banks
show & constant inorease during the pesind
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between June, 1969 and November, 1971

June 1969
Direct finance to farmers 53,590
Professional and  self-
employed persons 331

(b) and (c). Even though no need has
been f2lt for an enquiry as such the position
of bank advances to the hitherto neplected
sectors including agriculture, professionals
and self employed persons, s reviewed from
time to time and the banks are asked to give
priority to such lending.

Arrears of Income Tax

583. SHRI N. K. SANGHI : Will the
Minister of FINANCE be pleased to state :

(a) the total amount of arrears of
Income-tax as on 31st March, 1970 and
the amount of arrears relating to assessment
years prior to 1965-66;

(b) how much demand was created du-
ring the current financial year ended on
31st March, 1971;

(¢) year-wise figures for assessment years
1966-67, 1967-68, 1968-69 and 1969-70;
and

(d) the arrears of advance-tax, if any, on
31st March 1971 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) Amount of net arrears of

income-tax outstanding as on 31st March,
1970 was Rs. 50791 crores.

As the statistics relating to income-tax
are maintained financial ycar-wise and not
according to assessment years the arrears
relating to assessment years prior to 1965-66
as asked for are not available,

The extont of the dsmand raised prier
to 1965-66 which is remuaining uncoliected
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(latest available) ;:—

(Rs. in lakhs)
Amount of loans outstanding as on
June 1970  June 1971  Nov. 1971
1,83,98:0 2,36,35:0 2,58,190
6,749 8,58,0 9,260
(upto Septem-

ber, 1971)

and is included in this amount is not readily
available, The information is being collected
and will be placed on the table of the House.

(b) Demand of income-tax created du-
ring the financial year ended 31st March,
1971 was Rs, 780°65 crores.

(c) As mentioned in reply to part (a) of
the question, the statistics are not maintained
according to assessment years and, therefore,
yearwise figures for assessment years 1966-67
to 1969-70 are not avallable. However, the
demand raised during the financial years
1966-67 to 1969-70 are as under : —

Financial Year Demand raised
(in crores of rupees)
1966-67 52249
1967-68 581'86
1968-69 677:60
1969-70 71353
(d) Arrears of advance-tax as on

31-3-1971 were Rs. 63°86 crores.

Presentation of I, 0. C's Case before
Pipeline Enguiry Commission

584, SHRI SARJOO PANDEY: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Indian Oil Corporation
has been asked by Justice J. M. Takru
to appoint a new person to present the
Corporation's case before the Pipelines En-
quiry Commission; and

(b) if so, the reasons therefor ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
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CALS (SHRI H. R. GOKHALE): (a) and
(b). On an objection raised before the Pipline
Enquiry Commission on 15th January, 1972
by the counsel for the National Committee,
constituted to assist the Pipelines Enquiry,
the Commission while rejecting the objection,
observed that either the Board of I10C
should permit its Managing Director to do
all such things in connection with the enquiry
as were psrmitted to him by law or if for
some reason the Board was unable to place
complete confidence in its Managing Direc-
tor in the discharge of his duties before the
Commission it should make some other
arrangement in this connection. Thereupon,
the I0C Board passed a resolution on
22.1.1972 fully authorising the Managing
Director I0OC (Refineries & Pipelines Divi-
sion) to deal with all matters coming before
the Commission and to sign and file any
affidavits, documents etc.

Setting up of an autonomons
Organisation for Major
Alrports

585. SHRIMATI SAVITRI SHYAM :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have set up an
autonomous organisation to take charge of

major airports in the country;
(b) if so, the reasons therefor;
(c) the functions of the organisation; and

(d) how it will improve the present
traffic facilities available to the passengers ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). 1o view of the rapid develop-
ment in Civil Aviation, both as regards
capacity and speed of future aircraft, it was
considered necessary that a commercially
oriented organisation should be set up with
adequate autonomy and flexibility to provide
the necessary dynamism for the development
and management of our International air-
ports. Accordingly, the international Air-
ports Authority of India has been constituted
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with effect from 1.2.1972 under the Inter-
national Airports Authority Act, 1971.

(c) and (d). The Authority will be res-
ponsible for the management, operations and
development of the four international airports
at Bombay, Calcutta, Delhi and Madras and
will provide at the airports such services and
facilities as are necessary for the efficient
operations of air transport services.

Reduction in Price of Darius Crude
by National Iranian Oil Company

586. SHRI BAKSHI NAYAK : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the National Iranian Oil
Company has agreed to reduce the price of
Darius Crude being supplied to the Madras
Oil Refinery ;

(b) if so, the extent of reduction: and

(c) the extent to which Government are
likely to be benefited as a result thereof ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) to
(c). In negotiations, the Company has agreed
to discounts ranging from approximately
6 cents to 17 cents per barrel of crude oil
supplied to Madras Refinery, The saving
on this account is likely to be of the order
of $4'33 million up to the end of 1972.

Son-et-Lumiere in Konark

587, SKRI P, K. DEO : Will the Minis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the Jatest position regarding Son-et-
Lumiere in Konark; and

(b) when the work is proposed to be
started 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The Department of Tourism
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has no plansto put upa Son-et-Lumiere
show at Konark, However the monument is
being flood-lit by the Archaeological Survey
of India and the work is expected to be com-
pleted during the next financial year.

Control on Non-Banking Financial

Institutions, Corporations
and Chit Funds

588. SHRI RAJDEO SINGH :
SHRI §. M. BANERIJEE :

Will the Minister of FINANCE be
pleased to state : .

(2) whether Government contemplate to
take any measure to control the non-banking
financial institutions, Corporations and Chit
funds to cnsure effective monetary control;
and

(b) of so, an outline thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The Banking Com-
mission in its Report submitted recently has
recommended certain measures in this regard
for Government's consideration, These recom-
mendations are being examined. A copy of
the Banking Commission’s Report is being
laid today on the Table of the House.

New Oil bearing areas found in
Assam and Gujarat

589. SHRI RAJDEO SINGH : Will the
Minister of PETROLEUM AND CHEMI-

CALS be pleased to state ;

(a) whether two more oil bearing areas,
one in Assam and the other in Gujarat, were
successfully explored; and

(b) if so, the prospects for commercial
exploitation there ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H.R. GOKHALE):
() During the current year 1971-72 Oil has
becn struck in Jorajan and Amguri in Assam
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by Oil India Limited and OQil and Natural
Gas Commission respectively. 01l was also
struck in Dabka structure in Gujarat by
O.N,.G.C.

(b) The prospects for commercial exploi-
tation will be known only after some more
wells are drilled and detatled tests under-
taken.

Production of Fertilizers

590. SHRI RAJDEO SINGH : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to sttae :

(a) whether production of fertilisers has
s0 far failed to catch up with the demand;
and

(b) if so, the reasons therefor ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(2) Yes, Sir.

(b) The gap between the demand for
fertilizers and indigenous production is
mainly attributable to :

(i) failure to firm up enough projects and
implement them for the creation of
additional capacities to the extent
necessary to meet the demand; and

(i) low utilisation of capacity in some of
the existing plants on account of
technological and other difficulties.

Filing of Wealth Tax Returns by
the Partners of M/s. Voiga
Restaurant, Delhi

591, SHRI DINESH JOARDER :
SHRI DINEN BHATTA-
CHARYA :

Will the Minirter of FINANCE be
pleased to state

(a) the years in respect of which wealth-
tax returns are due to be filed by the par-
tners of M/s. Yolga Restaurant, Delhi; and
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(b) the action taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
(GANESH) : (a) The wealth-tax returns due
from the partners of M/s. Volga Restaurant,
Delhi, are as under : )

Name of Partner Assessment year

() Smt. Kammi Lamba 1969-70
1970-71
1971.72
1961-62
(Reopened case)

1970-71

1971-72

(iii) Smt. Vidyawanti .amba 1971-72
(iu) Shri Madan Lamba 196162
(Reopened case)

1969-70

1970-71

1971-72

(ii) Smt. Ananti Devi

(b) Penalty proceeding under scction 18
(1) (a) of the Wealth-tax Act, 1957 have
been initiated.

Ceiling on the Unsecured Loans
of Companies

592. DR. SARADISH ROY : Will the
Minister of FINANCE be pleased to state :

(a) whether the Reserve Bank has
prescribed any ceiling on the unsccured loans
of the Companies; and

(b) if so, an outline of the orders 1ssued
in this regard ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
Yes, Sir. The Reserve Bank issued in Decem-
ber, 1971 a set of Directions amending the
existing Directions governing acceptance of
deposits by non-banking companies. The
amendment which came into force from Ist
Jasuary, 1972 prescribes that the amount
outstanding in respect of all unsecured loans
(exoept such loans from its Directors)
gudranteed by Directors, Managing Agents.or

MARCH 17; 1972

Written Answers 140

Secretaries or Treasurers should not at any
time exceed twenty-five per cent of the aggre-
gate of the paid-up capital and net free
reserves of the companies. This ceiling would
be in addition to a similar ceiling applicable
in respect of deposits. The companies which
have acceptcd unsecured loans as on 1st
January, 1972 in excees of the ceiling ment-
ioned above, have been allowed time upto
31st March, 1975 to adjust such excess in a
phased manner.

World Bank’s Aid for Transport
Projects in India

593. SHRI C. K. CHANDRAPPAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether world Bank has agreed to
give aid for transport projects in India;

(b) if so, the projects to be aided by
World Bank, and

(c) the terms of aid ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes, Sir.

(b) Govarnment of India has signed an
Agreement with the International Develop-
ment Association (IDA), an affiliate of the
World Bank, on the 24th January, 1972, for
a Credit of US Dollars 75 million for financ-
ing a part of the foreign exchange require-
ments of the Railweys. The Board of Execu-
tive Directors of the IDA have recently
approved, subject to availability of funds, the
proposal for a credit of US Dollars 83
million for the procurement of 4 crude oil
tankers and 2 refined product tankers.

(c) Credits from IDA carry no interest
but only a service charge of § of 19, per
annum, and are repayable over a period of
50 years with a grace period of 10 years.

Financial Assistance From U, K.

594. SHRI C. K. CHANDRAPPAN :
Will the Minister of FINANCE be pleased to
state !

(a) whether U. K. has given India the
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largest amount of foreign aid in the year
1971-72;

(b) the amount of foreign aid received

bydus from various countries during 1971-72;
an

(c) whether we are trying to get similar
aid in future too ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (2) The UK.’s
pledge of £ 54'5 million (Rs. 98'1 crores)
for 1971-72 is the largest amount so far
given to India by the Government of the
United Kingdom;

(b) The total value of loan agreements
signed with the various countries so far during
1971-72 is $972:37 million (Rs. 7078
crores); and

(¢) Aid necessary for India’s maintenance
and dovelopment purposes and forthcoming
on acceptable terms can be availed of in
future,

Performance of Indian Navy in
lndo-Pak War

595. SHRI C. K. CHANDRAPPAN :

Will the Mimister of DEFENCE be pleased
to state :

(a) whether Government have made an
evaluation of the performance of the Indian
Navy during the last Indo-Pak war; and

(b) if so, an account thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) An evaluation of
the performance of the Indian Navy during
the last Indo-Pak War is in progress.

(b) Does not arise.
Forelgn Tax Division

596, SHRI DASARATHA DEB: Wil
the Minister of FINANCE be pleased to
state :

(a) whether there is any proposal to open
a Foreign Tax Division to deal mainly with
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various aspects of Taxation in respect of
foreign collaborations in India, Indian Colla-
borations abroad, agreements on double taxa-
tion and allied matters;

(b) If so, when it is likely to be opened;
and

(c) the reasons for opening this division ?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Yes, Sir.

The Foreign Tax Division has been set
up in the Central Board of Direct Taxes with
effect from 15th Decomber, 1971, for handl-
ing all the items of work in the field of
foreign tax, e, g., Income-tax assessments of
non-residents and their associated Indian
concerns including cases of foreign collabora-
tions in India and Indian collaborations
abroad, formulation of policy regarding
avoidance of double tunation of income and
negotiation of agreements for this purpose
with other countries, devising suitable steps
against tax evasion and avoidance and neces-
sary supervision of the field organisations,
etc.

(¢) The work in the sphere of foreign
tax is of a highly specialised and important
naturc. Formerly, the various items of work
were interspersed in  different sections of the
Central Board of Direct Taxes. It was con-
sidered neccssary to form a separate Division
for ensuring that these items of work receive
due attention and are disposed of expedi-
tiously and efficiently.

Schemes operated by Nationalised
Banks to help Educated/Un-
educated Unemployed

597. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of FINANCE
be pleased to state :

(a) the number of schemes to help the
unemployed young people, both educated
and uneducated, which are being operated
by the nationalised banks; and



143 Written Answers

(b) the actual amount already advanced
for the purpose ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAOQ CHAVAN): (a) Individual
banks prepare their own schemes to help the
uaemployed young people, both educated and
uneducated, under which facilities are
extended to small farmers, small-scale indus-
trialists, technocrats interested in settinpg up
small scale units, small businessmen and
retailers, transport operators, professionals
and several other self-employed categories of
persons,

(b) The total amount of advances by the
pationalised banks under the above schemes
remaining outstanding as at the end of
December 1971 was Rs. 521,156 lakhs.

Agreement between Persian Gulf
States and Western Oil

Companies

599. SHRI K. BALADHANDA-
YUTHAM : Will the Minister of PETRO-
LEUM AND CHEMICALS bc pleased to
state :

(a) whether six Persian Gulf States and
the Western 0Oil Companics have signed an
agreement which will increase the Dollar
posted price of Crude by 8:49 cent; and

{b) its effect on our interests and the
steps taken by Government in this regard ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R. GOKHALE):
(a) Yes, Sir.

{b) The additional foreign exchange
outgo on this account is expected to be
about $ 66°1 lakhs or Rs. 4'81 crores per
anoum for the three foreign oil refineries
bamed on imported crude. The Government
have not accepted the increase in prices and
are releasing foreign exchange on the basis
of the earlier price. However, the oil com~
panies are importing lesser quantity of crude
by dharging higher price. Government have

poclﬁ?d_ to meet the situation by the import
of pm’ductl. .
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Credit Policy of the Reserve
Bank of Indjia

600. SHRI JHARKHANDE RAI ; Will
the Minister of FINANCE be pleased to
state :

(a) the basis of the present credit policy
of the Reserve Bank of India; and

(b) whether Government
change the present policy ?

propose to

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
The Reserve Bank of India follows a policy
of controlled expansion of credit with a view
to meet all genuine requirements of credit for
productive purposes and thereby maintain
reasonable stability of prices. The credit
policy is continually reviewed, in the light of
changes in the monetary and price situation
in the country and suitable adjustments in
the credit control.

Eaquiry regarning 1. N, 8, 'Khukrl®

601. SHRI S. N. MISRA : Will the
Minister of DEFENCE be pleased to state :

(a) whether any enquiry has been made
into the circumstances leading to the mnking
of the I. N. 8. “KHUKRI’ by Pakistani Forces
during the last war;

(b) if so, the outcome thereof; and

(c) whether necessary measures have
been taken to safeguard our Naval fleet
against such incidents in future ?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM) : (a)and (b)
Since I, N. S. KHUKRI was lost in action,
no Board of Enquiry is required.

(¢) Navy is well-equipped against torpedo
attacks. However, these safeguards are being
further strengthened.
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Indian Casualties in the
Indo-Pak War

602. SHRI S. N. MISRA :

SHRIMATI BHARGAVI THAN-
KAPPAN :

Will the Minister of DEFENCE be
pleased to state :

(a) the total number of Officers and
Other Ranks of the three wings of the Armed
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Forces declared dead or missing during the
last Indo-Pak war;

(b) whether Pakistan has not disclosed
the correct particulars of Indian P. O. Ws.
in her custody; and

(¢) of so, the measures which Govern-
ment propose to take in the matter ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a)

Officers JCOs/CRs/NCsE Total

(1) Army ) S

(a) Killed 175 3063 3233

(b) Missing 10 294 304
(il) Navy

(a) Killed 20 180 200

(b) Missing 2 1 3
(iif) Air Forec

() Killed 26 7 33

(b) Missing 17 1 i8

TOTAL : 250 H;;;fn_— .

(b) Pakistan has so far given the par-
ticulars of 541 Members of Indian Armed
Forces who are Indian Prisoners of War held
in custody in Pakistan,

(c) Efforts are being made through the
International Committiee of Red Cross to
ascertain the position of the remaining miss-
ing personnel,

Recoupment of War Losses

603. SHRI S, C. SAMANTA : Will the
Minister of DEFENCE be pleased to state :

(a) the steps being taken to recoup the
war losses sustained by all the Wings of the
Indian Armed forces; and

(b) by what time this process will be
completed and at what cost ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) The losses
suffered by the Defence Services are proposed
to be replenished by production within the
country and where necessary by procurement
from abroad.

(b) It will not be in public interest to
disclose these details.

Expansion of Internal and External
Alr Services

604. SHRI S. C. SAMANTA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the steps being taken to expand
further the air services in the interhal and
external fields;

(b) the number of planes being acquired
for the purpose and the cost thereof; and
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(c) the losses suffered by Air India and
Indian Airlines as a result of the last Indo-
Pak conflict ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Air India is continuously assess-
ing the possibility of expanding its services.
There is, however, no immediate proposal to
open any new routes.

It has already acquired two Boeing 747
aircraft and two more, which are on order,
are to be delivered shortly. The total cost

of these four planes is approximately
Rs. 97°58 crores,

Indian Airlines has ordered 10 more
HS-748 aircraft at an approximate cost of
Rs. | crore each and proposes to increase its
capacity on the major trunk and tourist
routes.

Both Corporations are in the process of
assessing their long-term requirements of
air-craft.

(¢) The loss of revenue suffered by Air-
India and Indian Asrlines was Rs. 17 lakhs
and Rs. 2°01 crores respectively,

Proposal to set up a Tourist Centre
io Betla National Park, Palamau
(Bihar)

605. KUMARI KAMALA KUMARI:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(2) whether there is any proposal with
Government to set up a Tourist Centre in
Betla National Park, Palamau (Bihar); and

(b) if so, the main features thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No. Sir.

() Does not arise.
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Opening of Sainik Schools in Bibar

606. KUMARI KAMALA KUMARI :
Will the Minister of DEFENCE be pleased
to state :

(a) the number of Sainik Schools in
Bihar at present;

(b) the number of Sainik Schools opened
or proposed to be opened during the year
1971-72; and

(c) the special facilities provided by
Government for the chuldren of servicemen
and cx-Servicemen in these Schools ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) One at Tilaiya
Dam in Hazaribagh District, Bihar.

(b) One Sainik School was opened in
Imphal (Manipur State) in October, 1971,
No proposal for opening Sainik Schools was
received from any other State.

(¢) The children of Servicemen and Ex-
Servicemen have the facility of getting ad-
mission to the Sainik Schools to the cxtent
of 339 of the admissions each year. Such
children who pass the Entrance Examination
and are admitted to the School aic provided
with merit-cun-means scholarships by the
Ministry of Defence.

Loan from International Develop-
ment Association for purchase
of 0il Tankers

607. SHRI BHOGENDRA JHA : Wil
the Minister of FINANCE be pleased to
state :

(8) whether Government have sent a
delegation to Washington for negotiating
terms and conditions for a 50 million dollar
loan from the International Development
Association for buying six oil tankers;

(b) whether Government have mede any
effort to get this loan from any other source;
and
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(c) the conditions attached to the loan

sought from the International Development
Association ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to ().
Negotiations have been held with the Inter-
national Development Assocation for an
IDA credit of $ 83 million for the procure-
ment of 4 crudc oil tankers and 2 refined
product tankers by the Shipping Corporation
of India. TheExecutive Directors of IDA
have approved the credit proposal subject to
availability of funds with IDA. The credit
agreement has not yet been signed.

Credits from IDA carry no interest but
only a service charge of 3% and are repay-
able over 50 years with a grace period of
10 years.

Loans on terms similar to IDA credit
terms arc not available from any other
source for the acquisition of the oil tankers.

The proceeds of the IDA credit will be
re-lent by the Government to the Shipping
Corpoiation of India thiough the Shipping
Development Fund Commuttec at the rate of
interest of 8175 per annum and amortization
period of 16 years, The crudc oil tankers
will be chartered by the Indian Oil Corpo-
ration for the transpoit of crude for the
Haldia and Baraun: refincries; the refined
product tankers will be used for coastal
transport of products,

Companies functioning uader Bajoria
Jalan-Group

608. SHR! JYOTIRMOY BOSU : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) the names of Companies with total
capital investment in each of them under the
Control of Barjoria-Jalan group, Calcutta;

(b) whether, sometime in June 1971 the
Central Bureau of Investigation conducted
raids on the offices of the concerns controlled
by this group and seized incriminating docu-
ments;
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(c) whether this group has been charged
with fraudulent transactions amounting to
several crores of rupees; and

(d) if so, the charges levelled against it ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY): (a) In referring to Bajoria-Jalan
group, the Hon'ble Member has presumably
in mind the erstwhile Soorajmull Nagarmull
group which has been listed an one of the
larger industrial houses in Volume II of the
Appendices to the Report of the Industrial
Licensing Policy Inquiry Committee, The
names of the 110 companies belonging to
Soorajmull Nagarmull group together with
their paid-up capital have been given on
pages 34 to 38 of the said publication.

(b) In the course of investigating a
complaint against M/s. Britannia Eng, Co.
Ltd. Calcutta, the CBI conducted certain
searches in June, 1971 and seized some
documents.

(c) In the case against Britannia Engg.
Co. Ltd., 1t is suspected that there has bzen
misrépresentation and fraudulent transactions
running into over 40 lakhs of rupees, but
the exact amount cannot be precisely stated
now as the case is stifl under investigation.

(d) The casc undcr section 420,409
IPC and 120-B IPC, conspiracy to commit
the same, is undet investigation.

Findings of U, N. Study Team regarding

Foreign Exchange Earnings from
Tourism

609. SHRI JYOTIRMOY BOSU :
SHRI NARENDRA SINGH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether according to the finding of
a U.N. Study team, more than one third of
the country's foreign exchange earnings from
tourism move through illegal channels;
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(b) if so, whether Government have
investigated thc matter and if so, the out-
come of investigation; and

(c) the steps being taken in this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) Such an estimate was made by a United
Nations Development Programme Team.

(b) Leakage of foreign exchange earned
from tourism occurs through various channels
such as hotels, restaurants, travel agencies,
transport operators, shops etc.

(c) Vigilance is being maintained through
the Directorate of Enforcement to curb these
malpractices, and other remedial measures
are also under active consideration.

Profits made by Foreign Drug
Firms in India

610. SHRI JYOTIRMOY BOSU : will
the Mmster of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the amount of gross profits and net
profits made by each of the foreign Drug
firms operating in India, year wise, during
the last three years; and
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(b) profitability of each of these firms,
year-wise, during the above period 7

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) and
(b). The information is being collected and
will be placed on the Table of the House.

Realisation of Income Tax from
M/s. Volga Restaurant and
the Group

611. SHR1 JYOTIRMOY BOSU : Will
the Minister of FINANCE be pleased to
state :

(a) the amount of income-tax collected
from M/s. Yolga Restaurant and the group
(Delhi) in each of the years 1968-69 to
1971-72;

(b) whether the tax was paid on due
date; and

(c) if not, the reasons therefor ?

THE M.NISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The requisite information
is givan below :

Regular Demand

Financial year Advance tax Total
1968-69 3,21,998 3,18,296 6,40,294
1969-70 4,127,796 2,96,971 7,14,767
1970-71 2,95,946 2,98,410 5.,94,356
1971-72 4,84,298 76,603 5,60,901

(up to 9.3.72))

(b) Regular tax was paid by instalments
granted by the Income-tax Department from
time to time. Advance tax demands have
been paid on due dates.

(c) The question does not arisc as the
tax was paid either on the due dates or in
accordance with the time allowed for pay-
ment by instalments.

Loan given to Indusirialists
by L LG

612. SHRI MOHAMMAD ISMAIL :
Will the Minister of FINANCE be pleased to
state :

(a) the total amount of loan given to
the Industrialists by the Life Insurance
Corporation in 1971; and
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(b) the total amount of loan given to
the Monopoly Industrialists by the Life In-
surance Corporation during the above
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). A total amount of
Rs. 194 lakhs was disbursed as loans by
the Life Insurance Corporation to the indust-
rial concerns in 1971 and of this Rs. 144
lakhs was disbursed to the Companies belong-
ing to the monopoly groups.

Steps to attain Self-Sufficiency in
Conventional and Sophisticated
Weapons

613. SHRI S. M. BANERIJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) what further steps have been taken
to attain self-sufficiency in the matter of con-
ventional and sophisticated weapons; and

(b) whether the full capacity of the
Ordnance Factories is being utilised ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Efforts for the
attainment of self-sufficiency in conventional
and sophisticated weapons form part of a
continuous process of evolution and pro-
gress in this direction is receiving constant
attention of the Government. It will not be
in the public interest to disclose details.

(b) The capacity of the old ordnance
factories is, by and large, being utilised to
the fullest extent possible, consistent with
the requirements of the Services. With regard
to the new factories; utilisation of full capa-
city could be possible only after the complete
commissioning of the plant and machinery.

Regularisation of Accommodation

for Defence Employees in
Kanpar

614, SHRI S. M. BANERJEE : will
the Minister of DEFENCE be pleased to
stato :

(8) whether a final decision has since
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been taken regarding the regularisation of
occupancy of Defence employees in Kanpur
staying in vorious labour colonies constructed
under the Industrial Housing Scheme; and

(b) whether State Government has
approached the Centre for a change in the
rules in this regard and if so, the reaction of
Goveroment thereto ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Government is
seized of the whole case and it is expected
that a decision would soon be taken.

(b) In July 1969 the State Government
suggested enlargement of the scope of the
scheme so as to cover the Defence employecs.
The proposal however has not heen agreed
to till now by the Minister of Works and
Housing.

Facilities for Canteen Employees
attached to Defence
Installations

615. SHR1 S. M. BANFRIJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the Industrial Council at its
meeting held at Aruvankadu in 197] took a
decision to give certain facilities to the
Canteen employees attached to the various
Defence installations, including Ordnance
Factories; and

(b) if so, whether it has since been
implemented ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI YIDYA
CHARAN SHUKLA) : (a) In the Industrial
Council Meeting held at Aruvankadu in
September 1971 the view taken was that the
Cantéen employees of the Ordnance Factories
should be given the same wages as admissible
to workers of corresponding categories in
these Factories including D. A. etc. in addi-
tion to statutory obligation liké Provident
Fund, uniform (where provided).
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(b) The matter is still under considera-
tion of the Government,.

Withdrawal of Extra Levies on Postal
Articles and Newspapers

616. SHRI NIHAR LASKAR : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government were consider-
ing withdrawal of five-paisa extra postage
charge and the two-paisa levy on newspapers
and periodicals; and

(b) if so, when the decision is likely to
be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) and (b). On present indica-
tions, the levies are expected to continue for
1972-73 Financial Yeer.
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Steps to reduce the Deficit in Air
India and Indian Airlines

619. SHRI P. VENKATASUBBAIAH :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Air India and Indian Air-
lines ar: likely to face the highest amount of
deficit this year since their nationalisation;

(b) if so, the reasons therefor; and

(c) the estimated loss this year and the
steps taken or proposed to be taken to reduce
the same ?

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir,

(b) The main reasons are :

(i) Substantial increases in wages follo-
wing wage settelments,

(ii) Disruption of services on account
of Pakistani asgression.

(iii) The adverse impact on tourism from
Europe and the USA created by the
monetary crisis there,

(iv) Increase in insurance rates to cover
hijacking risks.

(v) Increase in the price of fuel and
other operational costs.

(vi) The inhibitory effect on foreign
travel as a result of the foreign
travel tax.

(vii) Additional expenditure on account
of circuitous flying to aveid Paki-
stani territory.

(€) The estimated loss is Rs. 4'38 crores
in Air-India sod Rs, 5°20 crores in Indian
Airlines.

Both Airlines are making strenuous efforts
to effect economies in expenditure, optimise
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flect utilisation and to promote traffic. Air-
India has also established a charter company
for cheap charter operations.

Methods adopted to Curb Inflation

620. SHRI V. MAYAVAN : Will the
Minister of FINANCE be pleased to state :

(a) whether in a statement made at
Baroda on February 20, 1972, he observed
that ““Government’s experience with controls
is that they are not always successful in curb-
ing inflation and other methods will have to
be thought about'’; and

(b) if so, what other methods have been
adopted in this regard ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN,) : (a) Yes, Sir.

(b) Fiscal, monetary and administrative
contrels are already being used in order to
contain inflationary pressures. In addition,
the check on speculative activities has been
intensified sincc last year and certain lacunae
in the Forward Contracts (Regulation) Act
have also been removed. The question of
enlarging the coverage of public distribution
system, which at paesent operates only in
regard to major foodgrains and sugar, is
under examination.

Conducting of Ecosomic Sarvey
by NCAER

621. SHRI V. MAYAVAN: Will the
Minister of FINANCE be pleased to state
whether the National Council for Applied
Economic Research is receiving grants from
Government and also charges fees for con-
ducting surveys on behalf of the State Gove-
raments in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : The National Council of Applied
Economic Research, which is an indepen-
dent research organisation established in
1956 as a Society under the Societies Regis-
tration Act to undertake and promote
research on economic and industrial problems
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and allied matters, gets a token recurring
grant of Rs. 2,00,000/- per annum from the
Government. It does not get at present any
other grant from any other organisation but
charges the project fees from the sponsors of
projects which include Central and State
Governments, public and private undertak-
ings etc.

World Bank Aid

622. SHRI NARENDRA SINGH : Will
the Minister of FINANCE be pleased to
state :

() whether the World Band President,
while on a visit to our country, recommended
& new approach to aid to help promotion of
social justice and if so, the main features
thereof;

(b) whether under this approach the
schemes would include credit facilities for

small farmers and projects of urban develop-
ment;

(¢) a gist of the discussions held by him
with Government in this regard; and

(d) the programme chalked out by
Government ?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN) : (a) and (b).
During his recent visit to New Delhi, the
World Bank President indicated the will-
ingness of the World Bank Group to assist
India's programmes for growth with soclal
justioe such as schemes for urban develop-
ment, rural works and credit facilities for
small and marginal farmers,

(c) and (d). Discussions with the President
of the World Bank related to the general
economic situation in the country, the pro-
gress of the Fourth Plan and the role of the
World Bank and jts affiliate, the Intgroational
Development Association, in assisting India's
ecopomic  development. Government of
India’s proposals for projects in the fields of
agricultural credit, family planning, agricul
tusal universitics, fertiliser projects ete. e
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at various stages of discussions with the
World Bank.

Financial Assistance to Bibar

623. SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE be pleased
to state :

(a) whether in view of the serious set-
back caused to the economy of Bihar by the
floods, the Government of Bihar have
demanded special assistance from the Central
Government to rephase and execute develop-
ment works 1n the State; and

{b) if so, the various heads under which
assistance has been sought and the reaction
of Government thereto ?

THE MINISTER OF STATF IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The reference
piesumably is to the memorandum sent by
the Bihar Government in August, 1972
requesting for special Central assistance for
the State’s development plans, law and order
problems and flood relief measures. The
memorandum also suggested rescheduling of
the repayment of Central loans and reduc-
tion of the rate of interest on these loans.

Central assistance to all States, including
Bihar, whether for Plan or non-Plan purposes,
is being provided in accordance with criteria
applicable to all States, The proposal for
rescheduling of the repayment of Central
loans or the reduction of rate of interest,
made by Bihar and some other States, was
examined but was not found acceptable. As
regards flood relief measures, Central assis-
tance is being given in the light of the pro-
gress of expenditure reported by the State
Government, subject to ceilings recommended
by the Central teams which have assessed
the requirement of funds for this purpose.
An amount of Rs. 10 crares has so far been
sanctiooed to the State Government in  this
connection during the current financial year.
In addition, an amount of Rs. 7-25 ctores
has been sanctioned as short-term loans for
agricvitural japats,
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Proposal to construct Hotels st
Tourist Centres in Bihar

624. SHRI RAMAVATAR SHASTRI :
KUMARI KAMLA KAMARI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the names of Tourist Centres in

Bihar;

(b) the centres where there are no hotels;
and

(c) whether Government propose to con-
struct hotels there for the convenience of
tourists ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). There is no specific list of tourist
centres, as the development of places of
interest is a continuing process related to
the attractions thcy have to offer. In Bihar,
facilities for tourists have been provided or
will be provided by the Government at
Patna, Nalanda, Rujgir, Hodh Gaya and
Vaishali. In the puvate sector, hotels
approved by the Department of Tourism are
functioning at Dhanbad, Patna and Ranchi
and three new hotel projects have becn
approved at the planning stage at Patna.
Government does not propose to construct
hotels in Bihar, but the construction of a
Tourist Reception Centre is contemplated at
Patna which along with other facihities, will
Includc residential accommodation  for
tourists,

Development of Patna Airport
625. SHRTI RAMAVATAR SHASTRI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have chalked
out any scheme for the devclopment of
Patha Airport;

(b) if so, the main features thereof;

(c) whather Government have decided to
shift the Hindustan Vehicls Company
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situated nearby for expanding the said Air-
port; and

(d) if so, when and the terms under

which it will be shifted ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir. The existing runway length is
adequate for the operations of Indian
Airlines.

(b) Does not arise.

(c) and (d). The matter is under con-
sideration.

Import of Petroleum Products

626. SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(2) whether Government have decided to
import about 275 million tonnes of finished
petroleum products; and

(b) if so, the amount of foreign
exchange involved and whether the price
level of petroleum products will be maintain-
ed thereby ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRt H. R. GOKHALE) :
(a) The finished peroleum product imports
during 1972 are estimated to aggregato 3'7
million tonnes.

(b) About Rs. 56 crores. The pricing
basis of petroleum products is not related to
the quantum or value of product imports, but
is determined by the Government on the basis
of recommendations made by Oil Pricing
Committees,

Proposal to introduce Shuttle Air
Service on Calcutta-
Silchar Sector

627. SHRIMATI JYOTSNA CHANDA:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government propose 1o
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introduce a shuttle Air Service on the
Calcutta-Silchar Sector from April next; and

(b) if so, whether it is proposed to bring
Agartala also on the route of the service ?

THE MINISTER OF TOURISM AND
CIVIL AVIAT'ON (DR. KARAN SINGH)-
(a) and (b} Indian Airlines have plans to
troduce an additional flight on the Calcutta-
Agartala-Silchar route five times a week,
from the middle of Apnl, 1972 if two more
HS-748 ancraft on order are received in
time.

Decision on location of Second
Fertilizer Factory

628. DR. KARNI SINGH : Will the
Minister of PLTROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether a second fertiliser factory is
proposed to be set up soon;

(b) whether the Commission appointed
by Government under the Chairmanship of
Shri B. S§. Mukerjee had rccommended
Bikaner Division to be the most suitable
place for the location of the proposed
factory in view of the availability of gypsum
and water in required quantities and also the
cheap labour; and

(c) if so, the decision of Government
regarding its location ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHR1 H. R. GOKHALE) :
(8) Two fertilizer units are already located
in Rajasthan--one at Kota and the other at
Udaipur. A third project is also under imp-
lementation at Khetri. Further, the question
of setting up a fertilizer complex in Rajas-
than based on the locally available rock
phosphates and pyntes 1s also under con-
sideration of Gowt,

(b) and (c). The Mukherjee Committee
which was set up in 1954, did not make any
final 1ecommendation in regard to location
of a fertilizer foctory in Rajasthaa.
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Expansion of Truck Production
by TELCO

629. SHRI K. P. UNNIKRISHNAN :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether the Monopolies and Restiic-
tive Trade Prvctices Commission recently
considered an application from TLLCO for
expansion of its Truck production capacity;
and

(b) if so, the decision taken m this
regard ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) The application from TELCO
was referred to the Commission for enquiry
and the Commission has submitted its
report.

(b) The matter is being processed
further,

Construction work in Karipur for
Calicut Airport

630. SHRI K. P. UNNIKRISHNAN :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether  construction work for

Calicut Airport has begun on the land
acquired in Karipur (Kerala):

(b) if so, at what stage it is at present;
and

(<) when it is expected to be completed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (¢). The fencing work has almost been
completed. Estimates have been prepared
for levelling and construction and are under
examination. Efforts will be made to finish
ns much of the work as possible within this
Plan period, but it is anticipated that it will
spill over into the next Plan,
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631, SHRI K. P, UNNIKRISHNAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Company Law Adminis-
tration has been approached by the Foreign
Sharcholders of M/s. Shaw Wallace Com-
pany for sale and transfer of their shares to
Indian Nationals.

(b) if so, whether permission has been
granted; and

(¢) whether Government have also
received representations in this regard from
the Indian employees of the firm and if so,
the reaction of Government thereto ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) No such
proposal has yet been received by the
Government.

(b) Does not arise.

(c) Yes, Sir. The representations will be
given consideration if and when there is
occasion to consider the kind of transaction
apprehended by the Indian employees of the
Company.

Aid to Bangla Desh for Development
of Civil Aviation

632, SHRT B. V. NAIK: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether any aid is proposed to be
given to Bangla Desh for development of
civil aviation or for setting up international
aviation links in that country; and

(b) if so, the amount thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(2) and (b). Two Fokker Friendship aircraft
of the 200 serics were handed over to the
Bangladesh Bimam in the first week of
March at the request of the Bangladesh
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Government, The necessary spare parts and
materials required for the maintenance of
these wmrcraft are also being provided.
Aeronautical comnwnication  equipmens
valuzd at approximately Rs. 29000/- it
being provided to the Bangladesh Govern-
ment in response to their request. Training,
familarisation and conversion facilities are
also being given,

The terms of thoe release of the aircraft
spares etc, and provision of training facilities
are under consideration,

Overdraft by Mysore

633. SHRI B. V. NAIK :
SHRI BISHWANATH JHUN-
JHUNWALA :

Will the Minister of FINANCE be
pleased to state :

(a) whether representatives of Mysore
Government recently had talks with the
Planning Commission and other Government
representatives on the question of Mysore's
dwindling resources and the consequent over=
draft which the State had run with the
Reserve Bank of India;

(b) if so, the precise case as presented
by Mysore Government representatives; and

(c) Government’s reaction thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (c). The Government of
Mysore had represented that they would try
to liguidate their overdraft liability if special
accommodation was provided to the State
on the basis of the non-Plan gap as estimated
at the beginning of the Fourth Plan period.
The matter has been discussed with the State
Government representatives and the princi-
ples governing the release of special accoms
modation explained to them. Such accom-
modation is given only towards the inesca-
pable gaps in the resources of the States as
may be assessed by the Planning Commission
each year, subject to criteria which are
applicable to all States,
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Under Utilisation of Fertiliser
Production Capacity in the
Country

534. SHRI B. V. NAIK : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether fertiliser production capacily
in the country still gocs un-utilised to a large
extent;
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i remained unutilised and the main reasons
therefor; and

(c) the steps being taken to fully utilise
this capacity ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) The
full rated capacity could not be attained in

some of the fertilizer plants.

(b) if so, the total production capacity

in the public and private sectors, separately,
during 1970-71 and 1971-72 and how far

(b) and (c). The required information is
given in the attached statement.

Sratement

Instulled capacity and capacity which remained un-utilised in 1970-71 and 1971-72
are given below ;

(000 tonnvs)

Installed capacity

Actual production

0., of un-utilised capacity

1970-71 1971-72 1970-71 1971-72 1970-71 1971-72
(upto Jan. 72) (upto Jan, 72)
A. Nurogen T
Public Sector 684 860 379 350 4247 1gg*
Private Sector 660 660 451 412 317 251
1344 1520 830 762 373 322
B. Phosphate
Public Sector 105 190 50 53 524 46'0%
Private Sector 316 316 179 172 434 347
456 377

421 506 229 225

L S P —)

*Calculated for 10 months in the case of plants in regular operation and preportionate
capacity for the actual period of operation for new plants which went into production during
the year. Further, the percentage non-utilisation of capacity for the public sector units has
been worked out after taking into account 14,000 tonnes of nitrogen in 1970-71 and 12,000
tonnes of nitrogen in 1971-72 (April-January) sold for industrial use. The capacity utilisation
in the public sector plants, other than Rourkela, Neyveli and F.A.C.T., which were confronted
with serious technological and other problems, was, however, about 699, during 1970-71 and
1971-72.
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The reasons for non-attainment of rated
capecitios were as follows :

(a) Inadequate availability of coke oven
gas at Rourkela.

(b) Inadequate supply and poor quality
of gypsum and coal at Sindri.

(¢) Operational and maintenance prob-
lems and design and equipment deficiency in
some of the units.

(d) Low efficiency of equipment opera-
ting over long periods of more than two
decades as at Sindri unit and certain sections
of the Alwaye umt.

(e) Imposition of power cuts at Nangal
and Power interruptions/dips in some of the
units resulting in direct and consequential
losses,

(f) Labour troubles in some of the units.

Every cndeavour is being made to over-
come these problems and optimisc produc-
tion. Wherever necessary, particularly in
matters like labour situation, power supply,
etc, the corporation and assisiance of States
is also being enlisted. Some improvement
is already noticeable in the production per-
formance of the fertilizer units and produc-
tion should be even better in coming months,
provided, among other things, adequate
power and industrial harmony are assured.

Financial Assistance to Students at
Khadakvasala Academy

635. SHR1 RAMAVATAR SHASTRI:
Will the Minister of DEFENCE be pleased
to state :

{a) the limits of income of parents for
entitlement of financial assistance to their
sons admitted in the N.D.A., Khadakvasals;

(b) when was this limit last fixed;

(c) whether any representations have
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been received to revise the limit upward;
and

(d) if so, the decision taken in the
matter ?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM) : (a) The limit of
income is Rs. 350/ per month. However,
in cases where two sons/wards are under
training at the same time, the limit of
income applied is Rs. 400/- per month, but
only one cadct is entitled to this assistance.

(b) July, 1964,
{c) Yes, Sir.

(d) It was not found necessary to revise
the limit of income. It may be mentioned
in the N.D A. no fecs are charged for train-
ing or board or lodging. Cadets are also
provided with umform and equipment at
Government cost. Where the income of the
parents 18 less than Rs. 350/- p.m. the
cadets are paid pocket money of Rs. 40/- to
45 by Govt. In other cases the pocket
money has to be provided by the parents.

“Duty Allowance” to Central
Government Employees
treated as Part
of Pay

636. SHRI DALILP SINGH : Will the
Minister of FINANCL be pleased to state :

(a) whether the “Duty Allowance”
granted for additional responsibilities entrus-
ted to the Central Government employess
has been treated as part of the scale of pay
or “absorbable” personal pay for purposes
of fixation of pay on promotion;

(b) if so, since when; and

(c) whether this has necessitated the
upward fixation of the pay of the semior
officers so as to be brought at per with that
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of the junior officers in order to remove
anomaly ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) In the Fundamental Rules
as followed on the Civil side. there is no
such recognised term as “‘Duty Allowance".
According to the existing orders, an em-
ployee transferred on deputation to an ex-
cadre post is allowed deputation (duty) allow-
ance. But such deputation (duty) allow-
ance is not taken into account for the pur-
pose of fixation of pay on promotion, Also,
additional remuneration is sometimes granted
for holding additional charge of another
independent post under the provisions of
F. R. 49. Such additional pay is also not
taken into account for the puipose of fixation
of pay on promotion, In some cases, how-
ever, special pay is granted in licuof a
scparate higher scale of pay. Such kind of
special pay is treated as part of pay for the
purpose of fixation of pay on promotwn 1o
a higher post provided it has been drawn in
the lower post continuously for a nummum
period of three years. If the special pay is
not drawn for 3 years, it 1s not treated as
part of basic pay, but the dificrence between
the pay fixed under the normal 1ules and the
pay plus special pay drown in the lower post
is allowed in the form of perstnal pay to
be absorbed in futurc increases of pay

(b) It was for the first time that gencral
orders treating special pay drawn in the
lower post as part of pay for the purpose of
fixation of pay on promotion were issued on
22.6.62. The said orders were subsequently
modified on 1.6.63, 25.2.65 and 8,1 68,

(c) Yes, Sir. In cases where fixation of
pay by taking into account the speciul pay
drawn in the lower post results in the senior
officer getting lower pay than his junior, the
pay of the former is stcpped upto the level
of pay of the junior from the date of pro-
motion of the latter, provided the junior
Wwas not drawing a higher pay than the
senior from time to time in the lower post.
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Loans given by Industrial Credit
and Investment Corporation
of India

637. SHRI C.C. DESAI: Will the
Minister of FINANCE be pleased to state :

(&) whether the Industrial Credit and
Investment Corporation of India, Bombay,
and the Industrial Finance Corporation,
New Delhi, give foreign exchange loans to
compames 1n the small industries sector;

(b) the number of such loans given in
1969-70, 1970-71 and the current year
1971-72;

(¢) the total loan sanctioned and dis-
bursed and what has been the rate of inter-
est on these foreign exchange loans to small
scale industty and how does the rate
compaie with the interest charged from large
industries; and

(d) whether  Government propose  to
reserve a fixed percentage of foreign exchange
avallable with these Corporations for the
sinall scale industry ?

THF MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN) : (a) Yes, Sir.
Iowcver, under the Industnal Finance Cor-
poration Act, 1948, only public limited
companies and cooperative socicties arc
chgible for term financial assistance from the
Jndustnial Finance Corporation of India and
these usually establish medium and large
industrial units.

(b) and (c). During the financial years
1969-70, 1970-71 and the current year
1971-72, no assistance by way of foreign
currency sub-loans has been sanctioned to
any small scale unit by the Industrial Finance
Corporation of India, The information in
respect of the Industrial Credit and Invest-
ment Corporation of India is as follows :
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- - — - - — —_— o — .....’.__.._,__..._____.._. —— - ————— et
Year No. of Foreign Currency Forecign Currency Sub-loans
(April-March) sub-loans Sanctioned
Total amount Total amount
sanctioned disbursed
(Rupees in lakhs)
1969-70 9 116°35 50-56
1970-71 21
1971-72 (upto December,
1971) 15

Total 45

The rate of intercst of 99, charged on for-
eign currency sub-loans is the same for small,
medium and large scale industries.

(b) No, Sir.

Steps to avoid Wastage of
Public Money

638. SHR1 H. N. MUKERIJEE : Will

the Minister of FINANCE bc pleased to
state :

(a) the total sum of infructuous and
wasteful expenditure, as revealed by the
Public Accounts Commuttee’s sample survey
during 1969-71 year-wise; and

(b) whether any special steps have
recently been taken to minimise the waste of
public money, as reported in successive PAC
Report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) The Public Accounts Com-
mittee, in their Reports issued during the
years 1969, 1970 and 1971 have referred
to certain specific cases of wasteful and
infructuous expenditure. These Reports have
been laid on the Table of the House. On
the basis of information culled out of these
published reports the total amount of stated
infructuous and wasteful expenditurc referred
to in the Reports for each of the three
years viz. 1969 to 1971 is as under :

1969 ...  Rs. 6,90,08,674/-
1970 ...  Rs. 1,46,36,877/-
1971 ... Rs. 21,36,637/-

e

(b) Adequate provisions already exist in
the extant financial rules and dJdepartmental
codes to safcguard the interests of the
Government, and wasteful and infructuous
expenditure generally occuis due to non-
observance of the eaisting rules and instruc-
tions. However, whenever  such lapses come
to notice, appropriate instructions are issued
to the admmistrative Ministries with a view
to preventing recurtence of such lapses and
existing instructions arc abo reviewed,

Progress of Pipelines Enquiry
Commission

639, SHRI VARKLY GEORGE : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) what piogress has been made by the
Pipelines Lnquiry Commission; and

(b) when the Report i» cxpected to be
submitted ?

THC MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE)
(a) and (b). The Commission was appointed
in August 1970. In Deccmber 1970 it issued
notices asking persons having knowledge of
the facts relevant to its terms of reference,
to file statements. In iesponse to those not-
jcas, 13 parties including the Minisiry of
Petrolcum and Chemicals and the Indian Ol
Corporation have filed their statements.
Three items were added to the Commission's
terms of reference in October, 1971. For
these also the Commission issucd notices
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calling for statements, in response to whifh
statements have been filed by all parties
except Shri Arun Roy Chodhury who has
been allowed by the Commission further
time. M/S Snam of Italy and M/S Bechtels
of U. §. A, have also filed statements belore
the Commission. The Commission is now
considering as to the persons to whom
notices should issue under Section 8 B of
the Commissions of Inquiry Act 1952 as
amended by Act 79 of 1971, 1. e. persons
whose reputation is likely to be prejudicially
affected by the enquiry. Time for Commu-
ssion to submit 1ts report has now been
extended to the 31st August 1972.

12.00 hrs.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

RePORTED ANTI-INDIA RALLY
IN SAIGON

SHRI R. XK. SINHA (Faizabad) : Sir, 1
call the attention of the Minister of External
Affairs to the following matter of urgent
public importance and request that he may
make a statement thereon :

“The reported anti-India rally in Saigon
protesting against India’s Chainnanship
of the International Control Commi-
ssion,”

THE DEPUTY MINISTFR IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : Con-
sequent on the upgradation of our mission in
Hanoi to Embassy level on January 7,1972,
on a reciprocal basis, a number of hostile
demonstrations in front of the ICSC
Headquarters and our Consulate-General in
Saigon have taken place.

Two demonstrations had earlier taken
place in front of the 1CSC Headquarters on
the 11th January, 1972, and 23rd February,
1972, The latest incident took place on the
morning of March 14,1972, when South
Vigtnamese local employees of the ICSC

MARCH 17, 1972

rully in Saigon (C'.A) 176

struck work and displayed slogans on the
walls of the Indian Delegation building dem-
anding immediate replacement of Indian
Delegation on the 1CSC.

As repeatedly pointed out earlier, India's
decision to raisc the level of its mission in
Hanoi was not in any way directed against
South Vietnam. It was a recognition of the
realities of the situation and in exercise of
our sovereign rights. The 1CSC 1n Vietnam
15 an international body created by the
nations participating in the Geneva Con-
ference of 1954 and any attempt by any one
of the parties to unilaterally alter its composi=
tion or prevent its functioning is totally
unwarianted.

The Government of India would still
hope that wiser counsels will pievail and the
South Vietnamese Government would take
effective steps to picvent recunicnce  of such
incidents,

SHRI R. K. SINHA : I« the hon. Minis-
ter aware that Indian flags weie burnt, the
shops and property of pcople who had Indian
citizenship was destroyed and some people
were injuted ? In view of this, will he infrom
the House whether this was officially inspired
or done by a non-official agency ? This
country is a client State of the imperialist
forcign powers and this is probably being
done because of the defeat of the American
imperialism 1n the Indian sub-contincnt
durning the last conflict in December. Is it
because of that 7 Is 1t because of the fact
that today the CIA comes out with publicity
that Hindus are ruling Bangla Desh ? Is it
because of the fact that imperialism has been
defeated in the Indian sub-continent ?

SHRI SURENDRA PAI SINGH : It is
tiue that during the earlier two demonstra-
tions, which took place outside our Con=
sulate General, some ugly incidents did take
place; for instance, our National Flag was
torn and even the efligy of our Prime Minis=
ter was burnt outside our Consulate General
apart from shouting anti-India slogans,

SOME HON. MEMBER :
shame |

Shame,
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SHRI SURENDRA PAL SINGH : Soon
after these incidents, we took up the matter
with the South Vietnamese authorities and
we told them how unhappy we were and
how strongly we felt about it all. A little
time after that, they expressed their regrets,
apologised for the incident and assured us
that in future such things would not take
place.

As to who was at the back of it all and
who instigated ail these demonstrations, it 1s
very difficult for us to say. The Government
or South Victnam have told us officially that
they were not at the back of it. They tried to
prevent all these demonstrations but in view
of the strong feelings in that country and
the large numbers of people involved, their
police authorities were not able to control it.

SHRI R. K. SINHA :1 would like to
ask the Minister whether he would examine
.(Interruption)

MR. SPEAKER : That is
Dr. Karni Singh.

enough.

DR. KARNI SINGH (Bikaner) : The
hon. Minister just now mentioned that the
upgrading of our embassy in Hanoi was in
the exercisc of our sovereign rights which, of
coursc, nobody can dispute. But, as the hon.
Minister knows, there are certain parts of the
world where the situations is delicate, like in
Korea, Victnam and Germany. In each of
these places a country like India will have to
exercisc its prudence and judgment to see
that we do not alient our friends both in the
Communist and the non-Communist blocs.
Even a country like the United States has
learnt to live with China. 1 feel that in our
foreign policy India will also have to learn
to live with the Communist and the non-
Communist blocs. Therefore, I would like to
know whether Government has any proposals
to avoid in future such complications and
anger in our friendly countries in both blocs.

SHRI SURENDRA PAL SINGH : It
is not Government of India's policy to
annoy anybody or to creatc epemies and
annoy our friends, Each case is taken on its
merits and a decision is taken by the
Government of India keeping in view our
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national interests and good relations all over
the world, In this case the reason for taking
this decision was that we felt that we must
take stock of the situation as it exists on the
ground and vur relations which were impro-
ving. It was not becausc we were under the
pressure of somebody. We do not listen to
anybody or submit to pressure of any coun-
try. It is our sovercign right to decide about
our representation in any foreign country.
In this particular case we felt that in North
Vietnum there was onc government, there
was no dispute of any kind whatsoever and
our relations were improving, Therefor ¢, we
thought it fit and proper that we should raise
the level of our representation in Hanoi.

SHRI FATESINGHRAO GAEKWAD
(Baroda) : In view of the fact that these
hostile demonstrations have become a regular
feature—in fact, almost a regular monthly
feature—1 would like to know (a) whether
these demonstrations have only becn directed
against the 1CSC and our Consulate General
or have they been directed against Indian
residents and their properties; (b) whether
any damage was done to our Consulate
General and, if so, to what extent; and (c)
what concrete steps are proposed to be taken
to ensure the safety both of lives and of
properties of Indians there and his the
South Vietnamese Government given any
guarantee or assurance in this respect ?

SHRI SURENDRA PAL SINGH : Of
the first two demonstrations, one took place
outside the Consulate General and the other
outside the headquarters of the ICSC. During
these demonstrations, as | have said earlier
on, it has been reported, some Indian
nationals in Saigon were also involved. Some
shops were looted and some damage was
done to their property etc. But the subse-
guent demonstration, which took place outside
the headquarters of the 1CSC in March, was
not a violent demonstration; it was a peace-
ful demonstration and only the local
employees of the ICSC struck work, They
shouted a few slogans and, I think, after a
day or two they came back to work, -

As regards the assurance of the South
Vietnamese Government, [ have already said
that they have assured us that the life and
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property of all Indian nationals in South
Vietnam will be given full protection,

SHRI N. K. SANGHI (Jalore) : India
has been onc of the champions of peace-
keeping operations, whether it be Korea or
West Asia or Congo. The outrageous dem-
onstrations that have been taking place in
South Vietnam cannot be overlooked. Even
during Chinese aggression and Pakistani
aggression, there have been such demonstra-
tions against Embassies in India also and
the Government had taken proper care to
see that their National Flag and their
National Emblem were not defiled 7 In South
Vietoam, we have seen such outrageous
behaviour against our National Flag which
no self respcting country, democratic country,
would like to tolerate.

The hon. Minister has said that this has
been due to the upgrading of the Henoi
Embassy by the Indian Government. From
these demonstrations, one thing is very clear
that the South Vietnamese Government does
not want India to be the Chairman of the In-
ternational Control Commussion. In view of
this background, I would like to know from
the hon. Minister whether the South Vietna-
mese Government hus taken up the question
of the Chairmanship of India of the Inter-
national Control Commission willi the Geneva
Conference countries who alone can make
any change in the set-up. Has the South
Vietnamese Government tuken up the matter
with the 14-nation Geneva Conference and,
if 80, what is your atitude to 1t ?

In view of the prescnt circumstances,
would you not consider to remove the
present headquarters of the Commission to
some other country, say, North Vietnam,
Combodia or some# other place, where the
International Control Commission can
operate better ?

SHR! SURENDRA PAL SINGH: It
is a fact that this demonstration took place
because India raised the level of her Mission
in Hanoi. It was ao experession of dis-
appointment against India. That is why these
things were staged. As regards the respect
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to be shown to our National Flag, it is their
responsibility to see to it. They should pro-
tect our property, our members of the diplo-
matic corp and also our National Flag. The
fact that they were not able to do it was
pointed out to the South Vietnamese Govern-
ment very strongly and as [ said, they
expressed regret and apologised for the in-
cident and they also assured us that such
incidents will not occur again. It is a fact
that in the subsequent demonstration, there
was no violence involved,

As rcgards the position of India on the
International Contral Commission, it is true
that the Saigon Government has told us that
as we have taken the decision to raise the
level of our Mission in 1anoi, we have lost
our neutrality, and impartiality, etc. which
is required for the Chairmanship of the
Commisston, Qur view is that this is purely
a bilateral matter and that, as far as our
position on the International Contiol Com-
mission is concerned, that has not changed.
We continue to be objective and impartial in
all matters referred to the Commission. It is
not upto the South Vietnamese Government
or any Government to makc any suggestion
as to what should be the composition of the
Commission. This Commissivn is a creation
of the Geneva Conference, an international
body, and any decision or any question of
change can only be taken up by another
Conference of this type and, not by any one
country, unilaterally,

SHRI P. GANGADEB (Angul) : The
External Affairs Minister said yesterday in
the Rajya Subha that when India protested
te the South Victnamese Government against
anti-India demonstration, they gave an
assurance that in future such things will not
take place. On the other hand their attitude
seems to be guite contrary, May 1 therefore,
draw the attention of the hon. Minister as to
what the South Vietnamese Government,
rather their Foreign Minister, has indicated ?
He has said that the Saigon Government
will not accept or recognise India's role as
the Chairman of the International Conmtrol
Commission and that they will refus¢ to
allow the head of the Indian Delegation,
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Mr. L. N. Ray, to enter Saigon. That is one
thing. Secondly, he says that they will stop
renewal of resident permits to 30 members
of the Indian Delegation after the expiry of
those permits. Further, we find that one of
the Cabinet Ministers of the South Vietna-
mese Government has demanded the expul-
sion of all Indians from Saigon. 100 Vietna-
mese employees of the Indian Delegation
have already left their jobs, if T am right.

In view of these facts and the circums-
tances that 1 have stated, may I know from
the hon. Minister whether our Government
have discussed this unwarranted situation, as
was said by the hon. Minister, with the co-
members of the Commission and if so, what
has been the outcome of this discussion,
and secondly, what steps have been taken
for the protection of the Indian citizens in
Saigon ? Lastly, how far does the Govern-
ment feel confident to discharge international
obligations and the responsibilities under the
Geneva Agreement ?

SHRI SURENDRA PAI, SINGH : The
hon. Mcmber has spohen about there being
a contradiction in my statement made in the
other 1fouse yesterday. 1do not see any con-
tradiction anywhere whatsoever. I have said
that we had bcen assured by the South
Vietnamese Government that, in future, such
incidents would not take place—1 mean,
violent incidents, As far as the fulfilment of
that assurance is concer ned, I think, they
have fulfilled it becausc in the subsequent
demonstration that took place in March,
there was no violence, though the demonstra-
tions were not to our liking and they were
unjustified.

As regards our position on the Interna-
tional Control Commission, our position
remains the same. We do feel that this action
in raising our representation in Hanoi to the
Embassy level does not affect our position
in the International Control Commission.
We can function there, and have been func-
tioning there, impartially and with objectivity;
and we propose to continue that position in
future also.

We have consulted the other Members of
the Commission; a meeting has already taken
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place and there was a unanimous opinion in
the Commission itsell that perhaps, for the
time being, we should not take any action,
we should lie low, until the present passions
die out and things become a little calm,
and if later on we find that the South Vietna-
mese create conditions which make it difficult
for the Commission to function properly, we
may have to bring this matter to the notice
of the Co-Chairmen.

12.18 hrs,

PAPERS LAID ON THE TABLE
REPORT OF BANKING COMMIBBION

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): I
beg to lay on the Table :—

(1) A copy of the Report of the Banking
Commission.

(2) A statement explaining the rcasons
for not laying the Hindi version of
the above Rcport simultaneously.
[Placed wm Library. See No. LT-
1433/72.)

Notrricarions unper Navy Aer, anp
TERRITORIAL ARMY AcCT

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : I beg to lay
on the Table : —

(1) A copy cach of the following Noti»
fications (Hindi and English versions)
under section 185 of the Navy Act,
1957 :—

(i) The Naval Cermonial, Conditions
of Service and Miscellansous
(Fourth Amendment) Regulations,
1971, published in Notification
No. S. R. 0. 464 in Gazette of
India dated the 25th December,
1971.

(ii) The Naval Ceremonial, Condi-
tions of Service aad Miscellaneous
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(Fifth Amendment) Regulations,
1971, publshed in Notification
No. 8. R. 0. 465 in Gazette of
India dated the 25th December,
1971, [Pluced in Library. See
No. LT—1434/72.]

(2) A copy each of the following Noti-
fications (Hindi and English versions)
issued under the Territorial Army
Act, 1948 : —

(i) The Terrtonial Army (First
Amendment) Rules, 1972, pub-
lished in Notification No. 8. R.
39 in Gazette of India dated
the 12th February, 1972.

(i) The Termtorial Army (Second
Amendment) Rules, 1972, pub-
lished in Notification No. S. R.
0. 40 in Gazette of India
dated the 12th February, 1972.
[Placed i Library. See No. LT —
1435/72.]

PAxAFFIN Wax (SUPPLY, [ISTRIBUTIUN
AND Pruce Fixarion) Orozr 1972

THE MINISTLR OF [.LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI I1. R. GOKHALE) :
1 beg tolay on the Table a copy of the
Paraffin Wax (Supply, Distnibution and Price
Fixation) Order, 1972 (Hind) and English
Versions) published in Notification No. G.
S. R. 71 (E) in Gazette of India dated the
4th February, 1972, under sub-section (6)
of Section 3 of the Essential Commodities
Act, 1955, [Placed in Librar) , See No. LT—
1436/72.)

Notiricatiows Uapen Cextran Excise
AND SALT AcT, INCOME [AX ACT AND
Frnanck (No. 2) Aur, &1,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I beg to ay on the Table :

(1) A copy each of the following Noti-
fications (Hindi and English versions)
under section 38 of the Central
Etcises and Salt Act, 1944 :—
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(i) The Central Excise (Eighteenth
Amendment) Rules, 1971 pub-
lished in Notification No, G. §,
R. 1901 in Gazette of Iddia
dated the 18th December, 1971,

(ii) The Central Excise (First Amend-
ment) Rules, 1972, published in
Notification No. G. 5. R. 30 (E)
in Gazette of India dated the
17th January, 1972. [Placed in
Library. See Nv. LT—14317]72.]

(2) A copy each of the following Noti-

fications under Section 296 of the
Income-tax Act, 1961 :—

(i) 8. 0. 5501 published in Gazette
of India dated the 15th Decem-
ber, 1971, containing corrigenda
to the Enghsh version of Noti-
fication No. 8. 0. 1917 dated
the 22nd February, 1971.

(ii) §.0. 5502 published in Gazette
of India dated thc 15th Decem-
ber, 1971, contaiming corigenda
to the Hindi version of Notifica-
tion No. 5, 0. 1917 dated the
22nd February, 1971, [Placed in
Librar), See No. LT— 1438/72,]

(3) A copy each of the following Noti-

fication (Hindi and English versions)
under section 51 of the Finance
(No. 2) Act, 1971 :—

(i) G. S.R. 11 (E) published in
Gazette of India deted the 3rd
January, 1972 :—

(ii) G. S.R. 12 (E) published in
Gazette of India dated the 3rd
January, 1972 :—

(iii) G.S. R. 76 (E) published in
Gazette of India dated the 15th
February, 1972 : [Placed in
Library. See No. LT—1439/72.]

(4) A copy of the National Savings

Certificates (Fouth Issus) (Second
Amendment) Rules, 1971 (Hindi
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and English versions) published in Corporation, under sub-section (3)

Notification No. G. 8. R. 46 in of scction 35 of the Industrial

Gazette of India dated the 1st Jan- Finance Corporation Act, 1948,

uary, 1972, under subsection (3) of [Placed in Library. Sec No. LT—

section (12) of the Government 1443/72.]

Savings Certificates Act, 1959.

[Placed in Library. See No. LT— (8) A copy each of the following Noti-

1440/72.) fications (Hindi and English veisions)
under seclion 159 of the Customs

(5) A copy each of the following Noti- Act, 1962 :—

fication (Hindi and English versions)

under sub-section (3) of section 15 () G. S. R. 1911 published in

of the Government Savings Banks Gazette of India dated the 20th

Act, 1873 :— December, 1971 together with an

explanatory Memorandum.
(i) The Post Office Savings Banks

(Third Amendment) Rules, 1971, i) G. S. R. 1959 blished in
published in Notification No. G. =t e B i
S. R. 47 in Gazette of India December, 1971 tnsethﬂ with
dated the 1st January, 1972, an explanatory Memorandum.
(il) The Post Olﬁoe sl\’in‘s Bﬂ.ﬂkﬁ (Iil} G S. R 1966 2 :
. S. R. published in
(:t\men_dment)' R"'F" 1972, pub- Gazette of India dated the 30th
lished in Notification No. G. 8. December, 1971 together with
R. 89 (E)in Gazette of India an explanatory Memorandum,

dated the 23rd February, 1972.
(iv) G. S. R. 1969 published in

(ili) The Post Office Savings Banks Gazette of India dated the 31st
(Third Amendment) Rules, 1972, December, 1971 ‘omh“ with
published in Notification No. G. an explanatory Memorandum.

S. R. 241 in Gazette of India
dated the 19th February 1972.
|Placed in Library. See No. LT—
1441/72.)

(v) G. S. R. 3 (E) ,published in
Gazette of India dated the Ist
January, 1972 together with an
explanatory Memorandum.

(6) A copy of Notification No. 8. 0. 26

() (Hindi and English versions) pub- i) G. S. R. 4 (E) published in

lished in Gazette of India dated the Gazette of India dated the Ist

11th January, 1972 containing January, 1972 together with an

corrigendum to Notification No. S. explanatory Memorandum.

0. 5181 dated the 19tb November,

1971, under sub-section (2) of :
: i) G. S. R. 7(E) published in

section 12 of the Capital Issucs Gazette of India dated the Ist

(Control) Act, 1947. [PM in January, 1972 together with an

Library, See No. LT—1442/72.] explanatory Memorandum.

(7) A copy of the Annual Report (Hindi (viii) G. S. R. 13 (B) published in
and English versions) of the Indus- Gazette of India dated the 3rd
trial Finance Corporation of India January, 1972 together with an
for the year ended the 30th June, explanatory Memorandum.
1971, along with the Statement
showing the Assets and Libilities and (x) G. 8. R. 17 (E) published in

Profit and Loss Account of the Gazette of India dated the &th
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January, 1972 together with an
explonatory Memorandum.

(x) G. 8. R. 21 (E) published in
Gazette of India dated the 10th
January, 1972 together with an
explanatory Memorandum,

(xi) G. S.R. 31 (E) published in
Gazette of India dated the 17th
January, 1972 together with an
explanatory Memorandum,

(xli) G. 8. R. 57 (E) published in
Gazette of India dated the 24th
January, 1972 together with an
explanatory Memorandum.

(xiii) The Baggage (Amendment) Rules,
1972, published in Notification
No. G.S. R. 61 (E) in Gazette
of India dated the 29th January,
1972 together with an explana-
tory Memorandum.

(xiv) G. 8. R. 63 (E) published in
Gazette of India dated the 29th
January, 1972.

(xv) G. 8. R. 64 (E) published in
Gazette of India dated the 29th
January, 1962 together with an
explanatory Memorandum.

(xvi) G. 8. R. 67 (E) published in
Gazette of India dated the Ist
February, 1972 together with an
explanatory Memorandum,

(xvi) G.S. R. 78 published in Gazette
of India dated the 8th January,
1972 containing corrigendum to
Ministry of Finance Notification
No. 93-Customs dated the 13th
November, 1971, together with
an explanatory Memorandum.

(xviii) G.S.R. 79 and 80 published in
Gazette of India dated the Bth
January, 1972 together with an
explanatory Memorandum.

{xix) The Denaturing of Spirit Rules,
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1972, published in Notification
No. G. 5. R. 81 in Gazette of
India dated the 8th January,
1972 together with an cxplana-
tory Memorandum.

(x») G. S. R. 82 published in Gazctte
of India dated the §th January,
1972 together with an explana-
tory Memorandum.

(xxi) G. S. R. 128 published in Gazette

of India dated the 29th Janauary,
1972 together with an explana-
tory Memorandum.

(xxii) G S. R. 167 published in Gazette

of India dated the 5th February,
1972 together with an explana-
tory Memorandum [Placed in
Library See No. LT- 1444/72.]

(9) A copy each of the following Noti-

fications (Hindi and Fnglish versions)
issued under the Central Fxcise Rules,
1944 :—

(i) G. 8. R. 1865 published in
Garzette of India dated the 11th
December, 1971 together with
an explanatory Memorandum.

(ii) G. S. R. 1867 published in
Gazette of India dated the 10th
December, 1971 together with
an explanatory Memorandum,

(iity G. S. R. 1886 published in
Gazette of India dated the 15th
December, 1971 together with
an explanatory Memorandum,

(iv) G. S. R. 1952 published in
Gazette of India dated the 25th
December, 1971 together with
an explanatory Memorandum.

™ G. S. R, 1953 published in
Gazette of India dated the 25th
December, 1971 together with
an explanatory Memdrandum,
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(vi) G. 8. R. 2 (E) published in
Gazette of India dated the Ist
January, 1972 together with an
explantory Memorandum.

(vii) G. S, R. 9 (E)and 10 (E) pub-
lished in Gazette of India dated
the 3rd January, 1972 together
with an explanatory Memoandum.

(viii) G. 8. R. 15 (E) published in
Gazette of India dated the Sth
January, 1972 together with an
cxplanatory Memoranhum.

(ix) G. S. R. 25 (E) published in
Gazette of India dated the 11th
January, 1972 together with an
explanatory Memorandum.

(x) G. S. R. 33 (F) published in
Gavette of India deted the 19th
January, 1972 together with an
explantory Memorandum.

(xi) G. 8. R. 56 (E) published in
Gazette of India dated the 24th
January 1972 together with an
explanatory Memorandum.

(xii) G. S. R. 62 published in Gazette
of India datcd the ist January,
1972 together with an ezplana-
tory Memorandum,

(xiii) G. S. R. 63 published in Gazette
of India dated the Ist January,
1972 together with an explana-
tory Memorandum.

(xiv) G. 8. R. 120 published in Gazette
of India dated the 22nd Jnnuary,
1972 together with an explana-
tory Memorandum,

(xvy G. 5. R. 121 published in
Gazette of India dated the 22nd

January, 1972 together with an

explanatory Memorandum.
{Placed in Library. See No. LT —
1445/72.]

(10) A copy each of the following

Mysore Goveroment Notifications
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(Hindi and English versions) under
sub-section (2) of section 9 of the
Mysore Stamp Act, 1957, read with
clause (c) (iv) of the Proclamation
dated the 27th March, 1971, i1ssued
by the President in relation to the
State of Mysore : —

(i) S. 0, 1900 published in Mysore
Gavette dated the 25th Novem-
ber, 1971.

(ii)) 5. 0. 123 published in Mysore
Gazette dated the 13th January,
1972, [Placed in Library. See
No. LT—1446/72.]

(1) A copy of Mysore Government
Notification No. 8. 0. 1763 (Hindi
and Fnglish versions) dated the Ist
October, 1971, "ader section 39 of
the Mysorc Sales Tax Act, 1957,
read with clause (c) (iv) of the Pro-
clamation dated the 27th Marech,
1971, issued by the President in
relation to the State of Mysore.
[Placed in Library. See No. LT—
1447/721

(12) A copy of the Gujarat Sales Tax
(Third  Amendment) Rules, 1971
(Hindi and English versions) pub-
lished in Notification No. (GHN-85)-
GSR-1071/(5)-TH in  Gujarat
Government Gazette dated the 27th
Decemiber, 1971, under sub-section
(5) of section B6 of the Gujarat
Sales Tax Act. 1969, read with
clause () (iv) of the Proclamation
dated the 13th May, 1971, issued
hy the President in relation to the
State of Gujarat, [Placed in Library,
See No. LT—1448/72.]

ATRORAFT (AMENDMENT) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) : 1
beg to lay on the Table a copy of the Aircraft
(Amendment) Rules, 1972 (Hindi and
English versions) published in Notification
No. G. 5. R. 159 in Gazetre of India dated
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the Sth February, 1972, under section 14A
of the Ancraft Act, 1934, together with an
explanatory Note, [Placed in Library. See
No. LT- 1449/72]

COMMITTEE ON PUBLIC
UNDERTAKINGS

NiNTH REFORT

SHRI M. B. RANA (Broach) : T beg to
present the Ninth Report of the Committee
on Pubhc Undertakings regarding action
taken by Government on the recommenda-
tions contained in their Sixty-seventh Report
(Fourth Lok Sabha) on Production Manage-
ment in Public Undertakings.

1,0

TAXATION LAWS (AMENDMENT)
BILL

EXTENKION 0F TIME FOR PRESENTATION
OF SrugeT CoMvVITTER REPORT

SHRI PILOO MODY (Godhra) : 1 beg
to move !

“That this House do further extend the
time for the presentation of the Report
of the Select Committee on the Bill
further to amend the Income-tax Act,
1961, the Wealth-tax Act, 1957, and
the Gift-tax Act, 1958 upto the 10th
May 1972."

AN HON, MEMBER : 10th May !

MR. SPEAKER : Mr Piloo Mody
seldom asks for anything. We should agree
to it.

SHRI ATAL BIHAR! VAJPAYER
{Gwalior) : I doubtif the work of the
Committee will be completed by 10th May.
How can they meet during the Session ?

v SHRIG. VISWANATHAN (Wandiwash):
It is better we extend the time further,
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during President's Add. (Rep.)

SHRI ATAL BIHARI VAJPAYEE
Have more time

MR. SPEAKER : Let us believe them.

SHR1 G. VISWANATHAN : Let him
give an assurance.

MR. SPEAKER : The question is :

“That this House do further cxtend the
time for the presentation of the Report
of the Select Committee on the Bill
further to amend the Income-tax Act,
1961, the Wealth-tax Act, 1957 and the
Gaft-tax Act, 1958 upto the 10th May,
1972."

The motion was adopted

12 aa hrs,

COMMITTEE ON THE CONDUCT
OF A MEMBER DURING
PRESIDENT'S
ADDRESS

ExTeENSION 0F TTME FOR PRESENTATION
OF RETPORT

SHRI R. D. BHANDARE
Central) : I beg to move :

(Bombay

“That this House do further extend the
time for the presentation of the Report
of the Committee on the Conduct of a
Member during President’s Address on
guidelines for Members on the occasion
of the President's Address to Members
of Parliament, upto the 15th April,
1972.

SHRI PILOO MODY (Godhra): One
clarification, Sir.  Which  President's
Address ?

SHRI S. M. BANERJEE (Kanput) : Sir,
1 am not against this motion for extension
of time. But 1 only want that tiflthe
Committes submits its report, there should
be no President’s Address,
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Members during
President’s Add. (Rep.)

SHRI PILOO MODY: Which President’s
Address is he referring to ?

MR, SPEAKER : 1 think I made the
observation that they should take note of the
recent one also.

SHRI PILOO MODY : Then, it will
take another year.

SHRI N. K. P. SALVE (Betul) : Certain
delicate  constitutional  guestions are
involved.

MR. SPEAKER : They want time upto
15th April 1972. So, they must be sbout
it. If we believed you, then we should
believe them also.

SHRI1 PILOO MODY : No, Sir. This
is about the last President’s Address, For the
one that happencd only a few days ago,
they want another year.

MR. SPEAKER : I made a reference
to it with certain observations in which I
happened to mention also that the Commi-
ttee is seized of the previous one and I hope
they will also consider the recent one
because the previous one was by only two
individuals. This was by a group or party.

SHRI S, M. BANERJEE : Can they
consider it suo motu 7

MR. SPEAKER : I think we had the
consensus over it. When I made that obser-
vation, there was a consensus of the House
over it and I repeat it again.

Now, the question is :

“That this House do further extend the
time for the presentation of the Report
of the Committee on the Conduct of a
Member during President’s Address on
guidelines for Members on the occasion
of the President’s Address to Members
of Parliament, upto the 15th April,
1972

The motion was adapted.

i e i e e b

General Discussion

RAILWAY BUDGET, 1972-73—
GENERAL DISCUSSION

MR. SPEAKER : Now, we take up
General Discussion on Railway Budget. Mr.
Mohammad Ismail.
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YegraTe R 9x amar T fe o



211 Rly. Budget, 197273 — MARCH 17, 1972 General Discussion 212
[»fr =l fag areld ]
grm T s T A gt Al § 7 gAd ohed qur g aifat & AR
&1 ag aff Hav i # T o T FA9L FTH ¥ ATAE A
. T ATg TEET BT gETAT AT | A
FHET ¥ HEWSE WA ® @ mmiﬂmﬁﬁﬂﬂ‘mﬁmﬁ

MR. SPEAKER : Now, you may conti
nue after lunch.

13 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after lunch
at six minutes past Fourteen
of the Clock

[Mg. DEPUTY SPEAKER in the Chair.]

RAILWAY BUDGET, 1972-73 —
GENERAL DISCUSSION—Contd.

MR. DEPUTY SPEAKER : Mr. Sokhi.
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W ff * e vy 95y § 1 Ao
9 A S W g7 Mfedl & ang g
o § 1

T ST kY & A § oo
areT §, 5o or s Rum W e g
&, ¥ wgt o d¥=ure it & et
¥\ feew & dx @ wew, gegw A
Fo v ®uw § ogl mfedd & wwr

I

oyt ov Yagfer & T
fafivee argm & wgy s Ymgfowr agar
e gt & % wge o § e @

PHALGUNA 27, 1893 (S4K4)

General Discussion 214
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feqrédee # 20-20 grar & &% AT ¥
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¢ 1 7 AfrfeET & wwem $@ § AR
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¥ 1 % srgar § fe Aifenfcd) & fagra @
qE¥ S T gy s dfew 9
& g & =rlgy | aga @l SN
T A §, ITH AR § o W
wrfey afr gawr few s v § @
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w0 amad & faars sk &
waTE AT wfgd | o afewe g
ar A} W & faars g qrfaw @
& 99 & ;i T9IE siedhe w1 A
ot wrfed o gad g dar age wn
wifgd #affe ag afeers 1 dar § | %
arfew & @Y gQ o) 3w wgww w R
WY HErA T , o oy I QU A
FT Wfgk | gH U S dT FR
g, 9x aw wef Aff O & A
sTary £

THUA ¥ a9 & g@ awe #1
qAE wear § S @ @ war § o

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : May I ask one question 7 What
is the reason that you want that Martin
Light Railway should not be taken over ?
You don’t come from that area. What is
the reason 7 Is it becquse Railway Minister
gave you a note like that ?

SHRI SWARAN SINGH SOKHI : Not
at all. I know it; you do not know; I spoke
last year also on this very issue. Martin
Light Railway and Amta Howrah Railway
is in such a condition that the machinery is
obsolutely scrap and there is nothing there,
except a few of the scrap bogies which are
lying there. Nothing else. If the machinery
is old, it will not work, Nobody, and no
Boiler Inspector, will give them any certificate
for any scrap locomotive boiler.

SHRI INDRAJIT GUPTA (Alipore):
Do you know how mapy lakhs of people
depended on this Railway which provides
the only means of transport 7 They have no
other means of transport.

SHRI SWARAN SINGH SOKHI :
Their machinery is absolutely scrap, I may
say this much.
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SHRI JYOTIRMOY BOSU : May 1 seek
your permission to explain the position ?

MR. DEPUTY-SPEAKER : It is for the
hon. Minister to reply.

SHRI JYOTIRMOY BOSU : The hon.
Minister might have prepared for that pur-
pose and asked the hon, Member to speak
like that.

.

SHRI SWARAN SINGH SOKHI : Itis
absolutely wrong to say that.

SHRI JYOTIRMOY BOSU : This light
railway with a book value of almost next to
nothing was serving the cause of carrying
40,000 commuters daily. Now, those
fellows have been thrown out. The commu-
ters cannot afford to go by bus because it
would cost them three times that money. In
these circumstances, may I know why it
should not be taken over 7

SHRI SWARAN SINGH SOKHI : I
must tell him one thing very clearly. No
one has given me any notc. I spoke on this
issue last year also.

MR. DEPUTY-SPEAKER. : That is the
hon. Member's point of view. He has
already made it. Now, Shri Sarjoo Panpey.

SHRI SWARAN SINGH SOKHI : With
these words, 1 support the budget.

ot wey avg (rfrge) o SR
AgRA, W A B awe 9%
WIH GEIGE que Hg@ ama &
sumar fF 9% ¥ow & gEied e
fetmar aft @wr T, (WA S gAY
Aifeat ¥ A1 ofcads rpmidw
37 Wit & ogt fe X W A g
ot wir e gu €, 9% feg fedt o
¥t A1 e T A i Sk g
werge & g & avfter @ WY & vy
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SHRI JYOTIRMOY BOSU He s
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The Munister should not be called 2 monkey
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AFA, FA1 A ¥} fow W ow R
T feraT §, wEA SR FEAYT Yy
g & Ay & for ¥ ot @ oW
e Fifordr | s g AT A F9 §
& arfyst §1T 9T agt e g &
a9 7Y FET f A7 OV HYET FT A
| o orTaT B awATE gt g, ot 7%
el ars wgeri & |

wgt % ok WA FAW AR
AT & & o g
fr WY ¥ w fmfew w7 far o

wife ag N gF wweng o 3
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A @m ¥ o dura¥ A g faet
q%Y ®W A WM | §F qE@ & FEO
e AgAL Fw AT T fr gw @E
aT S Y O FT YE -G Afaar
g o W) faage WA A ®
o & fay At it &) o a0
"y ) wtr oifsw § o ga wEEa
¥ wrerrga fyar @ B v sas @&
o W A ow ¥qeew feem oan, Y
TAEEAT WrEr A1 sfr WA v
TiTg 7 | AfFT 4% AT ¥ W
gaTd gerad aar g 8 | Wt o, agt 43
%1 gt o A AW ¥ A } 9 WA
qremTEw ¥ e w1 foidre w3 §)
weam wg1zg ¥ v § f efefagew
F9 F T I WA, gH @A
fafre) & fram-ad) £31 Sfea & wg
argar § e frarndt w3a & gEE
qrg @9 @ T & gww fedr W
forgdt w1 ware aw dfeedad) aqy fawar
g1 &9 goW Rk 9% gET aft FHa
A (A wad owTT A T EHA K
aTx wHad ¥ ag fewr w@ @A
FATY T GHT FY @ § At s W
IT AFEN K A FQX §, T@ AT
M A SEd v 5
ITET qoel gafed et e g sl
Y U w ¥ ) AT AT AT WY
@t ¥w awy § fr ada® Wi oR
wawifCaY & a9 w7 F § | gR WA
ot fr oF T @Y @ ferw WY
T KT ¥ Er | 9w gOT T O N
wir fir gt faforde ¥ o Y Wi &,
¥ wgt ot @ <) §, W O
I T @, T w7 I TE

WR & 0% ¥ fay el g
fir wog® ¥ g vy W e T
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YURA &% &7 & W v & Ay oy
BT wHATd @, IART SIeEA T 19
ATl &1 v €8 Ao ¥ fawr gar d
39 %1 "ew fwar S A7 /Y ar geE
£ SAFY FAC FoTAT AT | VT TH FW
u g=fa & a%d & 3T g Ay A 1@
&7 T & FFaT 2 |

g8 smar o fanw @ fe w0 W ww
I¥ar ¥, wet faed fwaeiy 7gwr 280
feaniey srew adr & aar fw A
Frfezel ¥ gary oft o Fo geEy
A &, W1 ¥ qafawin 87 sgreq @
qIT H FT AAY, AEIT FGLAGL W
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O #Y wifer amga ® carfor Y
favan s 1 & A qwwen fF oW @
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Tar R #few &1 gwEm QoW
A3 #Y oqw fearr ¥ @ wT ¥ o
gEm fe O TOO & W A e
gu T fear & | IR e G2 oaw X
qaE! FEY w1 g% § o1} wrfagl geare
FAF W gFE | cufey @ fewm
AGAT THAT ATF | A ot Y v ¥y
¥ ford & a7 9’ 37 WY A S
¥ fom o wdt avaY & g & e
1 ¥ S & A 3 W e W
e e Tt o
Reew a7 g & A o fos am &
frd wraw wa mar 8, Wiy 99 € o
FTATET &) AT T B |

#7 & w7 e T Sifad e 9
ghrae formmen § ar v Y, &fer o



229 Rly. Budget, 1972-73 —

WF aNT ¥ T WA OEANT &
A 5 & sy §, I™ fgw
s &Y fiferg Afod arfs q& A=y §
W I wwoaw 1 ge am § e
RET ¥ ATS FY AT eqvA AN AT AR
IR wy A AW w QR avg ¥ d99
O ¥ fifrw w3

SHRI D. BASUMATARI * (Kokrajhar) :
Sir, I welcome the budget presented by the
Railway Minister. While doing so, I would
like to make some observations. You know
very well that unless there is a public
agitation, nothing is done in Assam to
redress the genuine grievances, That is
what we have been seeing here. Assam has
been receiving a step-motherly treatment at
the hands of the Railway administration.
For a long time, we have been requesting
the Railway Minister to establish the zonal
headquarters at Rangia. But in the budget,
we do not find any mention about it.

We have also requested the Railway
Minister to give some more amenities on
the Assam Mail. You know that Assam
Mail runs from Delhi to Gauhati. Now
sin¢e the Farakka Barrage has been opened
we want that the Assam Mail should run via
Farakka Barrage to Gauhati. That too has
not been done. In 1962, during the war with
Chins, we requested the then Prime Minister,
Shri Jawaharlal Nehru, to bave a BG line
from Calcutta to Gauhati. The raiway line
from Bongaigaon to Joggigopa was cons-
tructed only during the war time to meet
the emergency. But this BG line has not
been extended from Joggigopa to Gauhati
via Goalpara. This year also it has not
found & place in the budget. It is very
unfair op the part of the Railway Ministry
not to consider our problems.

Compared to other States, the amenities
avaliable in the rallways stations in Assam
are jess. Gossaigaon is a commercial centre,
but.the Asgam Mail and the Kamrup Mail
do not stop there. The matter has been
takon up with the General Mapager of the

zone, but still nothing has been done

it. So, my request is that these

Wpemitice shovld bo provided, Now catering
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is provided in the Assam Mail, and that too
from Barauni to Gauhati only. Even though
the Members of Parliament coming from
that area have been pressing for its extension
up to Delhi, it has not been done in spite of
the promises of the Minister.

I welcome the new Chairman of the
Railway Board. He may be new to this
zone. So, I would request him through the
Mnister to visit this area and see the con-
ditions for himself,

Kokrajhar is & big station and also the
headquarter of a sub-division. We have béen
requesting the Minister for upgrading this
station but that too haf not been done so
far.

The broadgauge line from Calcutta to
Joggigoppa via Bongaigaon is & missing line.
Why should you allow this missing line
to continue ? So, it should be extended to
Gauhati. Otherwise, its purpose will not be
served, I would, therefore, request the
Minister to extend the broadgauge line from
Bongaigaon to Gauhati straight if not via
Goalpara,

1 had been to NEFA recently. I found
the NEFA people want the extension of the
railway line to Mokosela to be extended
further. But that demand of the people has
not been conceded. This gives the impression
that wniess there is agitation from the public
the Government of India will not concede
the legitimate demands of the people.

Only the other day the Prime Minister
laid the foundation stone of the second

materials and other things required for
construction of the refinery in time. Ihope
that aspect will also be considerod by the
Railway Minister for speeding up the works.

With these words, I want to say st the
end that small requests made by the

bers coming from that area should
ignored by the Minister. He should appre-
ciate the feclings Of the members
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from Assam, I hope the Railway Minister
will take into consideration all these
aspects.

SHRI THA KIRUTTINAN (Sivaganja) :
Sir, first of all I want to congratulate the
Minister of Railways for his efforts and ability
and for all pains that he has taken for bring-
ing a so-called surplus budget. It may be a
novelty of the Railway Ministry after five
years but not the reality of the railway
administration. He does not want to make
a red entry in the book but he isnotmna
position to assure the, House that he can
completely make it free from red cntry. He
has closed the red flag but mot shown the

green flag to move the train without any
fear,

He has tried his level best to convince
the House by namating thc unexpected
incidents of the current ycar. He has also
attempted to make us hope for the best in
the coming year, The current year's events
arg exemptions, Coming year's hopes are
expectations. Exemptions cannot be the
examples and expectations may not be the
realities. So, something tangible should be
done to improve the finances of the railways.
Manipulations of the accounts and fiscal
cafulations will not serve the purpose.

In foreign countries, railways are getting
subsidy from the Government whereas in
India the railways are liable to pay dividend
to the General Revenues and also interest
on the loan from General Revenues. Only
because of manipulation of accounts and
deliberate defective calculations there is a
flscal gap of Rs. 16:50 crores. To fill up
this fiscal gap the Minister has increased
fares and freight rates.

The Minister may claim the credit of
not increasing fares for third class passengers
but I nced not say that they have already
been taxed by the 5 per cent surcharge in
the name of Bangla Desh refuges relief. The
poor and middle class people in our country
are already overburdened with direct wnd
indirect taxss as well as with ever increased
freight rates and fares of railways. Therg-
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fore, it is no justification to the Railway
Minister to propose to Parliament now an
inciease in passenger fares and freight rates
to yield Rs. 1768 crores in the full year
on top of the imposts of Rs. 35 crores in
the last year and the levy of a surcharge on
passenger fares for meeting the expenditure
on refugees, which has not been disconti-
nued. If the Jevies over the past few years
are taken together the cumulative effect will
really be hard on the general public.

The railway operations have both the
passenger and the freight side, In both the
areas, railway users are critical of the opera-
tions and management of the vital facility.
On the passenger side, the following may be
the core of the criticism. Furstly, trains are
dirty and unpunctual; secondly, fares are
expensive; thitdly, there is inexplicable
hanky-panky in reservation; fourthly, service
frequency 18 most inconvenient; and, fifthly,
stations are miles away from where one
wants to get into,

The highways have attained a respectable
popularity. Thousand§ of miles of high-
ways in Tamil Nadu as well as elsewhere in
the South give the bus and the truck a
flexibility of service which the trains could
not hope to equal,

In the freight field, the bulk low rated
commodities furnishing tonnage, with which
the railways are concerned, continue to come
to them. But much of the high rated traffic,
which the railways think they are entitled
to get, now goes to the road.

The users complain of qualitative and
quantitative inadequacies. Often the equip-
ment and plant provided for carriage is said
to be not in good enough condition. One
consignor said that the protruding nails and
bolts damaged his consignment of paper,
Another alleged transport of his food
consignment in a wagon contaminated by a
prior shipment of livestock that imparted an
undesirable odour to the food articles.

On the quantitative side, complainants,
which included some of the public sector
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corporations, speak of facilities insufficient
to accommodate all the tendered volume of
traffic. If the volume grows, the railway is
expected to enlarge its capacity without loss
of time. Even exports suffered on this score.

Claims are not expeditiously settled.
There are too many provisions under which

the railways can take shelter and repudiate
claims,

Complaints of overwork are often hcard
among the railway staff. This has also put
a premium on inefficiency.

1 feel there is no need to impose fresh
levies of the order of Rs. 17'68 crores.
With better efficiency, more revenue can
accrue to the railways. The increase in fares
and freight rates would drive traffic to the
road. The rise in upper class fares, already
high, would result in diversion of traffic to
road and air. The increase in freight rates
to the tune of Rs. 12'67 crores by way of
rationalisation of traffic would only accen-
tuate the price spiral. What is needed is
rationalisation of supply and movement of
wagons and not rationalisation of fares and
freights. By proper and timely supply and
increased turnround of wagons the Railways
would attract more traffic and definitely earn
more revenue,

In more advanced countrics, the Railways
cannot enhance fares and freights just to fill
up the fiscal gap. Beforc they make ¢nhance-
ments, the take into account all the aspects
including what the public, the customers and
the common man have got to say whereas
in India, every year, the Ministers come and
place the proposals for new fares and
freights. It appears that according to our
administrators in the Centre it is no budget
unless there is some fresh levy,

During his Speech, the Railway Minister
was telling that *Men and material make the
Railway system.” According to my infor-
mation, Indian Railways are run with inade-
quate men and material. A large number of
vacancies in Class 1II and Class IV are not
filled up for years together while the Class 1
and Class 1l ae over-staffed. So, there is
20 stope, for smployment and there is stag-
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nation in promotions which leads to frus-
tration among the staff. There is also lack
of materials in certain cases. Spare-parts
are not available, In so many workshops
even bolts and nuts are not available. Con-
demned engines and coaches are being put
in operation. Adequate wagons for loading
arc not available There is a lot of hue
and cry from all sections, even from Govern-
ment undertakings. In spite of all these
inadequacies the trains are running.

Not only that, the men and material
should also be looked after properly.
Grievances of the railwaymen should be
heard and redressed. They should be paid
considerably.

The hon. Ministers’ commendation to
the ““Devotion to duty displayed by Railway-
men of all categories during the 14-day war
with Pakistan™ should profitably operate in
the publication of the pay Lody award to
the satisfaction and relief of the community
of railwaymen. The Railway Territorial
Army Personnel should be monetarily rewar-
ded for their meritorious service to the
Motherland during the National crisis by
way of granting three advance increments
and bestowing promotions on priority basis.

As the House is aware, the Pay Com-
mission’s Report is yet to come. Nobody
knows when this golden fruit will fall in the
mouth of the Central Government employoes.
My repeated plea is that since the Railway
is an industry, this should be brought under
the purview of the Industrial Disputes Act.
The Railway employees who constitute 50
per cent of the Central Government em-
ployees and comprise hundreds of categories
should have a separate wage board so that
there can be a thorough study of working
conditions and pay structurcs of diffecent
categories. .

1 would stress on the necessity of brac-
keting the Railways and the National
industrial undertakings under the Bonus Act
thus enabling the Railwaymen for a bonus
payment under the Act.

1 would also urge upon the Government
of India on the mecessily of giving an appo-
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rtunity to exercise their options for family
pensions scheme to the Railway employces.

I further plead for providing statutory
protection of pay last drawn in respect of
staffl medically decategorised and fitted in
alternative appointments.

It is an imperative need of the Railway
administration to confirm its employees on
completion of one year of service in the
substantive/officiating capacities.

To improve the Railway finance and
attract the customers, I would like to suggest
the following :

In Southern Railway most of the through
treins run uomanned by Trawelling Ticket
Examiners except for the sleeper coaches. It
is inferred that the existing TTE’s are de-
ployed for ‘Group Checks' which arc often
conducted in the sub-urban section. The ad-
ministration is more keen on the income
derived than providing amenities to the
travelling public. By booking TTE's on
‘through train’s, the ticketless travel by thosc
long distance trains can be minimised and
also they can help the passengers in getting
conversion of class of travel, extension of
the place of destination, etc. which in the
absence of the TTE's by the train go un-
attended to and the public are put to much
hardships. 1 am also told that inexperienced
and untrained clerks and other outsiders are
also utilised by the Railway administration
for ticket checking, and 1 feel that this is
not a healthy practice.

Booking of TTEs by all long distance
trains and for group checks will improve the
promotional opportunities of the Ticket
Collectors most of whom are stagnating at
the maximum of the scale and also create
more employment opportunities for educated
unemployed youth.

Thefts in major yards, goods sheds,
workshops and other depots are on the
faregse and the Railway authorities are
paying heavy claims. I do not understand
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how the Railway administration which is
having a large contingent of protection force
and police force could not put an end to,
or at least minimise, thefts. 1 understand
that, at present, there is ample access for
outsiders to enter into workshops, yards and
goods sheds. In this connection, I suggest
the followings :

Entry of unauthorised persons in the
above said places should be totally pro-
hibited. To ensure this, Photo Identity
Breast Badges, similar to the ones issued to
the ICF employces, should be issued to the
bonafide employees of those places.

The responsibility for thefts and pilfer-
ages should be fixed on the inchaige officials
of the RPF of the area of occurrence and
dealt with deterrently.

To attract more passenger traffic, it is
suggested that the number of new train
services should be progressively increased
and speeded up. At least the G. T. Express
should be speeded up to a time of 30 hours.

SHRI G. VISWANATHAN (Wandi-
wash) : That 1s a must.

SHRI THA KIRUTTINAN : Enormous
funds are spent on stores purchase but on
many occasions the materials are found to
be of sub-standard qualitics. Government
should see to it that supplies against rate
contracts, running contracts and accepted
tenders are fully complied with against their
orders. Failures should be seriously viewed
and suppliers should be compelled and
statutory obligations should be imposed on
them to execute the t orders on
stipulated dates. This will avoid numerous
direct purchases and save infructuous ex-
pendituze to the maximum level and also
reduce malpractices.

Bulk of the railway employees do not
subscribe to zonal recognised unions and
remain outside fhe segis of the two All
India bodies, namely, AIRF and NFIR, but
the devisions, mostly pajiisan, opportuniitic
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and parochial, are yoked on them undemo-
cratically. As an instance, it may be noted
that the decision reached between the recog-
nised body on Southern Railway administra-
tion over the merger of Ticket Collectors
and Travelling Ticket Examiners has resulted
in the decision being put into action only in
such divisions wherein the 1ecognised body’s
cadre had the fruits of it and has not been
implemented in a major division, i.c., Madras
Division, I strongly plead with the hon.
Minister that the views of the non-recognised
Unions who have sizeable membership and
following and which are, ironically, more
than the so-called recognised ones be given
due consideration before arriving at decisions
on crucial problems.

To improve efficiency and execution of
targeted jobs, speedy movement of materials
to workspots in all railway workshops, sheds
and depots has to be through modernised
media such as Lyster Trucks, etc., doing
away with conventional means.

The proposal to build a direct north-
south broad gauge connection from Kanya-
kumari to the Himalayas by conwersion of
existing metre gauge tracks and construction
of new lines to full in missing links like the
new line from Kanyakumari to Trivandrum
has to be commended by one and all in this
House.

Also it is for the first time in the history
of Indian Railways that a Railway Minister
has given thought to the needs of Tamil
Nadu. Conversion of the metre gauge line
from Tirunelveli to Maniachi and to Tutico-
rin and Madurai, a parallel broad gauge
jine from Madura: to Dindigul, a new broad
gauge line from Dindigul to Karur, a new
line from Trivandrum to Kanyakumari via
Nagarkoil and from there to Tirunelveli the
people of Tamilnadu have been demanding
these things for decades. Now those works
have been included in the Fourth Plan,
according to our Minister, but still I have
doubt whether this announcement would
. materialise.

15 hrs.

THE MINISTER OF RAILWAYS
(HR! X. HANUMANTHAIYA) : Have
that doubt all the time.
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SHRI THA KIRUTTINAN : 1 am sorry.
The Minister has not informed us by which
year the work would be commenced. That
is the point. Mere inclusion of work in the
Plan does not solvc the problem. 1 would
have been very much happy if these works
could have been included in the coming
year's works programme. So 1 urge upon the
Minister to announce the year by which the
works would be commenced.

I also feel very sorry that nothing has
been said about the electrification work in
the Southern Railway, that is, Madras-
Arkonam section.

SHRI G. VISWANATHAN : Madras-
Bangalore,

SHRI THA KIRUTTINAN : I am cons-
trained to note that for Madras Vijayawada
Electrification work costing more than
Rs. 31 crores, only Rs. 45 lakhs have been
allocated for the year 1972-73, This is only
an eye-wash. [ request the Minister to see
that this work should be speeded up. Delay
will cost more.

In spite of the objections raised inside
and outside the House, from all sections of
the people, the Railway Administration insti-
tuted a tapering off of wagon construction
in the. Golden Rock workshop and other
workshops of the Railways. The arguments
of the Administration side were that the
demands for wagons had been met and there
would be no demand for wagons in this
country. 1 strongly protested against this
argument in the Railway Consultative Com-
mittee and pleaded mot to taper off the
wagon construction in the Golden Rock
workshop.

Iam very glad to see what the hon.
Minister has mentioned in his speech. I
quote the words of the hon. Minister. He
said :

“‘The rolling stock programms for the
year 197273 envisaged procurement of
11,000 wagons. Byt it has now been
raised to 14,000 involving a total ex-
penditure of Rs. 41 crores during the
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year. The wagon building industry is
thereby helped as well as the transport
potential of the Railways.”

Here I would stress that“'wagon construction
should go to the Railway workshops only
and it should not be diverted to the private
companies. There should be no tapering off
at the Golden Rock Workshop in the
Southern Railway.

The Diesel Locomotive Work at Varanasi
is in doldrums. 1 do not appreciate why
the Traction Gear Plant should be added to
this unit. [ want to know where the wheels
and axle plant will be located. Thank you.

st sfifem st () . Smaw
wgreg, & Aok weaw ¥ A wEEG
¥ M o e B fy fom &
gt oF OF e §7 gy« wIAT
qf ot &z w7E T AR TR A ag
wew 37 W gk fondt & faomage
fendt & faoegr @ wew 3= Tt @
#T graT 7 7g o §, agt 9T a@qw A
W a¥ gfaar § | snd-rd w2 ¥ feardt
@ fRarAgT F aF I94T &, F @ H
AT gfrend § fF < wew wwal @,
WE qAIET JAL IT AT §, qq By
gfaard & wafs fora ¥ fremge aw o
T & 7y wwA, 1 &7 of) Ay T,
e wudt ff ag aroR AR FL A | F
oAl F e & 2 s ow oa &
TS &) TF Iar W9 & 9 9w
R 7T sgT G &, Wi Iwwr A
I A G A I aTT & A
A gravava T g awAE § AR gEdy
T% Wl gfeand ¢ gafay freeh
Ter ¥t 8 AT €Y oY 5 oF wew g
Forg & frarage war o gar w7 foredr
wgt & il w7 a0 @Y @ )
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O AT-TARIX IE IWA &
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% fear wmar § & whaer & wowr I
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fggeam YR T g QY &
wrdw, Beware, fafowr &7, angr-saw
R ArMTEE ay wel & qwadiE @Y wRY
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g} agl W agw aTr CRGRE  siwer
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g § 5 oy I8 34 ¥ v o w@v
®EI

A S LTS FT AW g
FIEr Sterg fre @y 3, few WA @
TF ¥ Sy g Fawrar | fyadr o
T TG § I 99 T wrer foww §,
T OW W FEC gEE ¥ 3% fear
aTaT @, e Ew AW geEw W
AL qAG 9 W oomar g1 & Ao
%7 w7 wmg § 7 onw @ -
1T §1 37 71 GrvEA & qarfaw v
e #T, a0 T R Al = qrEAT
ifF & F 727 A F @w oHW
MET A 1 I oW T AR
fod o 7 ag Fgw ISAT &Y wrfEy |

ag «F BT O ary gt &, frr Wy
AT a® qfary F agy awwan ann
qT AT sgEewr £ o fF N &
garrfarss €ro qro & a1y Mfer @ Wy
ar AT gAwT & gy difor g ww @t
IT B BT qATAA1 WY I € WA ¥
wrar ar gwar § | vt o faee Y 8,
e e § gure g §, few W
gfeard §—at Sy ot o afk I
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FIQATH AT AT a9 & qr|
e w5 g S

UF a[g X THo THo INW #Y wgAT
wrgaT § | 9 WA Ew ANy A= o9 g
3, forw ¥ agt &Y A agy sferd
) Hamgar § e 5w W A W
O ® T FT |

ot gw W wAf (S597) @ STead,
Samq W gz 2ar § fr ae ¥ gw
army w1 A fan ) g W aEe
Tz ) wui w7 @ § | o gge_ar o
N wmdfada@ e
TN WA & g7 §v far, 0y
wrerfawar ag & f ot & wrer @7
gom & afes atwdl & amsaw & @@ AR
we & qred) w1 O ww § o faur
8 1 ag wrer few swx & qu fer
¢, ug frwroim s § 1 ae gR f
&% &Y o9 3F i 17 F0T WY &
FATHT ag wrer F< fear war &) K I
% wew ¥ A s e § 5

. gfg wAAT ¥ g7 WY g WWIC § qT@R

¥T & 3@ WAT ;R w7 qwC qW HOr AW
AT %W & U IW W QU G\, a9
oY X waT & ol qer e §, 1y gE
WIW T 9 AU FT AT § |

wgt g% Ao & & grfewt & wig §
P Az 7 & g™ o v g, gt
a% ¥ gaw o §, @ & I oF W
{1 areflearlt T e o €, At o
aT g, FIC W At od wWIH T W
WA, @ I W e W gE
W ) WA W W egrayfa oo s
g€ &, o WY = o v A% I W
wlily garay v wrar frard ¥ar )
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% % ary wgr g §—efra Ay
¥ arferiit & fag fewrar qfg ot
7g A w9 ¥ gt §, e gy www H
A8 A fE qeffa Ao, ¥ arfedt & fadr
A9 war Agferad &}, At ga-gfrar
W @ & g @), I ) A )
Wagemafig ) ¥ ow WX |
i § A cdewnt g7 dT 7E v 8,
9T W AraT § A 99 F Nz AR a@
¥ qer qTar §, @ gfeww ¥ @w
frerar &, o 9= oy § &Y AeeT @Y
8, art 7€ &, Averw w ¢, awr Al
g e & 7 o e aer § 9w
¥ goar W A & ) gw dag F AT AT
AT FT AT Frwiaq g war

It ATT-ATT HTIHT SATH T FHATHAT
®| a7 faama qar § 1w w1 gaf Aofr
¥ 1971-72 ¥ 7T 278°94 FA¥ TAT
grer gart &, o fF ¥ ool & anfaai &
¥aw 37°06 FO1T Tqur fawr § 1 WA
T &Y afawie svar gy S & qrw
wTAT § O X oI xw w7 I f
g Aol & wmar fram e aa ¥
wfgw qar 3T }, W@ @ v i gw-
gfear ®1 aTH A €T AW TA ¥ @A
ot wrfgd | afew dwr ag mr § fe o
#1 ader &7 wreft § oY AT ATy YW
sefy & amf % aee@raarg ¥
wrgan § e war 1 gfeer & fodr arfies
¥ firs oar-gwse mieat weg omft
wifgd, o7 & ar=ee sk agrdy o wifgd,
I & fod frgw oAt w7 swear WY
Y wfgd 1wl forrdr oft el geer
09 § au ¥ @ oy w1909 wawr &
fetwalt® v ov o =ff T
fae¥ ¥t a5l ¥ w v # g & oo
mm § e ded o & arfea ¥ gu-
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qfeer o7 a5 ww fer aw, dfew
AT FT—ugl AT A, WY qgE o
W sw it § 1 ST e W o AT
a1 org o ggwedar o ar wig g
HaT 7Y smar &

a1g F A wrE ¥ 5 s & afy
& I8 % rar qwT IeWIwETSY 9
a7 § 1 7@ & wgwE @ R o dgarE
W @ fR A Qe s
w1 & ot a7 ¥ o wodT ol A
R & £ w frdy wear § 1 & wA
Wl N ¥ ygOw T Ay w5
wfrga & 4fg & aew § 1

9% o fax ae § @ g faer el
A ¥ ¥t wmw ¥ vy a7 O o dver AW
¥ gomdt sox ¥ avew =« I0AX v
@ & fowet ax ot 5 wfraw & afg *
wE &, g 9w & W onEAd | & w7 Hay
wgE & sy & W wgar § e o
FreT AW WD ST ¥ agun o
VTG &1 & 93Fq @EF & 0 AR
& g1 3, agt & a1 o woowdt a7 §¢
qet aq ¥, ¥ ow A M §, FAw qw aT
a4 wvw Arr oarer § ¥ off st .
wgw | gafay o 7 5 wlawa ¥ afz
g anfw o ot anfed, = & ot
st & arferai Y S glrar @i a7t
o qRoTiaat w7 qare §, 9T & fay gH
qafer fedet agmer W faslt oY o
oR ag Y dta-atard g &Y o &,
Wi wim N amy & yvw @
T B, o Nuw 7y Aww wrmw
¢ w f5 @ w amw faqr o
Tifgd |

¥ afrarelt ool & g qwg Hrex
Wy e woeft 8, 9 & ¥y g fre
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age fear omar §, % svear ¥ fgieh,
gt ¥ fpwa AT, TR ¥ €
9T areat & 33 A7 ferar o fod
age frar aar § fr ¥ wie ¥ aved &
afe & qear sngar § f q qw & g
7080 T § gt or W W #
Fadt §— w0 a1 X FoA vt ATy
aY §—3 ¥ ¥ A oagw T
firat arat | FT AT A N agw w
& @ 3q &1 ITgewr € A 3@ foord
AWI-9H 9T & |

arr ot afear Tarer —gEid
arfeart s AT AR A E, TR W
T FILT AR R, I ¥ AW I [ AW
w3 §, dfww gal 70-80 zweY ¥ wgt &
&1 % 7 §, I ¥ g A wQ, @
T 4T FE ) GIHT TN ge
#Y v Fvdt §, #97 qurAE g A A
AT, 7T ATGA-ATEAT & FAT W,
ghom # sftarfedt & st w0 d
TOd gzrd g | W wweT 9T A9
g e ¥ &7 IF W I W KW
wY Fifersr €7 )

wa & 3 gare T angar § 1 R
¥ el & frd vg emwiwe 3 wwA
wifigh 1 feesit & wwr€ ot 37 amft € ag
feeelt & Witare 1 gu wwd omw@ AT
IY QAGTT WAGT X & w¥q F wavar
a7 | g8 ¥ AT Y aga ghear gl
R uw S el gt ¥ @
¥ fordt ot 7 rerft §, g ager ot wftr
¥ weft &1 g ¥ afe g anl v
aAT WTEAT & T7 AT MAT g
& ot 3% T g W € v T
0 % ormTar A< g avem wdi § el
§m ¥ 9@ %) qven wolt it § 1w 3T
# g ag 4 Fe v ¥ 2728 few B
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N &) WA ¥ wft wnit e
oifedt Y gag W7 Ay aF 9% @AW
gear @ | gafan & frdae se'm e 5@
Ix ¥ wre 3w F¢ fomr 9 fowd
ey &y wfearg go € A%

TR e food g & W & A
¥ FRW AT qA | A FT AW W AT
&1 AN Arwioa fagr ar 6 sweiw & qore
® fog o A oy w1 & SEA Hew I
. ®¢ fagr Frd | IRA drawy W ST g
AfFT sraas @Ay 79 W T fn
T & ATe €Y w9 ¥ O gETT AT
wrgan § 6 v & @ik w1 o o
8, ag afaardr gfvar &, gt ov Wit afe
% e A ArgT o &4 A T I
anfearet ufear ®t aga fasre v 1 agt
% aftwr uard @ & Fa-famior & s
Al AT agt & S FA IWY QO
QU AT g a1 & S o wr
SAA ITH G FIT K1 AR LA A0BAT
g1 TN g awe Wrow 7wy @
BW QR [ | A7E A ALAY F1 S0 faywvar
agY & 1 a8 9 @Er *1aw § wfE
TEY 77 X1 0% gy & qgar ) qfF g9
auy ¥ & wgr @A § 5 F¥ ol aw
3Te aeATET 3X WA @ 3@ A ¥ A
W e w W s F feil v A
AW HT T | 50§14 o7 ggeav a7 foan
o wrfgn arf gu dw o gu Hagaw
T g A wafy &7 A7 a7 7%

AT AR g, W H At § oow
g fawre wvd & @ gaTe avew 1 ard
W ®7 & I § 5 T ¥ g gl
W) grar ¢ ar Ay 1 faed ast W
YWY at 7 7 &, Star fr aravra qeeay
& oft qavar & i A o o A P
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TR | G GHT Y G 1968 F aAww &
M7 97 Ty WY foey fow www A
# 20-25 F% F 9T AT Y | TW WiE
F1 9% &N & A0 AT §O A5y T
o ¢ wfew Iaw )7 FAraE AW B
ATTEFAT & | 91q EY AT T § AN A
o wrar & gy W o @ 'O 8 fraa
Ry AT qwel W 9T 9EY I
form amawy ot 3@ fadta waw g 93T
FTAT 4 Wt A 7 wrey @ @ A
FTAT ET FTGAT | AT FAG & B v @
YT Za & ATAT AT AFAT AR WS
¢ ¥fwa 747 & WAy quve TEY FTE
il fag Yo ¥ g ¥
argr far wfr ot g fraa 7 aga ndiear
% faur &% fF anfav smaw g f
TR 3 F AT W F A AAAT 6K
FHE, T ¥ s A ey 37 afy
7 3@ 97 S9N &1 19 HATAq 9
A & fa=re fEar &t seAr Arew
grr fr wgt w2f owvEdmufr
a1 ®Y G Are¥ I w¢ frav AT A
F[ qra aqM | ATT FGTAT AT XA BT A
qTET §) TET & 4% g7 g1 | THE W &
W aeEr AT 1T SAAT wY A g

af feriet) |

WET A% I A W FT qeW &,
AAAY G A AAE TG F WAL
Flqrrmuferg | 2 W oF I
Fg1 T ¢ fr 9k & v @ & fag
ot fesaY 1 @t w7 ot § SR aer
WEETHTL JTqT ATaT § | T8 sqrqrivay §y
TE gAY STt oAt g1 fesd Sy
g go wir g7e wg faar avar & fis fesr
aft & v W afy aEl o e
it & fow, g e av o T @,
AR F § @ o Ao AT wEwT A
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¥g 33 & fr og aft & Sifew af o)
Yrad g7 AT, IANT N WU
fer s @ At wwrg foet a2 1 7g O
FHAIfrE) 9) arq &) 39% yemET A9 X
9T 9% &Y TE-IF FATHIS 42 g0 B 9%
TR} woar FACT 8 1 g AT Wy A g
g1 g &1 W A gt A A e
FHATE AT OV gty v § Afew gz
93 AN g3 FEAIA § A€ 5997 @A
8\ &1 & s § B gl A o1 @i
AT aifgn ardwi & a9 | FaT weqe
qxAR @ & & a7 qrAr g § afew
qFY WEAIY W SATOFT S KIAT GEAT
H1T QR IIIAT § GETT AT R 0 A
fraew & fF fomr aval &7 ot 89 =
srwfas frar & 97 o7 qeviar & e
famar s )

T § UF I FEHC TUTA FE A |
feoalt & gardy €maw 37 A @—Aeed
TR H—IqATH EIHT, AfH ag q9721 §
AT 7YY & ) FATE OF syravfow wEy )
@t oy WA w1 oFFEET g1 AW
fawelt a1t ArEl Y ot Y oF fadt
forelY 4, @k arx syATERSY WY R fe
afe S a1 g0y 7w Ayt 9T FlR A
fredfe = Aamd sHagt®
W AR FIErE oY ARy & S Aramy
& wriefr | agT faete oeRw agt 9%
#z wfwdt § Al awaw gt et
free ol &) i o R ¢ i
Fifadt t yu gfrar® fav, fow at
Mt ov v § W WA wghw
sy fawre w3 )

W gEl & ag o e gt 97 S\
fomrwmard, dr g & & wmr &
7% gk shedl & srwre a¢ § vafac &
T fade wear §)

Revocation of Procla- 250
mation re, Punjab

SHRI DHAMANKAR (Bhiwandi) : Sir,
I welcome the budget presented to this
augut House by our worthy Railway Minister,
He has found out new resources to add to
the revenue. Low-rated commodities have
been reclassified and aluminium and plastic
material will be charged more. He has been
kind enough to spare the third-class passen-
while the fare for First and second class has
been increased. But I fail to understand why
he has been unking to the season tickethol-
ders. In Maharashtra, the Western Railway
and Central Railway carris lakhs of passen-
gers daly from the suburban areas to
Bombay. They are forced to stay in subutrban
areas not because they like the climatic con-
ditions there but because there is no
accommodation in the growing city. From
4 o'c ock in the morning till midnight people
working in commercial concerns, Govern-
ment offices and other workshops travel by
these trains. Their plight is very bad. They
do not get sitting accommodation in the
local trains. Hardly 25 per cent of the com-
muters get amenities and the rest travel on
the footboards, gangways, etc., risking their
lives. To add to their woes, the minister has
increased the fares of the season tickets. The
revenue of hardly Rs, 60 lakhs which he
expects to get by this can be got through
economic measures and austerities.

MR. DEPUTY-SPEAKER : He may
continue on the next day.

15'a8 hra,

REVOCATION OF PROCLA-
MATION IN RELATION
TO PUNJAB

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) ! I beg to lay on the Table &
copy of the Proclamation (Hindi and English
versions) dated the 17th March, 1972, is.
sued by the President under clause (2) of
article 356 of the Constitution revoking the
Proclamation issued by him on the 15th
June, 1971 in relation to the State of Punjab
published in Notification NO. G. 8. R. 102
(E) in Guggtie of India dsted the 17th
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March, 1972, under article 356 (3) of the
Constitution, (Placed in Library See Wo.
LT—1450/72)

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

NINTH REFORT

SHRI AMARNATH VIDYALANKAR
(Chandigarh) : I beg to move :

““That this House do agree with the
Ninth Report of the Committes on Pri-
vate Members' Bills and Resolutions
Presented to the House on the 15th
March, 1972."

MR. DEPUTY-SPEAKER : The question

“That this House do agree with the
Ninth Report of the Committee on
Private Members’ Bill's and Resolutions
presented to the House on the 15th
March, 1972."

The motion was adopted

CONSTITUTION (AMEND-
MENT BILL*

INsERTION OF NEW ARTIOLE
634 awp Onission O
ARTIOLE 64, 27C,)

DR. MAHIPATRAY MEHTA (Kutch) :
I beg to move for leave t{o introduce
:n:illﬁmhotto amend the Constitution of
fa.

MR.
question s :

DEPUTY-SPEAKER : The
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“That leave be granted to introduce &
Bill further to amend the Constitution
of India,”

The motion was adopted.

DR. MAHIPATRAY MEHTA :I intro-
duce the Bill.

MR. DEPUTY-SPEAKER : The next
Bill s Central Silk Board (Amendment) Bill
by Shri Inder J. Malhotra, In the case of
this Bill recommendation required from the
president under articles 117 (1), 117 (3) and
274 (1) has not been communicated to Lok
Sabha, Therefore, I am afraid it cannot be
introduced.

CHARTERED ACCOUNTANTS
(AMENDMENT) BILL*

(AMENDMANT OF SBCTIONS 2,5,%7C)

SHSI R. P. ULAGANAMBI (Vellore) :
I beg to move for leave to 1introduce a Bill
further to amend the Chartered Accountants
Act, 1949,

MR. DEPUTY-SPEAKER : The ques-
tion is:

“That leave be granted to introduce a
Bill further to amend the Cbartered
Accountants Act, 1949.”

The motion was adopted.

SHRI R. P. ULAGANAMSBI : Sir, 1
introduce the Bill.

MR, DEPUTY-SPEAKER : The pext
Bill is by Shri Lakkappa. He is not here.
In any case, this Bill also cannot be introd-
uced for the same reason.

“Published in Gazette of India E:ptmrym.ll,n;dm 2, dated 17-3-7Z,
*intrgduced with the recommendetion of the President,
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FACTORIES (AMENDMENT)
BILL*

INsERTION OF NEW SEOTION 94
SHRI S. C. SAMANTA (Tamluk): 1

beg to move for leave to introduce a Bill
further to amend the Factories Act.

MR. DEPUTY-SPEAKER :
tion is:

The ques-

“That leave be granted to introduce a
Bill further to amend the Factories Act,
1948

The motion was adopied.

SHRI 8. C. SAMANTA : Sir, I intro-
duce the Bill.

FILM INDUSTRY WORKERS
BILL*

SHRI S. C, SAMANTA (Tamluk) : Sir,
I beg to move for leave to introduce a Bill
to provide machinery for fixation of wages
and for improvement of working conditions
of workers in the Film Industry.

MR. DEPUTY SPEAKER : The ques-
tion is:

“That leave be granted to introducs a
Bill to provide machinery for fixation
of wages and for improvement of wor-
king conditions of workers in the Film

Industry.”
The motion was adopted

SHRI 5.C, SAMANTA : 1 introduce

the Bl
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INDIAN POST OFFICE
(AMENDMENT) BILL*

(AMENUMENT OF SECTIONS 68 AND 69)

SHRI S. C. SAMANTA (Tamluk): I
beg to move for leave to introduce a Bill
further to amend the Indian post Office Act,
1898.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend the Indan Post
Office Act, 1898.”

The motion was adopted.

SHRIS. C, SAMANTA : 1 introduce
the Bill.

CONSTITUTION (AMEND-
MENT) BILL*

(AMENDMENT OF ARTICLES 59, 66, BTC.)

SHRIS. C. SAMANTA (Tamluk) : I
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion fs:

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRI S§.C. SAMANTA : 1 introduce
the Bill.

MR. DEPUTY-SPEAKER : Shri A. K,
Gopalan and Shri Dasaratha Deb are wot

preaent here.

*Pyblished fq Gatptty of Tndia Extraordinary Part IT, section 2, dated 17-3:72,
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INDIAN PENAL CODE
(AMENDMENT)BILL*

(SussTiTUTION OF SECTION 153 A)

SHRIMATI SUBHADRA JQSHI (Chan-
dni Chowk) : I beg to move for leave to
introduce a Bill further to amend the Indian
Penal Code.

MR. DEPUTY-SPEAKER : The ques-
tion is:

““That leave be granted to introduce a
Bill further to amend the Indian Penal
Code.”

The motion was adopted.

SHRIMATI SUBHADRA JOSHI : 1
introduce the Bill.

—— e —— —

15.35 brs,

FREEDOM FIGHTERS (APPRE-
CIATION OF SERVICES)
BILL -Contd.

{(B¥ Pror §.L, SAxsENA)

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of the
Bill moved by Shri Shibban Lal Saksena.
Altogether 4 hours and 30 minutes were
allotted. We have taken 3 hours and 18
minutes and I hour and 22 minutes remain.

SHRI SAMAR GUHA (Contai) : There
was a statement issued by the Home Minis-
try regarding certain allowances and other
things to be paid to freedom fighters. Before
we take up consideration of this Bill, it will
be better if the . Home Minister makes a
statement about that, Then, it will be ecasier
for us to consider the whole thing.

]

MR. DEPUTY-SBPEAKER : We are
already in the stage of consideration. The
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Minister will reply to the debate. At that
time if he comes forward with some state-
ment, he is welcome,

ot gwwa I (TeT) ¢ U,
HE, 919 o A4 g6 7 fAw sogw I
wg\ fir caaeaar Surw & Farfaay w1 anw
AT AR q@ oA W F AR W
AT X OF o freret | ww arfeal
7 faer &7 gy fs 37 #1 AR A w@
& wrfed am & o7 1 3o aEifaw
o frer wfgd | dfew @ fa aw
®EA & AT% T Wl AEIAA A qE AT
frrelt & fi6

“The Government of India will imple-
ment from 15th August, 1972 the
scheme for grant of pension in deserv-
ing casws to those freedom fighters who
had suffered imprisonment in jail for six
months.”

THHT AAEw g g fF W1 @ wE &
o fa7 ot w7 ¥ |9y ¥ A W@ QoW
#Y ag v 78 oy 1 % gy A w®
faeger gww 7 gF7 e TN @
TR ¥ sy Hifer & 1 ag fewwr o d
g & W few ) A 3T g
fir wrawaan qwre & Farfaat o s
T A1 qAT @, T ¥ 9w & fad
ForT geg &7 I e g g X A
1T g0 fF AHTC W AR W A9 R,
dfFran b ar W 9w ¥ of wy o
g W ey ow & ot § 1 & ewwar
g fs 57 ®) ot 8 o fear @ Iwwy
sraifan sy wifgy o ewewer
Yafrgt #7 anE-wEAET WA Wiy o
I W) &Y sl AT wfgy o, afew
T AT IA WWT WY TATC oy & oy

wff o dd qu €

*pyblished in Guzette of India Extraordinary part, 11, section, dated 17-3-73,
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AN FET & oSN G F AR
g Tar 6 o fae arAr fe?, ow wrw
FArr arar arfegd fow & grogR S
wraeaar darfat w, G & wror gw
Tt o aiferariz # 43 gu §, s fEar
T | G g ¥ v g T
tfr i e WA AT oo
ot & ¥ A A I7 w & v & oA
e o faw o w9 e At Ay fae
T frdt &1 g FT v G oav FrE
&fex & aar &Y, Bet A sEw & qard
Bre & g, ar foeht & It o=
Frordt &1 wrevd & faar &y € qv AFQ
Bre & &), I & fod .y gvr P A
9T 7 a7F ¥ ag fawr fw :

The familis of martyrs who gave their
lives for freedom™

g I g ¥ ag fRavet fr few
o foelt 2@ & fo gatw s &
R A AN I o F 97 & o3
forarr fiw :

“The total amount of pension sanctioned
to a freedom fighter will not be less than
Rs. 200 per month and in the case of
families will vary from Rs. 100 to
Rs. 200.”

gt grfedi & W w9 wgr 91 fF A
AT FT & I a1 & F19y fow &
ford g o gl aTe & wEd oy €
Y § @I aww & ¥ArfAal s
T HTAN WIEE, I F7 AEI KT

wifed, &7 % feet At W |

MY F 15 T, 1972 & qg Aror
frmret 31 w7 @ 7 Y wr org
gt @ fomy SE¥ FIT Y w9 Ik @
ar wry firelt & aroeft formeft ot 2 T Y,
LU IR R LRl
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JEY FH FAT 9 I AGY, qqU IR
afcarT & & gt

faramr g & :

“Only one member of the family of
freedom fighter/martyr will be eligible
for this pension.”

T wgr fr famr awar ofgy | &fer
YT THIH FA7E AT T F HATYX qg <&
e ¥ uF dva< ufafoas gem fomr
7 et ot gaiw w1 €7 2w & fag,
fow ¥ st grt Srgd), AR
forreeit & far A Far & oy o, S
w1z fau o o ¥ srew § gy @Y
A AN Sf1E FT 0T T qHA A, IT®
AT s o=l W@ & I OF @
R wm W og fF & ¥ @ &
WY FuT Ier faw, ardT ) dfre B
fat1sa v & f§ ol a1 @@
yrafaal #7 Gfeslt 7y @ wWAH
JAHT NN AT qwar g | v RIE A
T w7 IF X avgeT foear w1 WY
o< Araefeaw fear wav | & o Wwgar
g & fom w=eE ¥ ofiw s 7l &
g qgt W v g i fr oomor
forr arrarelt & St & r wY rardt &
fo ot gaifrat & sawr s s
W AW AW T W, TW O AW E
g @ 5T fe @ faww ar el
R fra & ¥ ogw @ oo A
¥ arz oF qrowr arg § A 9w
Woag v A T IO W
% T XN Tq TAHYT EIAGT BT WA $T AN
Ak gt Awaadt € ag wle S
fir sa%Y a7 Ia% qfeae ael A gee
oodT §ar wTw § | 37 W e g
T, SA%T (e At A Jwwr e
grar ) foT o Yo ow W ¥
frar § 1 wowy a9 g E
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[+ ger w wvmr)

ot frwr wed oft ¥ Jufrard T R #Y wfae AewT wT & @
arferarie & wa e ¥ wgr @ R sawr SRY ST orew W oY 7€ IAHY AW Y
fadee &8 $ 99 X9 fear arg d@few At draar g & R F WX
WA st & wrow dar A @ Awr) W wE ww aver g 8, fow q@ W

X wgr v waddz Y s ¥ oW
aforedtew arg, ag ot W gm0 oW
g ot X w qirwiew da AT 2
AN &Y A I g §

“Freedom struggle of Goa freedom
fighters or of freedom fighters of any
former foreign possession of India;”

& v srge # e oot =W 99
g WY v gRt fregi Merr #r sy
®Y wgrk # wor fram g ?

“freedom struggle of persons in areas
now forming part of Pakistan, if these
persons are now citizens of India;

freedom struggle of the INA under
leadership of Netaji Subhash Chandra
Bose, and other struggles by Indian
Revolutionaries outside India for the
freedom of India™ :

& gor wmgar § 6 s aet @
W Tk & wdaar gwrw & A
ﬁ--.-

% ATt e fgegea & T @
at ag &gt

off g& &t I :

“any other struggle by the Indiaa people
which belped the achievement of Freedom
by Indie.”

¥ ow W 39 A ot ol Rk oomdy
& ug www ¥ g anar § 1 fo ary Ay
vy gy & 7 Forgfr wrer wvdwere, At

ATE TET } ST FY W JE TS ] AGN
& ) w7 TRy IwY AT AT Twar § 7

% o ¥ agt wgem e § e oredy
§ wed) =rdam dyrw & Jbwt ¥ frg
dfordaa aowr ave arfey st g
"EwT AT arfed | Ar fY Avg daer X
S AR T §, q® AE @ ey

=t Tw o faww (avToer) - AT
ot & ont fardws waeaar gar & Ffaat
¥ dag & yega fear @, SEWT awew
FO & fog F ger gam 1 & qwAw St
B wmarx v g oS @
durr & ¥wifral W o frgaw & oo
g o fem M Afew N Y 7g 3@
w1 fasg oex ¢ fF wdaa dww &
it oY g7 3w ¥ A gort Frerr Tl
q1, IA%T o FwT Frear nfgy ., ag
got 3 75 ¥ Iey A e o
i agm@ s M af g I
RN O ag w0 & T R, S
T T &, T wery for wereet &, o
ITHT 1A FT & forg At afew o

! frzamr, ATaTAT, T FAwNy, ¥ W
¥ Az AT T & oW 7T Ay
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§, ¥z s TouT—AAT € wEY 9T &
Fagerfy @5 § ) e g & aga
FTT Zf fear AT § | e @ &
gerae ¥ T sarar g fear war ¢
T ¥ anr § forgiv Saot & g & @
Tt anfe & faama oo o @@ ot ad-
T 9T FEA A | IEF W 4 0
T T X IAw for & 1 ¥ i o oy
N aEc R F guAga 5o
w0 W Y R % AT 9gW frgmor
aifs qaw fad o @ & 9@ T AR
¥ &g o faw, afes @9 TR
Mg gmaw & o ¥ fagfe
fear mar ar) FT W FH I
wearT Y O A% Ave A g FOee o
w A & gy g FEfaga &1
gAY

AW & waaay g & JAfAa) Ay
FIg ¥ ) I 7Y AW AR gAY, IA®
aferaal #1 a9 ¥ a0 & g7 AR § )
s frarfaal & quar sreqgw 17 oY
faar ar 3R ¥ sromdy oY weTd ¥ F OF
¥ | AW ¥ JET A gav @k, 3w whi
¥ get g g¥ | IR oferd & e
g aga w3 wifgd an, anfus ok
9¢ g% ST wax w0 Wiy ot g
T Far Ik qfkardy o1 AW A X/
T FT AR ¥ | TAF R W A
awd ¥, qew Ie) Fed o WY &, b
T 9T AN wTC o7 aw ¥, anfew
wrew I faq gan e or @ ¥y
) ¥ Targr tﬁaﬂioqﬂ'e Qu%
.8 e Wt I w AEm
R o er ¥ g 8, R W W
fexr §, o Wiy & wordy &t grmr
oA R g I R age
gt afi @ 1 X} Xw w4 o @
e wordy o o ¥ ¥ @ ) e g
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g wgriat 1 SAwr e ofwe
g0 & ATy HTy A% agT frwear
a¥% 1 ¥ auwar § fe ag o o @
g, 3= Tar §) ar A frelt avg ¥ wEy
FTrAT EY &), ST /T At e I g
T4 st agraar s TRy |

form®Y 1857 %7 wa< Fgr ovew §, &
aawat § e ag wrdaa dym ¥ ghrg
4t | 37 A& & fyv @ ¥ oW fan
Tga FE ¥ I qfard A
ST ST #Y AT qHAT § ) Sy W
firt-g% ofcas, fawdt it B ot o
g Tt §, T AR W g Ewy §, 2w
& gAL W0 T @ A §, I A owA
T I Emar AW IGTIAMY
forret @ agf oy §11857 ¥ W
dUTH AT IEw! AqS ¥ AT o dwr &
9} ¥few araT ¥ ag wEaar g 97 |
I wuTH & Jrfat w1 gw weriaa A
A% § 1 gAR qet A ¥ Ay, R
TET FET ATAT §, TE AT AT ¢ qiwey Aty
N Frafew fa & ¢ 1 xgf 9T 85 wWi
w1 wiet & € & ¥ fowar adY & 1 Afe
A% qfear<t ¥ 1 &7 gW AT FIAA
T §Fd ¥, ITH M AR Q|
T g7 o8 Mo Al s & &
aF oz & wgar AT § e s dw &
aferart # qeqT, 30 & anfew fasra
e A N erdanr & T o §, N
fipe g% 97 afwart s & afard
¥ a® ¥ FEATTT HAT WIfRY, W 4%
wrarfirg ®7 qfere &), gumewer a w
afcrrz @), fo ¥o zw w1 qfcATL Y,
wrg firelt ot AT dArlt W qfoe
€19 I qTAY ge afaw wfs-
argat §, &t IA%Y g2 frar e wnfigg
o8 Tw wt fawt § f Aare ¥ s
wafeg ¥ 3¢ wt few aog adam f



263 Freedom Fighters'
[ s we TP

W@ bt | FadEaT-aRTe & @A w
weAifre &4 § gL 3w § afaww A
TN HTIH T | AT ZAT ITFT FIAA
T faar, @ dm ¥ afem A g
/Y AT | g W I gy 9T B,
formr a3 afvramY &7 ame 7@ dAr
fog 2w ¥ afmem & W gewr &
ATt & 1 BX o 3w X qg wWraAT AN
Tt A1fgu | gl g e g w1857
& AT o 7% foaxr A wgaar-daw
¥ afrr @ 2, I FEEr Aveew e
ATATT AHT T qATAT AT |

wfaer ¥ wrawaramw & dfwr &
FITATH Y A T T@T F AU U%
sfagr dare faar s afgd, wwarfeat
waré STt wnfge 3% o Ifaa g Ien
TieT | ¥ AR T gEar e
amE a1 & wEaaaT-aAT™ & §faEr W
o gfogre a9 | g sfogra g wge
¥ ¥ ¥ @Ay &R gAR w@aant-
gum & A dfvwr iy g q==y
®1 qaTE WA | ¥9E gATL F5E1 A IvW
qERTT 95T E0r #177 ¥ 3@ ot T & fomy
gar7 @

MR. DEPUTY-SPEAKER : We have
had quite a long discussion on the subject
and Members perhaps are anxious to know
what the Government has to say on this
But even 30, a number of Members have
sent me shps and they have indicated their
desire to speak. I can accommodate all of
them if they confine themselves to five
minutes each. I they make long speeches,
then it would become difficult. Shn
Dhusia,

st avin yem gfewr (a=h) o
asaw wEma, ¥ smawr wer oy #
fir oo g w1 qR T e
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¢ o oft fosaeener s 7 ag faw @ed
Famy @ 1 % @y ow oo
THIT T | T Aoy FAL A AAT
At & v fey T s WA
FTAOT R, A K IoH I A A W
g1 % sk s & forrer 2 £

I 9T 7 4 swfe—i 9T A st
TE—qrE Ty | T Aw yq Ay gE o
At AF ardt F w92 A JT AT WA
gfersr aret ¥ o | wgfaw AL =AY oW
day &, oft a0 difen s gTagen fae
F7 1 A% AIGATE AT qT X AW W
ar &y wd | 9w & g7 B A g
At ag FEY gv g T@ ot vt § fiw o
“YEw’ R EW SR & fqU gEAHTe
farar avar @, a7 feawn amdw 2

15-54 hrs.
[Sunrt K, N Tiwant in the Chair)

T & A, A g @Y ag e
a1 fF g@ aree qTE) o ¥ &< fam
a1 ¥R foew & gw & w@ fF ¥, @@
wrr ot 1 AR ge faet @ fa fgge
org faar | 3§ aw a1g ¥ faw ¥, W
f wdf dr @ ¥ aw fowr gw EE
daRaf F g A ar i How TAw &
FT WIT 97 | IF qe6 ¥ e afaw ¥
a7 | & u% U aieas a7 |

T ah ¥ 5wt W o wow g,
AN @ fmgargr g
ooy fefgwe ¥ 2 & fs fow g &
ATy 7 qrefews aH W ariefele
¥ & fag agdfeare, -
a1 frcdy Pwet ot & oe o &)
w1 I WA ¥ araee wifeg e ?
oft qrr & frerr e v & e fafree
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T | SAW! oF amat &) 7 07 | K wE
g2 ¥ 3w & @y ¢ f gt o3 fe faw
wwe fr ford | o0 o vEd guoAEr
WE wfrmosffgriw
&l & fag g9 ot A e T g
fireft #1 2w =¥ Y & ok ot forely
NAg @y gEr g ? w ogg &fm
g &7 few AW ¥ gw e w1 agf
a1 &< fosrar § 7 fived a@ 9X g ol
ar § 7 feud qw qT Ay mAAAT aA
g?

fom aii & @ agran, TTES IAW
vt g8 Y w @ g W, A
Tt ww fw 99 #7 faad afm & ot
§O TE FgAT AEY | ‘TR’ W FI
ar ger &t wfgg | & A o7 @ afiw
wem fr 0y ) o fefgw afoge %1
qg Terer & 6 ¥ gr 9w ani & o3
§ o ¥a €idewr FHT A W &
e g 1 g g, A H A W o
oE¥ ®T TEARE § AN SO Y, fawgw
o i grar

warafe siiva @ Aty aeer & gt
Efe ¥ am defifers awee @ W
wifefrde 8% & fag sread & o o
€1 e gy 7 &, 9 T w89 ag
aw @ T ot eifers awe @,
WA Ao FTRTgEE &

st wan s gfew @k fag
fafegwr safdiy » qx, ar 9% foid-
¥ex WY, A% q amaT Wfgw |

ot gewt o doft (FgTEA) 2 Lo Fro
Az Ay fer & fr oa W @
THeo mo, o UHo TNeo TAo 4T A
uad w1 afefede ¥ R, @Y sEw
Treffeww TE A T wET |
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SHRI S. M. BANERIJEE (Kanpur) :
1 would assure you that I have been issuing
such certificates and the district magistrate
will believe any certificate given by two
M.L.As. or by the M.Ps. to the effect that
the person has undergone imprisonment for
more than six months.

it e wee gfear : fom @ ®
T 97 WILAAY H Lq 9w 9 gor, A
F T a7 g &, der & et g A
o T A sy SR A gE &,
qivs, fereacde ot o W ®r ¥
afedr | orfed gt 2o #7 | FneT WA
w1 g @ e ? A Neftferr wrged A7
fagm Yvdfeee argw ey | gyt TS
AR &1 AR foase fear o &, foeer
wig fgma g

ot g uF QuT Sfst & st 8,
foas ¥t s=8 qogw Wy, feew
TwAfa & o yver fger far ) €@
ferg za o€ qur =g fear g &Y dET
fr #% vy @ fefgwe dfodz g o
o Aot oAEr ¥ gra g oifafoew
THE B FER T, @ R IR
#%T %! AfefEde & dIX qg 999 IR
g1 &7 IAE! gEAAT R |

16 hrs.

“oM(i’ﬁ'ﬁ@ﬁ?ﬂ) ¢ HAAA
awTafa o, & =i feaw e o WA
¥ weara &7 @weT w0 ¥ frg wgr g
) gf oz ¥ 3 ¥ @ v qwar b
fr e @ 7redve ATHT A Y §O A0
&Y arg e qedt ¥ ot umew
wgreg & qam fe ge  seam T sl
w1 i ¥ aww g N & A o W
20 fomrz AT agw ST Y | W EHET-
g e ¥ g ot ¥ qerady & fowoer
A A § € sy w1 awew fear §)
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afes fiee it gt firr st poer Wt
off g7 oft @z T wAET AT /A
fewr q1o &, @Y% wy o X S W
AT 98T | v av- e g@ gam
0 wfagre ¥t @l gud W 7 arg o
fr gfee oy o & st s da st & ar
4t wfgw wfasizsr & a7 Snfrat & wfer
sgtafn afqa ¥t ot wr fe Iy g
wrearg fowdt @ft, ¢t dow faeeht
@it W gow gu § ST qW ag
W FN, TG AW HD | OqT
W grw @ W oy fe gy sl
¥O T AR § awa qfanew §
HX 3¢ F2W JorT Srar § o wEw
aray et & B § 1 d@feT swgw
T § § 37 qanfar #r fawr @t
ot 7og & g7 o gt 43 ¢, WAy
oF @Ea ¥ wgomr §, I fAQ 39
ot 7Y fiear mar | wETAeE A gw fe,
IR & 79 fr, dfew fow
ot ? zamm & wrewr far | W 2w T
A dor & ot § AR T F ww A
el &, #8Y 20 %o, wE &Y T, FH A
| TOE | T qT ORI T T 6T OF
farr et & awdt e oY A fergeam &
g § 7 ox gheRd gt wigg )
TOC NAT Y A7 @7 &, I wgr o
gqﬁ't, ﬂol{ﬂn*n!ﬁ'ﬁ‘ﬂi’a‘h’
fie oy 3l 7 & frelt qo et feoaoft
v § ag o e #
wmi Tt R A A oW
Wi RE e @y T Wit
firator faur 1 wifiow fravior srave ot
2 Wfwwr-wia frafor w7 g gar &1 AR
wr gafiyg ger §'fw gy I s
W 3my foar 1 gy yamgTw € W ¥
At T qraR qagEE & aw fe dw W
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awg s & fag seafe afi,
arghy wifgg | Aw Fx dT PR R A
N@Ram @ afedoTImIyarw
& sfrem 5 T fora o o g
LA ¥ aHA qaN A fawr 0 qg Y
g R ¥ rEET R ArEwIeRT
fafredt aar w< ft @, e Al R
Td AT &7 F3 W AT 9T AAA-IA |
# o 3t Aol ¥ §)1 T # A W)
a7 42 ¥ & o wifamfar & awan)
w7 1930 ¥ fewnt arafedet ¥w ¥ wnr
fog & oy o@ Y gamar W 91 S
1942 7 ¥ +Y wrframr?t & &7 ¥ yweETM@AT
a1 | ¥ & afefedz & s 780 )
gaw afg 4, s a1, Fo =fww @i,
At & s o W Afew W gy dw
aaT @ fr o g & gvw & O
feart 9% 7 gw ¥ 7g Nfaw N fr e
FIFR YAAT §, R FHEHAT 0T 8-
wfeeT fafredl qaeft & &1 21 ardr it
gag 9 73 gfew mft ot UF  gRw AT
THTE 0 91 @ § fww awfy o,
a1y w7 Wt e &, @ & o e
t o fer we fremr amids
R ot Sftaw sgara firgr, @t swwT w0
g T g wfaerd S ¥ s
Ig TET 9gWT W ¢ ) gEW 4344
afewdt & ofram sfi@ g ok %
fom feg @1 @ @0 @@ W, @ EHW
& 7oft, gwat S wREE e ¥ o
% 3§ qEwET ARA | Iy qEE AR
wefoat 9 ol o e o} ood e
&1 off frafor woar § 1 wifew Frafor &
wrq-arq  afce-frator o v 3 & gF0
wifhT 1| g sqmhe & Raes Ao i
1 gy wrk st ¥ €, e weft
SRt 8 @ awar &) WY von wfion
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v afi o ? srwaft § fe aw
¥ TU ST I X TET § 1 FEH 4X
@ feqrorqr g S A ol @ W
an wsT wET w g W
T ot ¥ & wgr s “tdr’ g fea
HCH AN FHTR {ATFAAY Y wEE-fadE
%< fear, 3w =fel & aorm & w7 9w
et = g g s A faw
o%a 7 Iosr mwifaw dwEr wfge
qri g A S A WA KT am ERA
aT ok qre Jiwe g A FAW AN
¥ &Y & A wwwar fF 200 § wmET
syfen ¥d I fomy arrrifoas sty AT
9% ARAT g | IuH feawr woaT smoeT
T g ? AT X Tegraeme e
wew fpar §, SwE o TaT qwar §, 99
w7 garaat wnr it @rag sAEr AT gy
q@ar | @ 49 &Y qry, o 9 @t wyhi N
T FTAT AT IAHT TOT FT ATH BT,
7g W fawgw o aw @ W R ) e
& & T wodto e frad ar &t THo
e Uo frm { s cygaar damt §, ot
ag TR g wifge, @few 39 & fau
wa%eT & g9 dyar, MherF oo
s dzwr, oW fafret ¥ qq ar #T
iz, o ofefpbe w@ *@r, 1@
sgeRrAg T af DA wrfge )

wafeg A8 ot srdar @ fe g7 of
g o AN A w7 FH FRIAT qRA
YA HETT ATTE A | a7 AT Ao A
ot wifs da B e @ B
wmfride faw agt o smom AT A AR
tw ¥ Wy oM W A W
waeY, owrent vl wrt oA &) W
i ¥ chgw o wifgy o1 s
tfrgre et were o wewr & o fegw
w ewgaer drbedt oY o e fael
§ gOT FT ITHT TEWEA HE AT IR
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ot gfermr W2 € 1 IR @ WY
ﬁm:mm‘fﬂiﬁﬂml

%ux gury & T wwgaT 4|
FRATH faw swR caaT & ogw
T §EA, A AT A qq AETLT W
faary famr s<ar o1 St @ EWR W
g® &1 g 9qu fyquor 1T qgw ot o
qa ot qr & g w0 fF ey gk
Frfart wrf dR agd § for Y Ay
A framay?

% AAATG WTE : 79! AT FQ
AT ?

Fte %ore : gf, 3% a1 vt = b
WA I 6 O a1 & e
fawfar 97 oft % 1 & FzaTH
Fadfar aftwg eI K AT
am fau ¥ | gaw AT W A o)
afew fom wFc @ o R A oww
W ¥ faqre ogd G gew ¥ fumr
Q@ Y AY wrr qg oo Afaw @
€1 ¥ qwa g fe g wR a
26 wAadt & et wag aow w fawr Gt
fawrfor & ot sufes o formr §, 4@
oo gAR awmefy A 43 gu § WS
F0, A KW awg qw X A5 go
ax &Y fagm 2 & gor &G WA
) ol amrA fedt s wr foar
YT 7t At Q& Jrfeat w graw S
g fewe W 4% [ § & o o,
amwz sifw & qedt &1 & @ e
fargre % grar aY agt & Yl & swdey
FAT AT ITTHT ATATC ATAT i ATG WY
¥ gt T A7 f o edenT & fag
Fardy 4, o o9 A & e Frwla
farg arr a3 | o ag T g wifgg T
it whiw & fewe & wrow €, o ST
won fowe B omar wifgr, S s
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AT AR, TTH T GEATT AT ATAWE
2\ W R TF O Wi o f
e §t g7 axwaT Sy E—sa
tfewor g wifgy, sfer fastor &
efeewior gar wfgg—eme 3w T &
& &% )

g fomw At ot W aga a
vt @ §, s oy gEr ard ¥ g,
R g ot & wf W Iw R,
w el 3% § fiv ag o & frdr o 3
stoaar & o a@ ) =W w@
wears &t agf e =i & At fa,
ST EY ST T TETC AT wwT @Ay
# Wt ww 92, a wEE g gHW W
HH W A aw, fow agdaw ¥
darforal o a<w o TaT §, I THT R
ged it & aws ft o qar A
& wica w7 fomifor g )

ot wrreaT areslt (92T < vl
gy, off s are ot awdar & ot
frdae wege ferd & Sewr aiRaE
el wRaT § | qW 9% AW HT Swear
gEfF avw W Wiy ¥ oF fama
fedaew @ a7 ¥ 3w #1 I fawre w7
W W EEwH AT TR | a
frdew § fin ow fadaw w ot 7 ¥ Y@
fiear oy arfe gk @ ® forwr WWIT X
Tyt & afedd o7 gar @, @
wrd fomar & a1 fomr & snfg o ager
T et § fta wdflw FT QR R, IR
W R T A ar e W
¥ fgamww ¢ F @ ag wr fadow
o g ¥ Ay firgr oy o a9 wA &
g 98 ofver wifeer frgr am

v gy AgEr, W9 Y ot e
YorrfedY & wooft @ §, s A s
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NI At GIH 1 7O AW W
HUEATT #Y AT @Y A w@Awar
gaifegt & fow dua 3 Y syEer
TETANG, o §, I ¥
TET WX AT g A ot W R,
fag Fo—am wex ¥ §© AT
FEEl # wEOw §—oivaw fraty we
T faar @ | & =y awar g—
qeaT & »ff Wy T AT w1 wwraty
& fo o s faar, saer aga @
e §, age g gEw d, I ES
qrEA 9 #r W &, W ymEA ¥
ATOTT 97 SA% JTAGT-9G FT AR
FT ITH O AT WO & T | AW
Faaar qarfaa ) geE FH A
9 ¢ @ Sy fege WWT FY wEE
gv ?

aurafy oY, I fat & W Tiw
FrAET A AOE WY 9T | gAR q9
It ¥ gt ATy qor Q¥ el g,
forad 17 A 7 @Y w1 ermT A
7 g w fewAr &1 oAF afEre A



273 Ereedom Fighters'

o1 & forr fwmr & 0% w W
A & A F orar , 9 AN ol &
S &1 1857 ¥ 1942 7 ¥ Ww AT
7q faver ger &) & wwgar § 5 aww
FaAar gl & S ¥ wraew X
TF 7 gETia fear aw Arfe geTe 3w
#1 FaT AT @rEER § St A4y AWt
qar g @ & e YT Frfeen # qad
Tt AYorar, & IR Forem wgwr FT HE |

Iy gERT & a1 § gt 9% AF
#g1 T ¢ f g arewgEet ¥ oo
g a3-9% TEaeAaT AN g §, W
fag, sz, Fitvg, A%y shafqat sad
& g, aifr & a==1 w1 Tar ST
dt § Ik 2w & wfy oo 2w wfe
F1 AT o S | 9g T 9w gAT
MfEY | R @ T F A FT g av
IAH TE 7TT ERIT |

g usiy weew § R gw o
aTg ®T FT7 M ¥ @ v 9R F@w
AT #Y orgt aw FEE g wETAT NI
FT 1T 9% yTF IEE AT At
¥ HOA AW FY I7AT FY AT KT qE

Wt quo g0 FAt (FAYT) : wwr-
gfr wgra, vt are 15 W oF FaTe
&1 opre 2% gU, fo@ A o} st gwar
garg ot & fsar qr, s g e g A
37—~

“Whether a scheme for giving regular
pension—aRT ATTRN &1 &Y A7are a¥
W AT THYE FT THY §—to all those
who have taken active part during the

country’s freedom movement has been
drawn;

if s0, what are the salient features of the
scheme; and
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whether this is going to be a ceatral-
oriented scheme covering all States and
Union Territories?”

TR Faw ¥ wg—

“The Government of India have formu-
lated a scheme for the grant of pension
in deserving cases to those freedom
fighters who had undergone imprison-
ment in the mainland jails for not less
than six months and to their families
if they are themselves no longer alive.”

fFe S Fg—

“The total amount of pemsion toa
freedom fighter will be not less than
Rs. 200 per month and to members of
the family of martyrs and of such free-
dom fighters as are dead the pension
will vary between Rs. 100 and Rs. 200
per month."

9 §ATH ¥ IATY 97 T PR agw g
g6 | ¥ gmwar § o oft fasawr wrer o
awdar AWt @R g gem AR R
%1 dEwT ¥ X wov apfeme @
s | ¥ g off & e OF any q@AT
AT F—IT FWNT GRS WY FX AT
@ g, wr e o et fedas &
FEw@ g A aft gew § @A
fadasw wa aF qpm ?

A gEd & M gt §, aved & qawers
FFT YA A AQT F AT W AwAT g,
wiE A & g AW 'ﬂ
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fed md ¥ At wg i S AT g A 5
Rrggricitag gt aw aw &
qf@ 1 g 41, T 7 T @ H
¥« ¥%a &) W fag, o e 9w,
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& Qo 7 AT WA afer anf
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& & fod aff @, o8 gy fror i
2| ITHT e T &Y IEY gET W
e #T Iewl waEw gRN, ATQS
grir

SHRI DHAMANKAR (Bhiwandi) : 1t
is my fortune to be here in this hon. House
and get an apportunity to support the Bill
introduced here by the great patriot, Prof.
8. L. Saksena.

We cannot deny that some States arc
doing something to give some relief and
assistance to freedome fighters, but they are
doing in different ways. It will be very
appropriate if the Central Government
introduces a comprehensive Bill and gives
uniform assistance and relief to freedom
fighters who are scattered all over the
country.

Maharashtra is doing its best. But there
is one category which is not taken into
consideration-~the undertrials and the
absconders. Those who are convicted get
certificates with great efforts from the Jail
Department and they are given Sanman
Patras. They get facility for the education
of their children, but those who sufler are
this category, namely, undertrials and
abaconders. They have to run for their lives
to different parts of the country and they
capnot be included ! I have approached
the Maharashtra Government. In some
cases I have found that they could not be
included as they were absconders or under-
triale, I feel, they have a right and they
should be considered so.

1 know, Pantji is very keen to do some-
thing for the freedom fighters. 1 have
pointed out to him. In one case, one
Mr. Patwardhan absconded from Muharashtra
and settled in Indore. Ho was invoilved in
martyr Kotwal’s case. He was ina bad
plight and In a shottered health, Pantji was
kind enough to give him some medical
relief, but still he is without any monetary
assistance from the State Government—
some sort of land or something. I feel that
if 8 compsvhentive Bill I3 introduced hero,
we would be doing justivs to those who
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have suffered in the cause of this great
country.

With theae words, I support the Bill.

it e qestew a1 ()
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sitwelt W an§ T (amrT) A
wr AT AT g ?

| R g €18 ST
& & | e & wgar @) g & wrfgm

& & woar wdT v WR ) I I
FNAME SRR ¥ FWogAAT AT

frer & s wfign, wmar @ @ A
g AEY &1 AfA gEAr a1 A g
& wrfge 1 ot ¥ gwr ¢

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Mr. Chairman, Sir, I am
very grateful to the various hon. Members
who have participated in this Debate.

I think the House will agree that Prof.
Shibbanlal Saksena, —who is a veteran patriot
and freedom-fighter, and who has devoted
long years of his hfe in the servicc of the
people of our country,—has done a signal
service by drawing the attention of this
House, and through this House, of the whole
country, to the necd for assisting freedom —
fighters. I fully share the sentiments which
have been expressed by all sections of this
House. I was struck in particular by the
high emotion with which Shri Anant Prasad
Dhusia spoke. He recalled the days of his
arrest, and it seemed to me that a series
of pictures came to his mind, and as he
painted those pictures before the House, he
practically broke down. I am sure that there
are many others in this House including you,
8Sir, who would recall similar occasions or
similar situations and who would recall them
with a great deal of emotion.

Sir, I too have been brought up in an
atmosphere and amongst peoplc who have
seen the struggle from close quarters and
participated in it. Therefore, it is natural
for me to respond to the sentiments that have
been expressed in this House and the concern
that has been expressed, It strikes a cord
in my heart and it is not a matter of speech
meking or a matter of trying to project an
ides; it is natural, and it comes naturally
to me. 1 recall with pride the glorious chap-
ter of India's struggle for freedom, and all
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of us still, and T hope will continue to, do
honour to the freedom-fighters who participa-
ted in that glorious struggle. Some hon.
friends referred to your part, Sir, in the
struggle, and if I may say so, we are all
proud of the glorious part which you took
in it, and along with so many others in this
House and outside.

Having said this, I would like to explain
what Government's brozd approach in the
matter of giving assistance to freedom-
fighters has been. It is an approach that
has undergone certain changes with the
passage of time, and all the changes have
been by way of thc Central Government
extending some more assistance that it used
to, in favour of freedom-fighters., Basically
the responsibility for extending assistance to
freedom-fighters is that of the State Govern-
ments, and the State Governments have
formulated their own schemes in this matter.
Several Members who spoke referred to
schemes 1n their own States. Shri Darbara
Singh was referring to certain schemes which
were drawn up by the Punjab Government
when he was there. Other Members also
briefly referred to the schemes in Maharashtra
and UP. I donot want to go into the
details of the schemes that have been drawn
up by the various State Governments. But
1 do recall that once, when there was a
discussion m this House sometime back,
various Members expressed the view that the
quantum of assistance which was bemng
granted by the State Governments 1o free-
dom-fighters was generally very low, and
they felt that the Central Government should
take at least so much interest in the matter
as to remind the State Governments that
these amount are low and request them to
increase these amounts.

I would like to inform the hon. Mem-
bers that as per the assurance 1 have given
in the House, the Government has impressed
upon the State Governments the need to
increase the amount of assistance that they
are giving so as to take care of the needs of
those freedom-fighters under present-day
conditions.

SHRI D. N, TIWARY (Gopalganj) : But
it is very, very few,
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SHRI K. C. PANT : I cannot say about
each State Government. Some of the State
Governments like Uttar Pradesh, for instance,
are giving to a very large or toa fairly
large number., But I cannot off-hand give
cither the number nor can I assert that it is
enough or adequate, because it has been
left to the States.

1 might tell my hon. friend Mr. Tiwary
that we have been writing to the State
Governments to let us know how many
freedom-fighters they are giving assistance
to, and we have collected some figures also,
because we propose to use those figures also
to facilitate the implementation of the
scheme we have drawn up ourselves. So, we
can go into those figures also sometime. But
it has been left to the State Governments to
implement their own schemes.

When this matter first came up before
Parlivment in 1950, then the leader of our
freedom struggle and our late Prime Minister
Shri Jawaharlal Nehru, spoke, and in the
course of his speech, he Jaid down the
policy which has been guiding the Govern-
ment in this matter ever since. I will just
quote a few passages from his speech. He
said :

-

“Now, it seems to me that while, on
the one hand, it is perfectly right that
these people who may be destitute, who
may be suffering, should be helped to
the best of our capacity, it seems to me
as something very, very wrong to ask
Government, to ask even a private
organisation, to open, if I may use the
words, some kind of destitute poor-
houses for those people who suffered
in the struggle or their families, etc,,
or, as one hon. Member said, have
a committee to find out who are desti-
tute people, or who are the families or
whose fathers or whose brothers or
cousips did it and have a list of the
destitute poor who suffered in all this
process. 1 think it is unbecoming; it is
an anticlimax to our struggle which
does not appeal to me in the slightest.

There are other considértions too,
and thet fs, how far it is right or proper
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for us, any of us having ourselves parti-
cipated in this struggle, to come to the
Government or to use Government of
which we are members for this particular
purpose. It scems to me that that will
not be a very good example to set.”

And then, he want on to say :

“Therefore, for these and like reasons.
I would submit to the House that this
question is far better dealt with as far
as possible on a non-official level,,,
I do not wish to exclude the official
level, and therefore, 1 should think if
provincial governments have done so,
they have done a good thing. I would
like to have it. The Central Government
may also do so, in the case of specially
hard cases that are brought to its
notice.”

So, these were the broad guidc-lines which
Pandit Nehru laid down, and these guide
lines in brief were, that the State Govern-
ments may ecxtend assistance to freedom-
fighters in the normal course, In exceptional
circumstances the Central Government may
also extend assistance. As per these guide-
lines the Central Government does give
lumpsum grants to freedom fighters and
it has been one of my most satisfying duties
to extend such assistance. In the last so
many months, hardly any section of this
House is excluded, which has not brough to
my notice some case of difficulties being
experienced by some freedom fighters.
Members from all the sections of the Hm.}se
have written to me and as I said it has
given me great satisfaction to be able to
extend on behalf of the Government lump-
sum assistance, not large sums but small
sums, still something to tide over their
immediate difficultics. That is one scheme
which has been under operation.

Under another scheme freedom fighters
who were deported to the Andaman central
juil and jails outside the country have been
granted assistance or pension by the Central
Government. If I remember right, previously
those pensions were meant ouly for those
who had suffered imprisonment for at least
five years in Andamapns. Later on that
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scheme was modified to a total imprisonment
of five years or above partly spent in the
Andamans and subsequently it was further
modified to say that if anyone has undergone
imprisonment in the Andamans at all, he
will be considered for pension. The number
of such applications is very small. Out of
275 cases of Andaman prisoners, the num-
ber of pensions sanctioned is 258. The
maximum pension granted is Rs. 350. For
the freedom-fighters of Goa, the number
sanctioned is six: the maximum pension
is Rs. 500. Total expenditure n 1971-72
was Rs. 7-33 lakhs.

DR. KAILAS : What about the remain-
ing apphcations 7 What are the difficulties
about the remaining 24-25 applications ?

SHRI K. C. PANT : I should like to
thank you in particular for the assistance
you have given usin dealing with these cases
because under the scheme we have to apply
the means test and in some cases because
of the means test we could not extend
assistance to ex Andasman prisoners. That
is the reason why some cases have not been
dealt with But I have not turned them
down. I have held them over so that we
can consider their cases at the end.

st CRAT QTR dTIR IAeT
feawe w3 faar )

\ S P W qw: 3§ qET A
friwe FraT & 81

1 have kept them back because after the
whole list has been exhausted I propose to
take this up and see what the attitude
of the Government will be. I cannot
individually and singly take up a particular
attitude when the scheme has been drawn
up in a particular way.

17 hrs,

There was some reference to verification
and some hon. friends felt what that this
waild cause a lot of harassment. May I tell
him that in the case of ex-Andamag prisopers
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in the bulk of the cases it was not necessary
to make the verification from the State
Government ? We accepted evidence of
published material. Regarding financial con-
dition, we accepted affidavit. Therefore,
we are ourselves conscious of the fact that
as fa1 as possible no freedom fighter should
be subjected to any kind of harassment at
all, But because we deal with public money,
because this is the tax payer's money from
which these payments are made, a certain
amount of wverification does becomes
necessary. It is far from our mind
to humiliate anyone who has participated
in the strugglc for the country’s freedom. He
has to be honoured, and there is no gquestion
of humuliating him, but because public
funds are involved, a certain minimum
amount of verification becomes neces-
sary. That is the attitude which nforms
our approach in the matter.

We have very often accepted an M. P's
verification. Many of the members who have
written to me know this but there must be
some venfication which can be counted
upon and which can satisfy anybody who
goes into those accounts and so on. If there
arc any further ideas, 1 would be prepared
to conmsider them. ! would consider any
suggestion in regard to this matter with the
utmost sympathy.

The point made by Sardar Darbara Singh
that many of the freedom fighters who part-
icipated in the freedom fight are getting on
in years is quite valid, because the last Satya-
graha was in 1940-42 and sinec 1942, 30
years have passed, and those who participa-
ted in the struggle are mostly above 50
now,

PROF. MADHU DANDAVATE (Raja-
pur) : What about the 1965 Goa struggle ?

SHRI K. C. PANT : The Goa Satya-
graha is there, but I am talking about the
main stream.

So, many of them are today in difficult
circumatances with grown-up  children,
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family commitments and so on. Therefore,
the Government has considered this matter
of extending a scheme of pension for their
bene‘it also,

*As 1 said in the beginning, till now the
approach was that pension should be granted
only by the State Governments, and the pre-
sont scheme is a modification bacause itis
& departure from that basic position.

There are certain other matters in which
the Central Government has extended assis-
tance. For instance, Mr. Vikal mentioned the
1857 revolution. The descendants of the
1857 freedom fighters are also being given
pension since 1957. The number of benefi-
ciaries is small, as only the descendants of
prominent personalities are selected for
assistance by the Centre. So, this too is
being done.

A reference was made by Dr. Kailas to
assisting freedom fighters in the matter of
education. In the matter of education and
heaith, the Ministry of Health and the Minis-
try of Education also offered certain facilities
and concessions to freedom fighters in regard
to the education of the children of the
freedom fighters and to their medical treat-
ment.

DR. KAILAS : I was talking about
admission to medical colleges, engineering
colleges, business administration college, ctc,
That can be examined,

SHRI K. C. PANT : I can take it up
with the Education Ministry, It will have to
be examined by them.

A reference was made to the need -to
write a hstory of freedom fighters. I fully
appreciate the sentiments expressed by Shri
Darbara Singh and others that it is necessary
to preserve the memory of those who have
fought for the country's freedom and to have
some permanent reminders of their sacrifice
and partcipation in that great struggle,
which brought freedom to this country. I
fully appreciate that sentiment. A suggestion
was made that there could be some kind of
Tomra Patra or what have you. Along with
that, whatéver other idess hon, Members
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might have in this regard, I hope they will
send them to me and I will put them before
the committee which is drawing up the prog-
ramme for the celebration of the 25th
anniversary of our freedom.

The Education Ministry is incharge of
the compilation of the Who's Who of Indian
Martyrs. Thers is no question of forgetting
them or negelecting them or allowing them
to be forgotten. If it is possible and if the
State Governments agree to include some
reference to the freedom struggle in the
text books so that the children may be remi-
nded of the freedom struggle and of those
great personalities, it would be a step in the
right direction,

Yolume I of the Whe's Whe dealing
with the freedom fighters of the former British
India has already been published. Volume
Il dealing with the former Princely Statcs
and foreign possessions is under print. Vo-
lume IIT will deal with the 1857 movement.
The Ministry of Education is already super-
vising the work of the Who's Who of the
freedom fighters. The work has been entrus-
ted to the States, We understand Gujarat,
Punjab, Tripura and Pondicherry have
already brought out some publications.

sfrereit wgvrw aré o : mAdTT Hat
o, AT FFAGT FAA & F0LAT W A
ot §, 9% W} qeerrg wifwg gt o
wrfa o ag 200 WU ¥ F g AT
wifgy | 200 & &% ¥ §9 7 7 v &1

SHRI K. C. PANT : Before 1 come to
the scheme, may I say, Shri Daga asked
whether any State Government has given
any land to freedom fighters. In U, P. in the
Terai arca, many freedom fighters have been
given land by the Government. Perhaps they
have been given land in some ather States
also. Naturally not all of them have got land.
1 do not have the figures with me, but J do
know that some States have given land to
freedom fighters. He also asked, ff a State
Government is giving an honorarium to a
freedom fighter, will that bar him from
gotting assistance from the Centre 7 It will
not bar him, although what he is getting
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from the State Government would he taken
into account,

ot Tw WA (AT A A
WEE, A AW a1 H &E KT § £F Y
2 o &9y A A @ ¥ @ & 9 ey
T gy & ok qmA &) o arfae w7

& 200 s7ar T4 AT weT A 200 FAT
gy ?

sft goor wer dw : FEw! GfEE & @
& | @ 200 ®9aT &Y a1 IAY AT A,
WA A | T IEE A aviEe
AT 9T 1 v g7 fowar §, W
59 faear § swr-ase o9 ¥ ot geny
& A & 9847

A Suggestion was made that we should
not call this “pension” but “honorarium”.
1 have no strong feelings in the matter. Par-
haps, certain legal meaning is attached to
this term. Pension is a well-understood term;
it means regular payment, whereas honora-
rium may be construed to mean an ad hoc
payment. These are technical matters which
can be considered, I quite appreciate the
sentiments. I think you will all agree that
we should sce to it that the objective is
achieved.

PROF. MADHU DANDAVATE : There
is a number of decisions by the courts to
the effect that honorarium is of ad hoc
nature.

AN HON. MEMBER: It would be betier
if it is called honorarium and not pension.

SHRI K. C. PANT : Perhaps the main
burden of what I have ssid has escaped the
attention of my hon. friend. 1 am saying
that we should ensure that they get a regular
paymept during their life time and their
dependents, if they are no longer alive, If
honorarium means payment of an ad hae
nature and the nse of the term ““honorarium”
may stand in the way of making regular
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payments, then we may not insist on that
term, but we will insist on regular paymens.

SHRI SAMAR GUHA : The term
“honorarium™ can be clarified so that it will
stand legal scrutiny.

SHRIK.C. PANT : I thmk we are
going from legal to verbal complications. I
said that 1 will examine it.

Imay add that Swamiji made a few
disparaging remarks about Mimsters. But
before he went out he assured me that he
was not referring to me. 1 would like that
to go on record.

If you will permit me, I would like to
refer to the scheme which the Central Gover-
nment has drawn up, to which reference
has been made by many hon. friends. 1
would remind the House that this is over and
above what the States are doing. Because
the hon. Members are interested, 1 would
like to read it :

“The Government of India will imple-
ment from 15th August, 1972 a scheme
for the grant of pension in deserving
cases to those freedom fighters who have
suffered imprisonment in the mainland
jait for a period of not less than six
months before independence apd also
to their families where the freedom-
fighters are no longer alive. The families
of martyrs who gave their lives for the
freedem of the country will also be
cligible for grant of pension. The pen-
sion, which wili normally be for the life-
time of the recipient, will be sanctioned
after taking into consideration the finan-
cial condition of the freedom-fighter,
martyr and/or families and the pensions/
monthly allowances being received by
them from any State Govioment or
Union Territory administration. The
tota] amount of pension sanctioned to
a freedom fighter will not be loss than
Rs. 200 pec monthand in the cape of
families it will vary from Rs, 100 to
Rs. 200, Only one member of the
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family of the freedom fighter or martyr
will be eligible for pension. ‘Family'
includes widow, unmarried daughters and
mother of the freedom fighter and sons
in exceptional cases where they were
unable to establish themselves in life on
account of the imprisonment or martyr-
dom of their father. All the persons
eligible for the pensions under this scheme
should apply in duplicate in the pres-
cribed pro forma, which may be obtained
from the Chief Secretary to the State
Government/Union territory administra-
tion where the applicant is ordinarlily
resident.”

o Mfaw Tw fogifcar @ w
1857 aver gaw wgr o7 A9 ?

ot oo Wy g 1857 A A @
TO FT gEET gA AT WY RA | T
wrE 3 FAw g @1 T ¢ fAm
w41 |

st #o gre faard : sy formr &
fe M dFfcd oyl ¥wd &, o
ey fefgee dfaegz w7 A, A &l
frgfam Q) A ¥ @
/A ATQT |

shigen W g ;. TR A any §
v fodw #Y ad §—

“Applications received after August 15,
1972 will be considered only for pension
from the date of sanction. Freedom
fighters, who cannot be granted pension
on the ground of their financia] status,
will be considered for the award of a
certificate commending their services in
the attainment of the freedom of the
country.”

SHRI INDRAJIT GUPTA (Alipore) :
What is the meaing of this ?

SHRI K. C. PANT : 1t has not been
worked out in detail but it may be a ramra

pasra, a3 has boco sugyeated just now,
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SHRI INDRAJIT GUPTA : What is the
meaning of “whose financial condition may
not make them eligible for this"?

SHRI K. C. PANT : Do you mean to
ask whether a certain income etc, would be
specified ?

SHRI INDRAJIT GUPTA : If itis in
the nature of a pecumary relief —some dole
or something —then 1 can understand it, but
if it is meant to be something which is sup-
posed to be a mark of appreciation of their
services, you should not make any condition
Leave it to them. If somebody is so well off
today that he does not need these Rs. 200,
leave 1t to his good sense and to his sense
of patriotism. He himself will say that he
does not require it. Why do you put it in ?

SHRI K. C. PANT : It seems to me
that people who have the means will proba-
bly not apply themselves,. Therefore, there is
no harm in having this provision.

ot TR MreAY ¢ 9 aXE K AN
&Y gTeTe g Agr A0 |

ot dte @to wWF (gT9¥) 7 forw wwg
TTETET YL G AT, IAE AT X
1 Fw @A 15 ame, 1972 # ardw
wit Adl 2 3, qat @t awar § v srowy
%9 ¥ UF 9 9 97 |

st groy wox qx ¢ formly aoff 1S
e & qgR A7 WY, IAW 15
¥ forery @i | & e s farelt & aroff
1974 ¥ st & @Y WAy 1972 & Ay
s

oft qWo oo Wt : Y 1972 ¥ &Y
wearrd A WO At Jwer ot 1974 F
wgt & a7 ot )

t T wolt Qe st @
o€ € Tt w2 )
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oft oo geatew @ frast
200 o 9T WY THA §Y, IEW] HEAT

afgr & arqmaw 4@ 3, wOfs @
200% 27 E |

SHRI K. C. PANT : Actually, even now,
I am subject to correction, 1t 18 not Rs, 200
a month but, I think, about Rs. 5,000 a
year. If the income 15 Rs. 5,000 a year,
we are not considering them for these pen-
sions. It 18 something like that; it is not a
very small sum.

st THEW : g AT HIEIEA A
gy aafen @ W aga astaw
FOC @ §, g7 €% W §, I & I
SHT 97 & | FF AW T 6 WA K oAl
fraffe < €1 &, W Fw ¥ a7 grm
&% qorg & oF faorelt fog ot &, ot
22-23 9T FIC W@, WAL g I9 9T
®t fify ot 1 ag ¥ gar & B e AT
FITA Mg, % gy wiefEde W@
7€) &, S Ay F=1 grm ?

SHRI K. C. PANT : [ catch the point
that the hon. Member is making and I must
say that it presents a difficulty. We would
like to help these people. But in a scheme
there has to be something very specific and
definite. There has to be some verification.
We can consider this aspect. In fact, we
have been considering as to what to do with
this category. The other category which is
presenting some difficulty is that of persons
who were under trial for a long period but
were not actually convicted. They were
not convicted. But they spent time in jail,
There is no proof of conviction. In fact,
they had under-gone some imprisonment.
There are these marginal cases which are
presenting some difficulty. We are examining
them.

SHRI VASANTRAO PURUSHOTTAM
SATHE : Jail-going should not bea test
at all. These persons sacrificed everything.
They left schools and colleges and their
whole career for the fresdom of the mother-
land, They became poor. That should be
the real test.
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SHRIK. C. PANT : Sir, a suggestion
was made that some Bill should be brought
forward incorporating various clements of a
comprehensive scheme. My submission to
the House would be that instead of bringing
forward a Bill, we might try out the scheme,
The reason for that is that implementing a
scheme of this kind gives us a far more
flexibility,. Once you have a"statute, you
have the rules and regulations that go with
a statute and you must have a stricter form
of wenfication WNecessarily, all kinds of
technicalities, audit, etc. come in. There-
fore, if my hon. friends would like it to be
implemented in a somewhat flexible manner
and not call for too many technicalities, etc.,
it may be better to leave it as a scheme of
the kind which 1 have just mentioned. If
we find that the scheme requires modification
or if we feel or the House feels, at any stage,
that it might be made a statute, that can be
considered at that stage. 1 think, there is
some advantage in having a scheme in the
present form,

This is the intention of the Government.
The intention of my hon. friend, the mover
of the Bill, is also appreciated. He may
want it in a little more elaborate form. He
may want to cover more areas. But the
number of freedom fighters that he has given
scems to me to be a gross under-cstimate.
There are many more freedom fighters in the
country. The number that we have received
already is larger than what he has given,
Since his figure is not accurate, the financial
implication of his proposals is really not
accurate and the actual expenditure that is
likely to be incurred is much larger than
what his scheme suggests.

While appreciating the sentiments and
the spirit which has impelled him to bring
forward this Bill and sharing them~—1 share
them; the Government shares them —1 would
request him in view of what I have said to
withdraw his Bill and to give us a chance to
pursue the scheme with vigour and with
sincerity.

SHRI SAMAR GUHA :1 have a certain
clarification to ask. The scheme that has
been drafted will exclude not only hundreds
but thousands of freedom fighters. As yen
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know, it does not mention those freedom
fighters who had not been in jail for six
months and outside the mainland of India.
There have been a number of freedom
fighters who have not been in jail. They have

MR. CHAIRMAN : You were not here.
All these points were raised by various hon.
Members and he has replied to them.

SHRI SAMAR GUHA :
here all along.

1 was sitting
1 also participated in the
debate. I think, you will appreciate my
point. We have all been revolutionaries. 1
want to draw your attention to what happen-
ed during the First World War, Take the
case of leaders like M. N. Roy and Jatin
Mukherjec and those who were involved in
the Indo-German conspiracy case, Those
revolutionaries who cscaped to European
countries did not undergo imprisonment.
Their families are still suffering. I have also
cited the cases of Birendranath Chattopadhya,
Abani Mukherjee and Obeidullah Sindh.
Many more cases can be cited. These per-
sons have been excluded. In the First
World War and also aftcrwards, a number
of freedom fighters were deported and were
not allowed to come back to the country
even after freedom was achieved. Take the
case of insurrection under the leadership of
Jatin Mukherjee and Rash Bihari Bose.
There was an uprising and for three days
the whole of Singapore was under the cont-
rol of revolutionaries. A number of revolu-
tioparies were deported to different jails.
What will happen to those families ? What
will happen to revolutionaries blonging to
Gadar Party and of the Kamagatamaru
episode ?

The most important case is that of INA
fighters, They did not undergo imprisonment.
26,000 INA people sacrified their lives in
the freedom struggle. 26,000 INA people
sacrified their lives for the freedom of India.
It was on the ashes of those that we had
built the edifice of our freedom. What about
the families of those revolutionaries ? They
were not in the Jail. The definition given
here is that they should have been in jail for
six months. And that too in the mainland.
What about those who suffered in the
Chittagong armoury raid case in East
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Bengal ? Take also the instance of Lahore
conspiracy case. What about the cases in
Sind ? The definition of ‘mainland’ should
be that before the partition of India, If
those areas are excluded, what will happen
to the families of those thousands of freedom
fighters and martyrs ? As I have already
mentioned, 26,000 INA people sacrified
their lives,,,...

MR. CHAIRMAN : How many times is
the hon, Member going to mention this ?
He should not make a speech now.

SHRI SAMAR GUHA : Sir, you have
been a revolutionary,
MR. CHAIRMAN : That is all right.

But now I am performing another duty
here,, (Interruptions).

SHRI SAMAR GUHA : 1 also want to
draw attention to the certificatc or affidavit
by the District Magistrates. 1t should be
categorically mentioned that only Members
of Parliament and MLAs should verify the
correctness and recommend the names and
not District Magistrates as is done in
different States. It could also be verified
by old revolutionaries.

Lastly I would like to suggest to the
Government that there should be a small
committee of Members of Parliament., All
the applications are now processed through
bureaucratic channels. 1 would recommend
that some kind of an advisory committee of
Members of Parliament be constituted to
advise the Committee on how the appli-
cations should be processed and how the
pension should be granted.

oft TrTeATT Wt < aarafy TRy,
fagre % ag & g ¢ 5 ot A amdgw
T 3T A E I Ty i faw @
£ 1 42 7% ¥ foerg & mEdAReE g9 §
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foraet o & oraar § &fewr @ o A9
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MR. CHAIRMAN : Now, I think, the
hon. Minister has noted all these points,
We cannot have another round of debate. I
am asking Shri Saksena to reply. You can
go and meet the Minister and talk to him.

SHRI SAMAR GUHA : What 1 have
raised is a very important point. So many
freedom fighters and martyrs have been
excluded. 1 want to know from the Mimster,

MR. CHAIRMAN : He has noted.
Whatever you have said already has gone
on record. You can go and talk to hum. He
will reply to you.

SHRI SAMAR GUHA : 1 have raied
a very important pomt. Thousands of
martyrs and freedom-fighters are going to be
excluded. Let the Mimster say.

MR, CHATRMAN : No. That will be-
come another round.

SHRI SAMAR GUHA :1 don't want to
enter into 8 discussion. 1 only want to know
whether these freedom-fighters and these
martyrs will be included in this scheme.

AN HON. MEMBER : The Minster 1s
already thinking about it

SHRI SAMAR GUHA : Let the Minis-
ter say this. Why are the freedom-fighters
excluded ? Why should the INA people be
excluded ? (Interruption) *

MR. CHAIRMAN : Nothing will go
en record.

SHRI SAMAR GUHA : *
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MR. CHATRMAN : This discussion has
been going on for such a long time. You did
not send any chit, you did not ask for
permission, you did not stand. When it has
started concluding, after even the Minister
has given the reply, you are starting another
round of debate. That I connot allow accord-
ing to the rules. I am asking Mr. Saksena to
reply. (Interruption) Whatever the hon.
Member has said about those who were
in the foreign countries, those who were
under detention, mn thel N. A. etc. has
gone on recond. He can meet the Minister
if he wunts and discuss with him.

SHR1 SAMAR GUHA : rose (Interrup-
tions) *

MR. CHAIRMAN : This will not go
on record.

SHR1 SAMAR GUHA* :

MR. CHAIRMAN : Now, Prof. S. L.
Saksena,

PROF. S. L SAKSENA : I am very
grateful to the hon. Minister for the
elaborate,,,

PROF. MADHU DANDAVATE : With-
out defying your authority, if you would
permit me for a second, with your permis-
sion, 1 want to make a submission. In this
House, on a number of occasions, this fssue
of the INA has becn raised by a number
of Members, irrespective of their political
affiliations. Though I do not want to obst-
ruct the proceedings of this House, and I am

" the last man to do 8o, 1 would only request

that even if the hon, Minister merely says
that since the consensus of this House was
glready expressed long back, they would
take this point into account, that would
satisfy all sections of the House, 8o, withdut
defying your suthonty, I would beg of you
to let the hon. Minister say just ome word
about it. Let him not prolong the dabate but
let him just ssy one word about it, and then

* Not recorded.
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Prof. 5. L. Saksena might be requested to
reply. The sentiments of this House have
been repeatedly expressed on this issue, and,
therefore, T would request you to let the hon.
Minister say just a word about it.

MR. CHAIRMAN : About the INA
also, I may say that I myself have got every
respcct for every martyr and for cvery
freedom-fighter. The procedure to be
followed here is this, When the hon.
Minister has replied, it would have been
proper for him to put this question.
But the hon., Member has started a debate
and he has spoken for so long, If a young
man like him takes this attitude, thenI do
not know what will happen. He is the leader
of his party also. How nicely Prof. Madhu
Dandavate has put the same thing :
Shri Samar Guha may learn something from
his friend.

SHRI SAMAR GUHA : You need not
give me any lessons. I know where to hit and
where not to hit. [ know the sacredness of
the debate and also the responsibility that
this House owes to the INA people.

SHRI D. N. TIWARY : After the hon.
Minister’s speech, some querics were made
by several Members and clarifications were
given by the hon, Minister. So, if Shri Samar
Guha wants clarification on certain points,
that clarification should be permitted. He is
not making a speech, but he only wants
some clarification,

MR, CHAIRMAN : He had raised so
many questions. But I shall request the hon,
Minister to say something, if he wants to do
80, only about the INA.

SHRI K. C. PANT : I have already read
out in detail the press note and exactly what
will make any person eligible for the grant of
this pension. If you like, 1 can read it out
again, but I think it is not pecessary since
hon. Members have heard me already reading
it out, If they come within this eligibility
then they will be considered; whoever comes
within this eligibility,,

SHRI SAMAR GUHA : But six months’
Jail term 5 there,
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SHRI K. C. PANT : But there is also
the category of' martyrs. There are two
criteria. One is that he should have been to
jail for six months on the main land. Those
who have been to jail outside are alrcady
covered under the other scheme. For instance,
the Goan nationals who were in Portugal are
already covered by the other scheme. In
addition to that there are martyrs. 1t will
have to be established that they are martyrs.
If they come within the definition which [
have read out, they should become eligible.

PROF. MADHU DANDAVATE : If
this could have been said earlier, we would
have been satisfied.

PROF S. L. SAKSENA (Maharajganj) :
I am thankful to the hon, Minister for the
elaborate speech which he has made. 1 want
to quote a passage from the spcech that
the Prime Minister delivered in  this House
during the last session of Parliament. She
said :

“The lives of martyrs cannot be valued
in terms of money. Their sacrifice is
beyond recompense, but a grateful nation
remembers its debts and its obligations
to them, to mitigate the sufferings
of their wives and children. Govern-
ment have now decided to rectify in
s0 far as possible, the deficiencies in our
programme for the war-disabled and the
families of thove who have dicd fighting.”

Sir, I am sure our Prime Minister res-
pects the frecdom-fighters just as much as
she respects the soldiers who have just now
fought our war with Pakistan. T only wish
that those sentiments of the Prime Minister
should inspire the Home Minister in inter-
preting the statement which he has made,

Sir, when I moved my Bill, I was really
shocked by the method which was used by
the State Governments to grant pensions.
First of all, the freedom fighters had to
produce the certificate from the jail. In most
cases, they werc not available because the
records have been destroyed. And then, a
certificate from the thanas was asked. There
too, they were not given. Then, after that,
the District Magistrates treated them s
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badly that many people gave up the attempt.
So, I felt that the condition that the District
Magistrates who bad sometimes fired upon
the freedom fighters, etc., should be the
judge for deciding the pension is something
which is not worth-while. So, I said that
the nation should not humiliate the ficedom-
fighters. What we want, as the Prime
Minister has said, is to realize that it is a
debt which the nation owcs to them. If is
for the nation to find out who werc the
people who foughtfor freedom and to find
their names and to give them the awards
according to their merits and needs. In fact,
this is what should be done.

Then, they have mentioned the words
*“in deserving cases.” 1 think these words
should go. It is for everybody who fought
for freedom that a apprcciation should be
given. They have got the right to get it. In
fact, in the Soviet Union, I found that
workers who have worked up to 55 years
of age get a pension for the rest of life; they
are entitled to work even after 55 years if
they are fit. But even if they work they got
the wages as well as the pension all right
because they have earned it, 1 want that the
freedom-fighters should get the pension, or
whatever you call it, because they have
fought for freedom and that will be a
matter of honour to them. They may reject
it or give it away, give the money back to
the Government. So, the words ““deserving
cases” are something which are very, very
awkward to me. I think somebody will
judge them, but to say that the District
Megistrate will judge them is very humiliat-
ing. What I want is, the debt which we owe
to the martyrs should be discharged.

In my Bill, I have said that those who
are martyrs or who had suffered in prison
for five years and 80 on, should be specially
honoured. But your statement markes on
distinction, There is one word, in the state-
ment “it will not be less than Rs. 200.”
That will give room to the Minister to give
a higher pension to those who suffered or to
the dependants of those who died according
to their needs and circumstances. So, what
the Covernment has said in their statement
should be made quite clear,

MARCH 17, 1972

(Appres. ete.) Bill 308

The word “family” here is also not well-
defined. It says that the sons will not be
included unless they were some how pre-
vented fiom becoming self-reliant ete. it will,
be difficult to prove all these things. So, they
must be included in the family and they
must be entitled (o the pension which their
fathers were getting.

MR. CHAIRMAN : Even if they are
educated and are in service and earning ?

PROF. S. L. SAKSFNA : Yes, I have
said alieady that this is a reward earned by
the family, If the mother wants it, she can
have it; if the son is there, he might have it.
It is atl for the family who suffered.

Then, about the definition, “freedom
struggle.”” My friend was worried about the
INA. [ have put in my amendment o the
Bul, in list No. 2, the categories whom I
want tp include. First freedom struggle
of Goa frecdom fighters. Then, freedom
syruggle of persons in areas now forming
part of Pakistan. Then, the INA siruggle
and then the freedom struggle of the people
of Indian States, etc. So, I think the word
should de interpreted in a broad sense.

1 have also suggested that besides pension
they should also be given some other con-
cessions. Many lost their property, their
lands in the freedom movement. These must
be restored to them. Similarly, many persons
have daughters to marry; they must be given
money and help to marry their daughters.
They must also be given facilities for the
education of their children. I have given all
these on page 3 of my amendment and I
hope the hon. Minister will go through them.

I had discussed this matter with Pondit
Jawaharlal Ji in 1948. He used to say that
the freedom fighter should mot ask for
recompense for ¢he services rendered. True,
it is 8 bigh motive. That is what impelled
him to make the statment that he did. He
was however not averse to give help to those
persons whO are in distress. 1 feel that the
high motive which he put forth is quite
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correct, I feel that they should not come and
ask for it. But it is the debt of the nation;
the nation has to discharge its debt to them.
In China I found that they opened a uni-
versity for all those people who fought for
freedom. Small peasants and others who did
not know anything got education and training
for some yecars and got employment. Every
country has helped its freedom fighters in
some formor other. Here also you must help
them because it is a debt you owe them.
They have dune a sacrifice and they should
not demand any recompense for it. But the
Government should not just ignore what
they have done. To obfain certificates they
have to go to tho District Magistrates or
SDO, They face a lot of difficulties.

The hon. Minister himself comes from a
family of patriots and freedom fighters. His
father was my leader. When the Simon Com-
mission visited Lucknow his back bone was
injured by police Jathi charge and all his
life thercafter he was an invalid. He spent a
large number of years in prison. So, he has
got full sympathy with the sentiments with
which I have moved this Bill and I am surc
he will interpret the provisions of my Bill
and my amendments in the light in which
they had been given. The statement which
the Government has given is too bald. It
should be improved and the scheme should
be implemented.

For all these reasons 1 have mno reason
to press my Bill to a vote and so I am with-
drawing it.

MR. CHAIRMAN : Shri Daga bhas
moved an amendment for circulation of the
Bill for eliciting public opinion by Ist March,
1972, He is not here now. That date is
already over and we may extend this date to
Ist July, 1972. 1 hope the House agrees
with it. So, I shall put this amendment to
vote : The question is ;

“That the Bill be circulated for the
purpose of eliciting public opinion the-
reon by the st July, 1972."

The motion wes negatived.

MR, CHAIRMAN : The question i§ :
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“That leave be granted to withdraw the
Bill."

The motion was adopted.

PROF. S, L. SAKSENA : I withdraw
the Bill.

17'51 hrs,

CONSTITUTION (AMEND-
MENT) BILL

(AMENDMENT OF ARTICLE 14] AwD Iys.
kir1oN oF New AnricLe 143A erc,
B8Y Snr1 C. M. STEPHEN

SHRI C. M. STEPHEN (Muvattupuzha)
1 beg to move :

“That the Bill further to amend the
Constitution of India be taken into cnsi-
deration,”

I submitted the draft of this Bill on the
23rd June, 1971, and it was introduced on
the 5th August, 1971. Subsequent to the
introduction of this Bill, the Twentyfourth
Constitution Amendment Bill came in, and
this House im a historic act accepted that
Bill, and that has now become part of the
Constitution of India. Part of the purpose
of my Bill was to undo the mischief that was
done by the judgement in the Golaknath
case, and to invest in parliament its inherent
authority to amend the Constitution of India.
including fundamental rights, but that is not
the sole purpose and intendment of my Bill.
Clause 6 of the Bill is covered by the Twe-
ntyfourth Amendment Bill, but the other
provisions of my Bill are not covered.

Under the Ccnstitution, there are three
authorities which are given the obligation
and the right to Safeguard the Constitution
and to implement the provisions of the Con-
stitution. One is the legistature which has
got to enact laws in accordance with the
provisions of the Constitution; the other is
the judiciary which has to interpret the laws
in the light of the provisions of the Constit-
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ution, and those decisions have to be impl-
emented; and the third is the President ofIndia
who is invested with the authority to guard
and defend the Constitution of India. The
legislature in enacting laws is guided by two
considerations. One is article 37 which says
that it should be guided by the Directive
Principles enumerated in Chapter IV and the
other is that it shall not pass any law under
article 13 which is in contravention of the
provisions of the fundamental rights. When-
ever Parliament or a Legislature passes a law,
it has to be assumed that it does so in full
awareness of the obligations cast on the
legislature. That is to say, when Parliament
passes a law, it in effect does and act of
intepretation also. That is to say, it takes
cognizance of the question whether in framing
a particular law and in passing a particular
law, it is or it is not contrayening article 13
of the Constitution, Having been satisfied
that it does not conmtravene article 13, it
passes a law. In that act, an act of inter-
pretation is involved. So, in the exercise of
the constitutional right vested in the Parha-
ment or State legislatures by the Constitution,
it interprets a particular provision of a Bill
and satisfies itself that it does not contravene
the provisions of the Constitution and passes
it. That law comes to the Supreme Court.
The Supreme Court in effect sits in judgment
on the interpretation of a particular law by
the Parliament or legislature. Both the
constituent authorities are cxercising functins
lawfully vested in them and in exercising
that authority, they come to a conflict, What
exactly should be done in that case is the
question to which we should address uruse-
Ives,
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The questio of constitutional law is a
class different from the other laws. Our
Constitution itself treats the question of
constitutional law differently. For exa-
mple, it is specifically spelt out in the
Constitution that when the question of
interpretation of the Constitution comes
up, the Supreme Court shall constitute
a Bench of five judges or more. That is to
say, the Constitution takes the constitutional
law as a class apart and takes sufficient
caution by providing that the interpretation
of constitutional law and its enunciation is
made by a Bench larger than the ordinary.
When a series of precedents are laid out, so
far as the Constitutional law is concerned,
the Supreme Court has got the jurisdiction
to lay out the law from time to time unenc-
uwumbered by whatever a previous Bench has
said, They have got complete freedom even
otherwise. They say, article 141 does not
apply to the Supreme Court. In the matter
of constitutional law, both the Indian law as
well as the American law take the position
that constitutional law is fundamental and
any interpretation of the constitutional law
shall not be fastened on the nation by the
rule of precedents.

MR. CHAIRMAN : He may continue
on the next day.

18 hre.

The Lok Sabha then adjourned till Eleven of
the Clock on Saturday, March 18, 1972/
Phalguna 28, 1893 (Saka)
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